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LOK SABHA DEBATES

LOK SABHA
Wednesday. 26th March, 1958

The Lok Sabha met at Eleven of the
Clock

IMr, Srpzaker in the Chair]

ORAL ANSWERS TO QUESTIONS
Tatas Automobile Project

+1215. Shri Gajendra Prasad Sinha:
Will the Minister of Commerce and
Industry be pleased to state:

(a) what is the progress made so
far with regard to progressive manu-
facture of trucks, buses and cars in
the Automobile Division of the
Tatas; and

(b) whether any external financial
assistance is being made available to
Tatas by Government for the speci-
fic purpose of the Automobile pro-
Ject?

The Minister of Industry (Shri
Manuobhai Shah): (a) M:S Tata Loco-
motive & Engineering Co. Ltd,
Jamshedpur, are licensed for the
manufacture of truck and bus chassis
only. Axles, chassis members, propel-
ler shaft and Universal Joints, radia-
tor, leaf springs and brake drums are
the main components being made by
them now, some from imported raw
materials and others from imported
unmachined pieces, The indigenous

_content of the vehicle forms about
::,1:. of the C.LF. value of a complete
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(b) This undertaking may get the
benefit, if thcy so desire, along with
other automobile manufacturers of
the financial credit assistance extended
recently by the U.S. Government to
India.

Shri Gajendra Prasad Sinha: May 1
know whether they have submitted
their expansion programme and whe-
ther they have also indicated that there
may be reduction in the future cost
of the project?

Shri Manubhai Shah: They have
submitted their increased production
programme for 12,000 trucks per year
and naturally when the production
goes up, the prices are likely to go
down,

Shri V. P. Nayar: In 1956, in answer
to a question, it was revealed that the
cost per route mile of a truck of
Tatas Mercedes-Benz was very much
higher than that of Leyland. 1 want
to know whether subsequently any
steps have been taken to reduce the
cost per route mile of Tatas Mercedes-
Benz?

Shri Manubhai Shah: I am not aware
of the question the hon. Member
refers to, but these are two different
types of trucks. One is a heavy truck
—Ashok-Leyland—whereas Tatas Mer-
cedes-Benz is a medium type of truck.
When we compare the performance,
we will have to go by the ton mileage
of each truck and its capacity.

Shri Ramanathan Chettiar: What is
the financial interest the Central Gov-
ernment has in TELCOs?

Shri Manubhai Shah: As far as this
particular aspect is concerned, we
have no direct financial interest and
the majority capital is Indian. Only
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Rs. 80 lakhs are from the foreign eol-
laborators.

Shri P. R. Patel: May 1 know what
s the target and what is the produc-
tion?

Shri Manubhai Shah: Their target
was 6,000 and their production is
7,417,

Shri Joachim Alva: We are not able
to have one single model in the matter
of small cars. Are we able to stick
at least to only two models for a
poor country like India for trucks?

Shri Manubhai Shah: This has been
explained several times. As a matter
of fact, at the moment this is the only
diesel medium truck. Another truck
is being licensed to the Hindustan
Motors. As far as the other trucks are
concerned, they are principally petrol
trucks, though convertible to diesel
engines,

Shri Heda: May I know according to
the programme of Tatas, by what time
we will have all the parts manufac-
tured in our country?

Shri Manubhai Shah: Our expecta-
tion is that before the end of the
second Five Year Plan, more than 75
to 80 per cent will be indigenous com-
ponents. That is what any factory can
do maximum as far as automobiles are
concerned.

Shri Ramanathan Chettiar: May I
know whether any loan hag been given
by the Central Government to
TELCOs?

Shri Manubhai Shah: As far as the
locomotive programme is concerned,
perhaps a loan has been given, but
not for the automobile portion of it, to
which the question refers, He may
.address the question to the Railways
.about loeomotives.

Shri Tyagl: Is it a fact that the
Hindustan Motors have applied for
permission to manufacture an engine
which can run both on diesel ofl and
petrol? What has happened to that?
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Shri Manubhai Shah: No, 8ir, A
part of the question is correct, name-
ly, that they have applied for diesel
engine. There is no engine which can
run both on diesel oil and petrol simul-
taneously. But regarding that, as an
hon. Member previously pointed out,
we are not licensing too gnany engines,
too many models and too many trucks
in order to make it as economic as
possible in the country.

Quasi Matin: What is the company’'s
progress according to the programme
submitted to the Government (a) in
respect of the rate of out-put, (b) in
respect of indigenous content and (c)
in respect of quality?

Shri Manubhai Shah: I have already
indicated that they haye exceeded their
target by almost 20 per cent. Against
a target of 6,000, they have produced
7.417. The performance is excellent,
As far as the indigenous cgntent is
concerned, with our very rigid defini-
tion of what is called indigenous, they
have reached 47 per cent and they will
very soon reach even more than what
can be desired or expected by us.

Shri Gajendra Prasad Sinha: May I
know why there has been increase in
the price of components in spite of the
fact that there has been reduction in
the import duty of the components?

Shri Manubhai Shah: As I have
indicated several times, in matters of
automobile policy, when the deletion
percentage increases because the
volume to be imported from the coun-
terpart collaborator decreases, always
the price of components slightly goes
up, irrespective of the import duty.
That is the only reason. As the indi-
genous component increases and the
volume of production goes up, the
prices are likely to come down.

Some Hon, Members rose—

Mr. Speaker: I have allowed six

mhuulﬁr&hmm;hqunﬂm._
Next question.
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Foreign Scientists for Study in India

*121%. Shri D. C. Sharma: Will the
Prime Minister be pleased to state:

(a) whether it is a fact that some
foreign Governments have expres-
sed a desire to send their scientists
for study in the Indian Atomic Cen-
tre; and

[b‘] if so, the names of those Gov-
ernments?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) and (b). Yes; Burma,
Egypt, Iraq, Poland and Yugoslavia.

Shri D. C. Sharma: May I know if
any Indian scientists are being sent
abroad for similar training in any
atomic energy establishment?

Shri Jawaharlal Nehru: Yes, Sir; a
very large number of them have gone
abroad for such ftraining to wvarious
countries—quite a number of them to
Canada and France, I think some to
countries of Scandinavia, some to Eng-
land and maybe some others too.

Shri D, C. Sharma: In view of the
fact that Irag is a member of the
Baghdad Pact and as they are having
atomic energey establishments, may I
know if exchange of atomic know-how
with that country is permissible on
account of its membership of the
Baghdad Pact?

Shri Jawaharlal Nehru: There is
nothing in our atomic energy work
here which is supposed to be very
secret and anyhow, it is not our inten-
tion to work in this secretive way. We
treat science as public property. It is
true that Irag is a member of the
Baghdad Pact, but in this matter, we
have invited countries in Asia and I
think some in Africa too to come. We
do not wish to make any distinction in
regard to the training given here, sub-
ject to limitations of the number of
persons to be taken.

Shri Ramanathan Chettiar: What is
the cost to our exchequer for the
foreign scientists to come to India?
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Shri Jawaharlal Nehru: That would
vary. Sometimes we give scholar-
ships., For instance, we are giving
scholarships, I believe, to some coun-
iries in Europe and we pay their cost,
whatever it is. At other times, they
bear their own cost, but we give them
training free, because it is not, by
and large, a very large amount.

Shri Joachim Alva: Have we offered
assistance of scholarships to the under-
developed couniries of Asia and
Africa?

Shri Jawaharlal Nehru: That is what
I have just ventured to inform the
House.

Shri Narayanankutty Menon: May I
know whether it is a fact that last
year, a delegation from Pakistan visit-
ed our atomic energy plant at Trombay
and they were allowed to take photo-
graphs of the machinery and material
there?

Shri Jawaharlal Nehru: I think it is
a fact that they visited it, but whether
they took photographs or not, I do not
know. I do not think they contravened
any rule, but as I said, broadly speak-
ing, we have nothing to hide.

Road Rollers

%1218, Shri V. P. Nayar: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether the Government of
India has assessed the needs of the
country for Engines for Road Rol-
lers;

(b) whether some of the State
Governments have requested the
Government of India for permission
to import Skoda Diesel Engines for
Road Rollers in 1955 and 1956;

(¢) whether
declined; and

the permission was

(d) if so, the reasons therefor?

The Minister of Industry (Shri
Manubhai Shah): (a) The demand for
road rollers has been placed at about
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425 Nos. per year by 1960-61. No sepa-.

rate assessment for diesel engines for
road rollers is made.

(b) As far as information is avail-
able, there has been no application for
the import of ‘Skoda’ Diesel engines
for road rollers during 1955 and 1956.

(c¢) and (d). Do not arise. I may
also add that during the current licens-
ing period, this import is totally
banned.

Shri V. P. Nayar: May I know whe-
ther it is a fact that a Calcutta firm
has been licensed to manufacture road
rollers of the type of Avelin Bedford
and, if so, what is the target for which
they have been given the licence?

Shri Manubhai Shah: About 70 diesel
road rollers with Britannia and Avelin
Bedford is covered in the main answer.

Shri V. P. Nayar: Could we know
whether this particular firm will get
foreign assistance, either financial or
technical? Also may we know the
name of the particular firm?

Shri Manubhai Shah: If they ap-
proach us, as far as the lecal resources
are concerned we can always look
into the matter favourably and sympa-
thetically. As far ag foreign exchange
is concerned, it is for the industrialists
themselves to negotiate with their
counterparts and obtain such credit
terms as are acceptable to us.

Shri V. P. Nayar: I: it a fact that a
firm from Bombay, Marshal & Co,
applied for l’cence for the manufacture
of several items including road rollers
and thev have been told that they will
be given licence only for items other
than road rollers and, if so, what are
the special reasons?

Shri Manubhai Shah: As I have
indicated to the hon. House several
times, when this question of licensing
of road roller manufacture was consi-
dered, we invited applications from
several parties; and I think, if I mis-
take not, 7 or 8 applications came last
_year. All of them were considered on
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merits, their performance and the use
of these road rollers in the road-
making programme of India. Ulti-
mately, we selected two more firms
which have been given the licence.
Naturally, because the capacity is
limited, the others had to be rejected.

Steel for Industries

#1220. Shri Harish Chandra Mathur:
Will the Minister of Commerce and
Industry be pleased to state how much
additional iron and steel has been
made available for expansion of
engineering industries in (i) small
scale (ii) large and medium scale
separately during the years 1955 and
19567

The Minister of Industry (Shri
Manubhai Shah): A statement is laid
on the Table of the Lok Sabha.
[See Appendix VI, annexure No. 1].

Shri Harish Chandra Mathur: In the
statement it is said that the release of
steel for the expansion of Small Scale
Industries is primarily the responsibili-
ty of the State Governments. May I
know whether this policy matter of
making steel available for the manu-
facture was discussed with the State
Governments and whether any agree-
ments have been arrived at, and, if so,
what they are.

Shri Manubhai Shah: This is a
matter of continuous discussion bet-
ween the State Governments and the
Centre; and, as the hon. Member is a
member of the Small Scale Industries
Board, he fully knows how keen we
are and how strongly we have recom-
mended to the State Governments
that more and more quota should be
released for the development of Small
Scale Industries.

Shri Harish Chandra Mathur: I
wanted to know whether any definite
conclusions have been arrived at but
the hon. Minister has made a general
statement. Now that the quota has
been increased from 137,000 to 203,000
tons, may 1 know what was the basis
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and the purpose of the increased quota
and whether that purpose has been
fulfilled?

Shri Manubhai Shah: It is not a
matter of any categorical decision
every pointwise. As far as we can see
from the development that is taking
place in the light engineering indus-
tries requiring steel as the raw
material, I believe and firmly believe
that every State Government is gradu-
ally releasing more and more quotas
of steel to the small industries. The
very fact that at their instance we
raised it from 137,000 tons to 203,000
tons indicates the firm desire of the
State Governments to proceed along
with that pelicy. I have no reason to
believe.otherwise because the com-
plaints from the small scale industries
in the different Siaies have been rather
less after increasing this gquota than
what it was before.

Shri Heda: While there is a comp-
laint from the small scale industries
that they are not getting adequate
quotas, there is another factor coming
up that certain persons have got the
quota but have no factories to work.
May I know whether the Central Gov-
ernment and the Assistant Directors of
Small Scale Industries have tried teo
find out how many people there are
who have got the quota but who have
no factories?

Shri Flanubhai Shah: As far as that
type of information is concerned, gene-
rally those who do not have the manu-
facturing capacity do not get the quota
because the Director of Industries goes
into the Essential Survey and has also
the Inspection Branch to find out
whether the manufacturing capacity
exists, But, there may be cases where
fraudulently the quota might be mis-
used. If the hon. Member or any other
hon. Member from the House or else-
where brings it to our notice, we will
certainly take the necessary action.

Shri Tangamani: From the state-
ment we find that for the medium and
 large-scale industries the quota of iron
and steel allotted is less in 1957 than
what was allotted in 1956. May I
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know whether this decrease will conti-
nue next year also?

Shri Manubhai Shah: We hope that
by 1959 the situation will considerably
improve when the national steel plants
will start at least recording production
of pig iron and steel, As I have said
repeatedly, the year 1958 is going to
be a difficult year.

Shri V. P. Nayar: I find from a
recent issue of the journal Industry
and Trade that an extra export quota
for export of engineering goods—
33-13 per cent.—is being given to the
industries. I want to know whether
Government have any machinery to
check up whether the extra quota is
properly used in the real promotion of
exports or whether it is being misused.

Shri Manubhai Shah: As the hon.
Member will know, this release is done
by the Export Promotion Council for
engineering industries and it is not
done in an ad hoc manner. So, the
party has to submit to the Export Pro-
motion Council an actual account of
the goods he has exported and what
new measures he is going to adopt for
the utilisation of that quota.

Shri Gajendra Prasad Sinha: May
I know whether any survey has been
made or is proposed to be made of the
demand of iron and steel for these
small scale industries and the engi-
neering industries?

Shri Manubhai Shah: These facts
are very broadly known to us and
repeated surveys won’t bring out the
fact for which we have no immediate
solution. The demand is of a very
high order and what we can provide
from the present production plus the
foreign exchange available to ug is
very much lower than what we re-
quire to satisfy the entire demand.

Shri Harish Chandra Mathur: The
hon. Minister referred to my being a
Member of the Board. May I remind
him that at the meeting of the Board
there were serious complaints and
requests made for more iron and steel
from certain particular States? May
I know whether in spite of this in-




creased quota, the complaints arve
due because of the uneven distribution
of steel? If it is so, will the hon.
Minister look into it and lay on the
Table of the House a break-up of the
supply to the various States?

Shri Manubhai Shah: It is true that
complaints continue to come not only

against 147 index of the general indu-
stries—that, with the internal produc-
tion of steel so limited and with the
foreign exchange for import also so
restricted, it is but natural that there
should be dissatisfaction that the pro-
gressively increasing requirements
are not fully met.

As far as the demand of some par-
ticular State or other is concerned,
every attempt is made to increase the
quota.

As for  the laying of a statement
before the House, 1 have laid before
the House several statements giving
the State-wise break-up; and, if the
‘hon. Member so desires, again 1 will
turther lay a statement about alloca-
tion of steel to different Btates for
amnall scale industries.

Export of Indian Potteries and
Crockeries

*1222. Shri Bishwanath Roy: Will
the Minister of Commerce and Indus-
ry be pleased to state whether any
iteps have been considered to procure
loreign markets for the export of
Indian potteries and crockeries dur-
ing the Second Five Year Plan?

The Deputy Minister of Commerce
i Industry (Shri Satish Chandra):
.of crockery and pottery were
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itemns have also been included in the
Schedules attached to Trade Agree-
ments concluded with foreign countries
in appropriate cases.

Shri Bishwanath Roy: May 1 know
whether there has been any improve-
ment in the export of these articles
during the current Plan in compari-
son with the First one?

Shri Satish Chandra: Year by year
there has been an improvement in
the exports of earthenware, porce-
lainware, potteries, crockeries etc.
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Shrl V. P, Nayar: May I know
whether it is a fact that for decora-
tive pottery, which will find a better
export market, we are experiencing
difficulties due to import restrictions
on transfer pictures; and, if so, what
are the steps proposed to bhe taken?

Shri Satish Chandra: 1 could not
catch the question.

Shri V. P. Nayar: Is it a fact that
exporters of crockery are experienc-
ing difficulty on account of the fact
that decorative crockery cannot be
made without transfer pictures which
have necessarily to be imported; and,
if so, what action do Government
propose to take?

The Minister of Industry (Shri
Manubhai Shah): The import of
tranzfer pictures has been freely
allowed, But those people who .
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Shri Joachim Alva: While examin-
ing the question of export of crocker-
jes and potteries, does the Govern-
ment at the same time examine
whether there is any necessity at all
for importing crockeries and potteries
from sabroad, except, perhaps spoons
and forks?

Shri Satish Chandra: Imports of
crockery and pottery have been
gradually reduced and now there is
no import at all

Shri Bishwanath Roy: From which
country has there been the largest
demand for our crockeries?

Shri Satish Chandra: It is difficult
to say. There are many countries.
We are also exporting some of these
to USA—artistic vases, etc, made by
the handicrafts artisans. Then there
are earthern-wares exporied mostly
to Asian and African countries,

Adjudication of Labour Disputes

#1224, Shri Ram Krishan: Will the
Minister of Labour and Employment
pleased to state the main features
the scheme in regard to adjudica-
tion of labour disputes in public sec~
tor and facilitate consultation among
the employing Ministries on  such
matters?

_¥
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takings in the public sector. The Com-
mittee consists of representatives of
the Minigtries of Labour & Finance
and of the employing Ministries.

Bhri Ram Krishan: May I know the
steps to be taken in case of failure of
the negotiations?

Shri Abid Ali: The purpose of this
committee is to expedite the disposal of
such cases copcerning labour matters,
There would not be any delay here.

Shri 8. M, Banerjee: May I know
whether it has been brought to the
notice of the hon. Minister that the
conciliation officers and the regional
labour commissioners have found
great difficulty and actually find great
difficulty in dealing with the various
Ministries? May I know what steps
are being taken to see.that the conci-
liation officers and the regional labour
commissioners are properly heard in
the matter of conciliation of labour
disputes in railways and defence In-
dustries?

Shri Abid Ali: The purpose of this
committee, as I have explained, is to
facilitate consultation and expeditious
disposal of the matter. Appropriate
action is being taken and will be taken
so that there would be no delay.

Mr. Speaker: The hon. Member says
that the officers of the Ministries are
not co-operating.

Shri §. M. Banerjee: Practically the
Defence and the Railway Ministries
are not co-operating with the concilia-
tion officers with the result that many
problems are not solved. What steps
have been taken to see that these two
Minisiries co-operate with the coneilia-
tion officers in the matter of concilia-
tion?

The Minister of Labour and Em-
ployment and Planning (Shri Nands):
In actual fact some difficuity was ex-
perienced and it was felt necessary
that there should be some co-ordinated
arrangement in the Government 20
that whenever the employees of anpy
establishment in which a parficulay ¢
Ministry was concerned found that '



things were not being dealt with ex-
peditiously there should be a way to
. give proper redress in a quick manner.
This committee has been set up for
that purpose. It has been meeting and
dealing with these questions as they
arose. Therefore, the difficulty to
which the hon. Magmber referred has
now been met,

Shri Panigrahi: May I know the
number of disputes which have come
before this committee by now and the
number of disputes settled so far?

Shri Nanda: The committee does not
settle them. The committee sorts out
the procedure and takes steps so that
the machinery which is functioning on
behalf of the Government does not
create any delays and it also settles
some general principles which will
apply to all cases.

Shri Tangamani: May I know whe-
ther there is any time-limit fixed for
the committee to consider and submit
its repqrt as in the case of the labour
officer under the Industrial Disputes
Act? Where the committee does not
give its findings, is there any other
method like referring the issue for
reconciliation?

Shri Nanda: There is no question
of a report here. This arrangement is
to facilitate the working of the normal
machinery. That ig not part of the
normal machinery for settling disputes.
The employing Ministry deals with its
employees and the Labour Ministry
steps in in certain cases at the appro-
priate time. There may be certain
matters which may have repercussions
on other employees also. These things
may be considered by this committee,
The procedure should be such that it
should give satisfaction all round.

Shri Tangamani: A labour officer
has to submit a report, whenever an
Issue is referred to him, within fifteen
days. Is there any such stipulation
for this committee to submit its report?

. Bhrl Nanda: Whatever time-limits
are there, they will apply. Therefore,
this committee is not intended to add

20 MABCE 180 Ordl d¥nden: G,

Shri Narayanankutty Menon: May 1
know whether the Labour Ministry
will step in case this committee fails
to reach a settlement?

Shrl Nanda: It does not deal with
disputes.

Mr. Speaker: It only helps to bring
the parties together.

Import of Tractors and Agricultural
Implements

+
+6 Achar:
1225 Shri Gajendra Prasad Sinha:
'Y Shri Ram Krishan:
Shrimati Ila Palchoudhuri:

Will the Minister of Commerce
and Industry be pleased to state:

(a) whether it is a fact that Gov-
ernment have revised their classifi-
cation of tractors and agricultural
implements as non-essential goods
for import purposes;

(b) whether Government have
received any representation to re-
consider this change;

(c) if se, whether Government
have taken any decision in this re-
gard; and

(d) if so, to what effect?

‘been received for liberalisation of the



" Swl Ashar: May I know whether
agricultural implements?

The Minister of Industry (Shri
Manubhal Shah): This new classifica-
tlon 1s based on thig division. Below
50 HP. useful for agricultural work
and above 50 H.P. for earth moving
equipment, construction works and
other things.

SBhri P. R. Patel: May I know the
number of tractors below 50 H.P. in
our country, the acreage ploughed by
these tractors, the requirements of the
country and the capacity of these
tractors to plough?

Mr. Speaker: Four questions in one!

Shri Satish Chandra: All these ques-
tions may be addressed to the Food
and Agriculture Ministry.

Shri Panigrahi: May I know the
number of tractors imported during
1957-58 and the countries from which
they were imported?

Shri Manubhai Shah: The number
of tractors imported in 1957-58 accord-
ing to the provisional figures is 1215.
The overzall imports in the whole year
had been worth Rs. 5 crores. Details
for the last six months are not fully
available. They are imported practi-
cally from all the countries of the
world, including the United Kingdom,
Germany and the Soviet Union.

Shri Achar: May I know the value
of the agricultural implements import-
ed in 1957-58?

Shrl Manubhal Shah: From April to
December 1056 about Rs. 5,09,11,000
and Rs, 3-82 crores from January 1957
to September, 1857 for
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tluttbeexl.ltini tractors can be ser-
viced more easily?

Shri Manubhal Shah: That is pre-
cisely the policy at present.

Shri Ram Krishan: May I know whe-
ther any steps have been taken for
the manufacture of these tractors and
agricultural implements in India?

Shri Manubhai Bhah: As far as agri-
cultural tractors are concerned, there
is already one factory in production in
Madras and another is coming up in
Calcutta, We have also recently noti-
fied and are collecting applications in
respect of other tractors. There is a
panel for co-ordination with the Minis-
tries of Food and Agriculture, Irriga-
tion and Power and our ini
which will look into this aspect.

Raja Mahendra Pratap: Is there any
plan to build these tractors in the
country, because I think that before-
stopping import it is necessary to
start building tractors here?

Shri Manubhai Shah: What I replied
was that we have a plan to produce
both agricultural and non-agricultural
tractors in the country.

Shri Kamal Singh: May I know
the names of the tractors that are-
being made?

Shri Manubhal Shah: There are
different varieties of tractors. As far
as Standard Motors people are con-
cerned, they are, I think, in collabora-
tion with Fergusons, and Mahindra
and Mahindra are in collaboration
with David Browns.

Shri Gajendra Prasad Sinha: May I
know the rated capacity of these two-
units?

Shri Manubhai Shah: One unit
which has gone into production has a
capacity of 2400 tractors. The other
one has not been yet licensed as to
what will be its eapacity; it. is under:
discussion.
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Shrimati Renu Chakravarity:
'm{mmmnsM:
Wili the Minister of Rehabilitation
and Minority Affairs be pleased to
state:

{a) whether Faridabad Develop-
ment Board is being wound up;

(b) if so, the number of employees
who have already been given terml-
nation notices for their service;

(c) whether such employees would
pe absorbed in some other services;

and

{(d) when the Faridabad Develop-
ment Corporation will start func-
tioning?

The Parliamentary Secretary to the
Minister of Rehabilitation and Minori-
iy Affairs (Shri P, 8. Naskar): (a)
No; but due to reduction of work
.some staff is being retrenched.

(b) 78.

(c) Efforts are being made to secure
.employment for them elsewhere.

(@) The rules under the Faridabad
‘Development Corporation Act are
being framed. It will, however, be
difficult at present to indicate any
 gefinite date from which the Corpora-
.}ion will start functioning.

Shrimati Renu Chakravartty: Is it a
fact that up till now not a single
officer has been retrenched whereas
.sometimes the entire staff of certain
departments has been retrenched on
the plea that there is no more work?

Shri P. 8, Naskar: It ig not a fact
.that no officer has been retrenched.

Shri Ajit Singh Sarhadl: May 1
know how many of the employees
whose services have been terminated
- Jately have been absorbed elsewhere?

Shrl P. 8. Naskar: They have only
~been retrenched lately. We are mak-
" ing every effort to provide them else-

~where.

hoéyhennhuw‘bednhﬂ .

Bhri P. 8. Naskar: That figure is not
available with me at the moment

Shri Ranga: May I know what has
been the upshot of negotiations that
have been carried on with the Punjab
Government with a view to transfer
this to the Punjab Administration?

Shri P, 8, Naskar: Negotiations are
being carried with the Punjab Govern-
ment to transfer the hospital and
power house.

Shrimati Renu Chakravartty: Is it a
fact that these retrenched personnel
have been demanding that the Govern-
ment should recommend that they
become priority-I for re-employment
in other Central Government offices;
it so, may I know whether this has
:en considered and a decision reach-

’

Shrl P. 8. Naskar: In 1055 a some-
what similar case—though not exactly
a similar case—arose about the re-
trenchment of 17 people. Their cases
were taken up with the Home Minis-
try for giving certain priorities. We
are also thinking of taking up the case
of these 79 people with the Home
Ministry for giving them priority.

Aluminium Plants

+
Shrl Tangamani:
*1221. { Shrimati Ha Palchoudhurl:
Shrli 8. M. Banerjee:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that there
was a proposal to set up two alumi-
nium plants one at Mettur, Salem
District, Madras State and the other
at the Rihand Dam S8ite in the Uttar
Pradesh both of 20,000 tons eapacity
under the Second Five Year Plan;

(b) the estimated cost of these
plants;

(c) whether it is a fact that Gov-
ernment propose to modify thelr ear
llnrdmdenhuhblhhthmﬂmh
hthepubuemmd '




" {d) i »o, the latest position with
vegard to these projects?

The Minister of Industry (Shri
Manubhal Shah): (a) and (b). Yes,
* §ir. However, the plants would have
an initial capacity of 10,000 tons and
may cost approximately Rs, 15 crores,
each.

(c) and (d). No, Sir, It is not
correct to say that Government had
-originally decided to establish these
plants in the Public Sector. Where
an industry is in Schedule “B" of the
Industrial Policy Resolution and may
therefore be in either Sector, Gov-
ernment are always willing to con-
sider offers from the Private Sector
to establish the indusiry. Two par-
ties have expressed such intentions
and the matter is under considera-
tion.

If both internal and external re-
-sources couid be provided, Govern-
ment weuld any time consider
establishment of one or more alumi-
nium projects in  the public sr~ctor
-also.

Shri Tangamani: May 1 know
what will be the amount of power
that will be supplied by the Mettur
Dam for the aluminium plant which
is going to be set up in Mettur?

Shri Manubhai Shah: 30,000 kw.

Shri 8. M. Banerjee: May I know
whether it is a fact that the alumi-
nium factory at Mirzapur is being
established in the private sector and
that it will be run by Mr. Birla; if
80, may I know what are the reasons
which led to this decision of the
‘Government, and whether the UP.
Government was consulted apout it?

Shri Manubhal Shah: Actually,the
-answer to the main question gives
autheduaﬂsukedforbymyhm

i This indystry is in Schedule
“B", und it is open to both the Gov-

Timent and the private industry to

blish factories. Offers have come
private parties both for Mettur
mmblndwhld:mmdermw
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Shri 8. M, Baserjee: What is the
final decision taken by the Govern-
ment?

Shrl Manobhai Shah: The final
decision is that both of them are
being considered and they will be
allowed in the private sector.

Shrli V. P, Nayar: The hon. Minis-
ter says that this is an industry in
Schedule “B” and therefore it is open
for either the public sector or the
private sector to begin production.
Is it not a fact that for industries in
Schedule “B" Government had
decided to progressively enter in the
field of production; if so, why is it
that, when our target in the Second
Five Year Plan will almost be ful-
filled by these two projects, Govern-
ment did not think of entering in the
field of production?

Shrl Manubhai Shah: We are very
keen to participate in production,
but the programme at our disposal In
the public sector is far more, as I
have already said during the debate
on our Demands, than what was ori-
ginally contemplated. @We want
the production of all these basic
things. Therefore, when the Govern-
ment is not able to do it and private
industry is coming forward, Govern-
ment will certainly consider it so
that production is established at the
earliest opportunity,

Shri Thanu Pillal: What is the pro-
gress made in the setting up of the
Mettur plant?

Shri Manubhai Shah: Preliminary
surveys are all complete, and we are
awaiting a regular project report
and firm proposal from the party
concerned.
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Shri Dasappa: Are the local govern-

ments participating in the capital of
these two concerns?

Shri Manubhai Shah: No, Sir,
Mr. Speaker: Next Question.

Shri Tangamani: I have two or
three important supplementaries, Sir.

Mr. Speaker: Hon. Member cannot
exhaust all his questions. Others
also have assisted him, However, he
may put one question.

There are proposals
State Governments to start aluminjum

plants and many other plants in
different States. Such a news item
about Koyna project has appeared
but, as I have already indicated
unless these two plants are put up
we cannot find the resources for any
other plant.

Claims of Displaced Comtractors

+
. Shri Warlor:
1228, { Shri A, K. Gopalan:

Will the Minister of Rehabilitation-
and Minority Affairs be pleased to
state:

(a) the last date for the submission
of claims by the contractors for the
works done by them in Pakistan
before partition;

(b) the number of applications re-
ceived uptlo date and how many of
them are still pending; and

(c) the number of those whose
claims have been paid?

The Parliamentary Secretary to the
Minister of Rehabilitation and
Minority Affairs (Shri P. S. Naskar):
(a) The last date for submission of
claims bty contractors was 30th June,
1956. It was, however, decided later
in consultation with the Pakistan
Government that all claims received
by either Government by 3lst
January, 1957 should be entertained..

(b) Number of applications receiv-
ed upto 28th February, 1858 is 5,318
out of which 3,804 are still pending-
verification.



Shrl P. 8. Naskar: The claims re-
eceived by us were sent to the Pakis-
tan Government for verification, Out
of the 5318 applications we have re-
ceived, 1424 applications have been
received back from the Pakistan Gov-
ernment after verification, Out of
these 1424 claims, 1044 cases were
rejected and only 380 have been
accepted. We have cleared up all
ihese cases. As soon as we receive
the pending cases duly verified by
the Pakistan Government we  will
make the necessary payments. There
is no question of any delay on our

part.

Shri Ajit Singh Sarhadi: May 1
know the total amount that has been
paid to the contractors?

Shri P. 8. Naskar: So far, the pay-
ment authorised is for 380 claims, and
the amount involved in this payment
is Rs. 037 crores.

Shri Ajit Singh Sarhadi: What is
the amount paid by the Pakistan
Government?

Shri P, S. Naskar: 1 do not know
how it arvises. Just like any other
claims we are paying.

Trade Delegation from West
Germany

1

f Shri Subodh Hansda:
*1223, 7 Shri 8. C. Samanta:
Will the Minister of Commerce
and Industry be pleased to state:

(a) whether it is a fact that a re-
quest has been made by the Govern-
ment of India to the West Germany
authorities to sponsor a visit of a
trade delegation to India to study
the Indien market; and

(b) if so, what has been the res-
ponse?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
~(a) and (b). The West German
tuthorities were informally request-
¢d to sponsor a trade delegation to
7isit India, No decision has so far
been communicated to us.

26 MARCH 1938
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Shri Hem Barua: Is it because of
the fact that the present balance of
trade position is highly unfavourable
to India and we want German ime
ports from this country to be step-
ped up that we have invited a trade
delegation to visit this couniry?

Shri Satish Chandra: A trade de-
legation from West Germany visited
this country in September 1last, and
then w2 made a formal request to the
German departmental stores, mail
order houses, wholesale business
houses, etc., to send a delegation to
India in order to e¢xplore the possi-
bility of purchasing some goods from
this country in order of course, to
reduce our adverse balance of trade
as far as possible.

Shri §. C. Samanta: May I know
whether any private indusirialists’
delegaticn from West Germany visit-
ed India and, 1J so whether any
suggestions have been made by them?

Shri Satish Chandra: The delega-
tion has not come so far. There is a
proposal that a delegation from that
country should visit India.

Shri Joachim Alva: It was pointed
out in a report from the United
Nations Headquarters this week that
Germany has vast DM gold reserves
amounting to 25,000 marks and that
India was one of the very few coun-
tries to which they had extended
help in regard to the Rourkela plant.
May I know whether there are any
further offers to grant any more aid
to India?

The Minister of Industry (Shrl
Manubhai Shah): Shortly, a delega-
tion of high level officers is going
to that country to negotiate for
credit terms from West Germany?

Raja Mahendra Pratap: Why do we
not engage some experts from Ger-
many to help our trade? My ex-
perience is that the Germans can
help our trade better.

Shri Manubhai Shah: We do not
need any experts from other coun-
tries to develop our trade, but we
always welcome their advice.



Shri Satish Chandra: The items of
export, as the hon. Members know,
are: textiles, jute goods, tea, cashew-
nut, coffee—there can be other articles
such as handicrafts, ores ete,

Shrl Heda: I wanted only to know
when this communication was ad-
dressed to the West German Gov-
ernment,

Bhri Manobhai Shah: We have
been in continuous correspondence
with them, and when the former
Finance Minister went to West
Germany he initiated discussions
with them. A high-level official dele-
gation is going very soon to finalise
the discussions.

Bharathl  Textile Miils in Pondi-
cherry
+
180, JBhri Tangamaai:

\ Shri H. N. Mukerjee:

Will the Prime Minister be pleased
to state:

(a) whether the Bharathi Textile
Mills in Pondicherry has been closed;

(b) if so, the reasons therefor;

(c) whether 1200 workers are
unemployed as a result of complete
closure; and

{d) the steps Government have
taken for running of the Mills?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
(a) The Mill is partly closed.

(b) The reasons are mainly eco-
nomie. The more important of them
are financial difficulties of the man-
agement, want of stocks of staple
fibre, the necessity to purchase yarn
from outside Pondichgrry, absence of
its own pewer generating plant thus
 roquiring  purchase of all power
_ requirements, and the higher rate of
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wages that have to he paid to tlll' .
workers in terms of the Pondicherry
Labour Tribunal 1056 award as for &
mill with both spinning and weaving
departments. In fact, however, only
the weaving department is now work-
ing.

(c) The number of workers on the
rolls is 1050 of whom about 100 are
employed now. Shortly about 100
looms are expected to start working
thus absorbing about 300 more wor-
kers,

(d) As the closure of the Mill is
not due to any labour or industrial
dispute, the Pondicherry Administra-
tion has not been able to intervene.
The management has been advised
either to try to raise a loan privately,
to run the mill or to allow the wor-
kers to draw their retrenchment com-
pensation and seek employment else-
where. As a measure of relief the
Government has taken steps for the
mill to pay less excise duty for a
period of one year from the 24th
October 1957.

Shri Tangamani: May [ know
whether the management of Bharathi
Textile Mills have approached the
Government for a loan of Rs. 20
lakhs from the Industrial Finance
Corporation and, if so, whether it is
being considered?

Shrimati Lakshmi Menon: Yes, Sir.
The mill did approach the Govern-
ment for a loan, but, after scrutiny it
was found that it is not advisable to
grant that loan.

Shri Tangamani: May I know
whether it is not a fact that the
mill was partially closed in January,
1857, and it has been completely
closed since December, 18577

Shrimati Lakshmi Menon: As read
out in the answer, only the spinning
section is closed, The weaving sec-
tion continues, The mill is not whol-
ly closed.




lhmlllmrtwki.n" If some units
canpot start owing to the reasons
mentioned by the hon. Minister, may

‘I know whether the Gmm
would take them over and re-start?

Shrimati Lakshmi Menon: No, Sir.

Shri Tangamani: In view of the
fact that in this major industry—if it
could be called a major industry at
all there—in Pondicherry, they run
three textile mills, and in view of
the fact that this is one of the oldest
textile mills run by Indian manage-
ment, may I know whether the Gov-
ernment will reconsider the question
of advancing the loan to this mill?

Shrimat! Lakshml Menon: No, Sir.

Iron ore Deposits

#1231, Shri Rajagopala Rao: Will
the Minister of Commerce and Indus-
try be pleased to refer to the reply
given to Starred Question No. 662
on the 4th March, 1958 and state:

(a) the tofal quantity of iron ore
deposits in India at present as esti-
mated by the Geological Survey of
India and the quantity as estimated
by the Japanese Main Team;

(b) the total quantity of iron ore
committed for exports to foreign
countries so far;

(c) the estimated quantity of iron
ore required for our Steel Plants
during the course of next 100 years;

(d) whether a sufficient quantity
of iron ore will be available for in-

(e) the estimated Foreign Exchange
earnings by the export of Iron ore?
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(1) A tew blocks in Rourkels;
(2) Sukinda; and
(3) Bailadila

and had estimated the reserves im
the areas surveyed at about 888 mil-
lion tons.

(b) The State Trading Corporation
has commitments for sale of appro-
ximately 2-335 million tons for ship-
ments from July 1957 to June 1858.
Information about forward sales:
made by the Corporation is furnish-
ed in the statement which is laid on
the Table of the Lok Sabha. [See-
Appendix VI, annexure No. 2].

(¢) No estimate can be made at.
present for the next hundred years.
At the end of the second five year
plan when all the plants go into full
production, the total requirement of
iron ore is expected to be about 12
million tons a year.

(d) Yes Sir.

{e) A .Statement showing the
actual exports and the amount earn-
ed from exports during the last few
years is laid on the Table of the
Lok Sabha. [See Appendix VI, an-
nexure No. 3].

Shri Rajagopala Rao: May I know
the different prices at which iron ore
is exported to the different countries?

Shri Satish Chandra: In the state-
ment that I have laid on the Table,
both the quantity in tons and the
value realised are shown,

Shri Supakar: May I know the
total quantity of iron ore proposed
to be exported to Japan and how far
that will affect our production in
Rourkela and also in the Tatas?

Shri Satish Chandra: The quantity
that has been exported in 1957-58
was about 15 million tons. The
actual contract for the supply of irom
ore during 1958-59 is yet to be signed.
The supplies would be slightly on a
larger scale than this year. The
production in our plants is not to be’
affected at all by these exports.



-

€693 Oral Ansiers

Shri Supakar: I wanted to know
the position after the commitments.

Shri Satish Chandra: If the hon.
Member will look into the two state-
ments that I have laid on the Table,
the position will be clear to him.

Shri Hem Barua: May I know
whether it is a fact that we have re-
cently entered into a trade pact with
Japan to the effect that Japan would
take our iron ore and, if so, whether
it is on a part-payment basis or on
a cash and carry basis?

The Minister of Industry (Shri
Manubhai Shah): The cntire negotia-
tion is still under consideration.

Cement Factory at Siju (Assam)

¢1232. Shri Hem Barua: Will the
Minister of Commerce and Industry
be pleased to state the present stage
of the projected cement factory at
Siju in the Garo Hills As:am, for
which a licence was issued to  the
Associated Cement Company?

The Minister of Industry (Shri
Manubhai Shah): The firm, M;s As-
sociated Cement Companies, Ltd.,
Bombay have postponed implemen-
tation of the scheme to the Third
Plan period.

Shri Hem Barua: Is it a fact that
‘the Associated Cement Company has
failed to make any tangible progruss
in exploiting the cement deposits in
the Garo Hills because of the trans-
_port difficulties”?

‘S8hri Manubhai Shah: Yes, that is
precisely the reason. They have
postponed it to the Third Plan be-
cause there is no transport facility.

Shri Hem Barua: If that is s0, what
:steps have the Government taken so
‘far to remove the transport diffi-

~culties to develop this industry?

~ Shri Manubhai Shah: This will be
‘A pfoper question for the Ministry of
Raﬂvm But they are taking ap-
te gteps to increase the trans-
§ Tacilities in the State of Assam.

-

s S - ‘..-,--m :

Shrl Hem Barua; Bukhlcultﬂ
lime-stone, is gypsum also avaflable
there?

Shri Manubhal Shah: It is not
available in large quantities. But
the gypsum required for a cement
factory is hardly 3 to 4 per cent. Bo,
that aspect will not be a deterrent in
establishing a cement factory.

Kidnapping of Indian Natlonals by
Pakistan Police

4
Shrimati Renu Chakravarity:
Shri Raghunath Bingh:
91233, Shri Halder:
Shri Bishwanath Roy:

Will the Prime Minister be pleas-
ed to state whether it is a fact that
in the first week of March, 1958
Pakistan Police kidnapped seven
Indian nationals in 24 Pargana Dis-
{rict?

The Deputy Minister of External
Affalrs (Shrimati Lakshmi Menon):
Yes, Sir. On the 6th March, 1858,
some Pakistani Military personnel
trespassed into the Indian side of the
river Kalindi, in a motor launch and
kidnapped four Indian boatmen, who
were coming to Hingulganj, District
24 Parganas, in their boat, with 22
maunds and 36 seers of jute, and took
them to Leksa Border outpost. The
next day, some Pakistani Military
men again crossed the river in a
steam launch near Sigarkathi, P. 8
Hasnabad and kidnapped three more
Indian nationals with their boat,
loaded with 20 maunds of paddy and
one cycle.

The Government of West Bengal
have lodged a protést with the Gov-
ernment of East Pakistan regarding
the incident and asked for the im-
mediate release of the kidnapped
persons and return of the articles
seized. Our High Commissioner in
Karachi and our Deputy High Con-_
misgioner in Dacca have taken up the
matter with the Government
Pakistan and pressed jater alia:
immdhte release of the m
napped Indian nationals. -

: ﬁn
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sum MM
lulsc.m:-mn know
whather the Government of India

bhave taken any effective action so
far to protect the interests of those

South African nationals of Indian

descent?

Shri Sadath AH Khan: Full facts on
the Group Areas Act and its effect
on Indian nationals in South Africa
have been placed before the United
Nations General Assembly from time
to time. As the hon. House knows,
that body has adopted resolutions re-
guesting the South African Govern-
ment to suspend the implementation
of the Group Areas Act. But, unfor-
tunately, the Union Government has
not so far paid any heed to it.

Shri D. C. Sharma: As the South
African Government is now in a
mood to discuss the South West
African question,. may 1 know
whether the Government of India
have asked whether they are pre-
pared to discuss the question with
India and Pakistan?

Shri Jawaharial Nehrn: I do not
know what the mood of the Govern-
ment of the Union of South Africa
is. But their actions are clear
enough, and those actions raise =
question for the world which, I think,
is of the most vital importance—the
apartheid, segregation and one domi-
nant race ruling over another. It is
@ question which challenges the
charter of the United Nations; in
fact, all civilised notions of behaviour.
We are up against something very
important and vital; the whole world
is. We are affected, the African
population is  affected, and the
Chinese population is affected. But,
as the hon. Member knows, what we
can do short of, shall 1 say, war,
which of course is absurd, is to go
to the United Nations. We do not
even directly deal with the South
African Government now.

Shrl C, R. Pattabhi Raman: Has
any compensation been contemplated
by the South African Government or
is éhis mere expropriation?

people m moved from one part to
another, they are given other houses °
at other places,

Raja Mahendra Pratap: As there
are summit meetings between U.8.A.
and USSR, could we not have a
summit meeting between Pakistan,
South Africa, Ceylon and Dethi? Can
we not have such a summit meeting?
Kindly answer.

Shri Jawaharial Nehru: The word
“summit” only applies to very high
and potent personalities. We do not
possess them here.

Shri Hem Barua: In view of the
proposal to isolate Indians who are
mostly traders in Reyland Estate
and Good Wood in Cape Peoninsula
which will adversely affect their
trade, may I know whether the
Government is going to assist the
Indians through diplomatic channels?

Shri Jawaharial Nehru: We have
no diplomatic channels. It is not
possible for us to assist them through
other channels,

Automatic Machine

#1235, Shri Harish Chandra Mathur:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that a small
scale unit in Delhi has manufactured
the first automatic machine of its kind
in India for manufacturing cycle
spokes; and

(b) what assistance Government
have given to the unit and what steps
have been taken
such machines from outside?

The Minister of Indusiry (Shri
Manubhai Shah): (a) A machine has
been produced but it is still in an
experimental stage,

(b) A licence for import of 14§ tons

of steel wire for July-September
1887 period was granted to the firm

to enable it to carry out running

tests on the machine produced by

them. As the usefulness of the

to stop import of

.



has still to be astablished, it
considered desirable to ban
of similar or larger machines
manufacture of cycle spokes.
Harish Chandra Mathur: May
ow if the Government have any
to encourage such experi-

{H1
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Manubhal Shah: The House
111 be glad to know that at a recent
of the Council of Scientific
Industrial Research, a proposal
been accepted in principle to set
up & small inventions development
and promotion board.

Mr. Speaker: Question Hour is
over.

12-00 hrs.

4
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SHORT NOTICE QUESTION AND
ANSWER

Indians in Indonesia

8.N.Q. No. & Shri Rameshwar
Tantla: Will the Prime Minister be
pleased to state:

(a) whether it a fact that state of
emergency has been declared in
Sumatra; and

(b) if so, what steps have been
taken to safeguard the life and pro-
perty of Indian nationals living in the
area of hostility between rebel forces
and the Indonesian Government?

The Deputy Minister of External
Affalrs (Shrimati Lakshmi Menon):
(a) Yes.

(b) The Indonesian Red Cross are
making arrangements for evacuating
foreign nationals including Indians
from Central Sumatra and North
Sulawesi to safer areas. The Indian
Embassy in Indonesia has brought
this to the notice of the Indian popu-
lation, after consulting the associa-
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North Sulawesi. None of them has
so far approached our missions there
for evacuation. According to the
latest information received by us, all
Indian nationals in the regions are
safe, and they are likely to prefer
to stay where they are,

Shri Rameshwar Tantia: May 1
know whether we approached the
Sumatra Government for information
regarding the present situation?

Shrimati Lakshmi Menon: We
approached the Indonesian Govern-
ment,

Shri Joachim Alva: Is it not true
that Indians as a whole have been
treated with fratermal feeling except
for some minor incidents?

The Prime Minister and Minister
of External Affairs (Shrl Jawaharial

- Nehru): I do not know what the hon.

Member's idea of fraternity is. I can-
not answer this, but it has been stat-
ed that they are living there. They
have had no harm or injury done to
them and they are carrying on their
business,

Shrimati Renu Chakravartty: Isany
information available with the Gov-
ernment of India regarding the posi-
tion of the Civil War in Sumatra and
whether the rebels have been crushed
and the Government has re-establish-
ed its authority?

" Mr. Speaker: That does not arise
out of this question.

Shri Jawaharial Nehru: I cannot
inform the House of military situa-
tions in this way. First of all, I do
not get direct information and,
secendly, it would be a rash adven-

ture for me to say anything about
such matters.

Shri Hem Barua: No special in-
formation.

Dr. Ram Subhag Singh: May 1
know whether there are any In-
dians in Government employment in
the affected area?



Dr. Ram BSublag Singh: How
many?

Shri Jawaharial Nehru: Our Go-
vernmant employees or some other
Government’s employees?

Dr. Ram Subhag Singh: Indians
in Indonesian Government's employ-
ment., How are they at present?
Mr. Bpeaker: Hon. Minister wants
notice.

WRITTEN ANSWERS TO QUESTIONS
Export of Oil-seeds

andl Industry be pleased to state:

(a) what steps have been taken to
expand export of ofl-seeds;

(b) the main countries from which
India is facing competition; and

(¢) what steps have been taken to
bring down the oil-seed prices?

The Deputy Minisier of Commerce
and Indestry (Shri Satish Chandra):
(a) Export of oilseeds is generally not
allowed in the interests of the
indigenous crushing industry.

(b) Does not arise.

(c) Export of major edible oilseeds
and oils is prohibited. Efforts are
also being made to increase the pro-
duction of oflseeds.

Radio Btation in Rajasthan

be pleased to state whether Govern-
ment have got a plan to have one
more radio station in Rajasthan
during the year 1958-507

The Minister of Information and
Broadeasting (Dr. Keskar): No, Sir.

Import of Cars
*1321, Shri Muhammed Elias: Will
the Minister of Commerce and Indus-
$ry be pleased to state:
_ (a) how many cars have been im-
ported by private individuals since

sons in India; and

(e) what machinery Government
have got to check misuse of diploma-
tic privileges in the matter of im-
porting consumer goods?

The Minister of Industry (Shri
Manubhai Shak): (a) to (c). A state-
ment showing the number of cars
imported at different ports in India
by private individuals and Diplo-
matic Missions is laid on the Table
of the Lok Sabha. [See Appendix
VI, annexure No. 4]. Separate figures
for cars which cost more than £ 600
in their country of origin are not
available.

(d) and (e). Some complaints had
been received. They were investigat-
ed, and it was found that such im-
ports which had been made under
international usage and Convention
had not contravened our Import
Trade Control Regulations.

forere v W e

*ﬁ?i. Wt w0 o wwiw:
w fwfw, waw ot Wrow
woft ag wark o g # G fir

(%) wr ag aw ¢ fs fewft Wy
e e aoerly e & wily
wet forarer T & fad strdberqy et
vt ;

(w) afz gt, &t wr srévaw &
it g g v W el
wea § o an fowii & gew ok



:.m ) WM
] et e &
(%) e Qi et @ b T
fed wd §, faerwr fieelt & firalt wwTe
t; o

(%) afx g, & T S wst ¥

& amel & wr W e #
w ?

fawkem, sTvrvw e dree o (WY
wiw %o war) (%) o (W)
L

() o, @ 5 e F awrd
wom @ whwfal « @ feqr o
awr & faerr feedlt F qoerr ool
Lo

(w) woere & ¢ w Wil
& e o R & fewt v ¥ fad
e fady afafy aark & 9 oo @ w0
dawr woit fs @ wiwfa
FoOrd Wl F @R e wmw @
;o

Flantation Inquiry Commission

*123¢. Shri Muhammed Elias: Will
the Minister of Commerce and In-
dustry be pleased to state:

{a) how far the Plantation Inquiry
Commission’s recommendations have
been implemented with regard to the
structure of tea trade;

(b) the reasons why implementa.
tion Is being delayed;

(c) whether any co-operative m!

(a) to (d). A statement is laid on
the Table of the Lok Sabha [See
Appendix VI, annexure No. 5].

Allocation to Transport Ministry

*1237. Bhri V. P. Nayar: Will the

Minister of Planning be pleased to

state:

(a) whether it is a fact that the
Ministry have already

the Second Five Year Plan;

(b) it so, the various heads under
which the amount was disbursed;
and

(c¢) whether the Transport Minis-
try have approached the Planning
Commission for further allocation?

The Deputy Minister of PFlanning
(Shri 5. N. Mishra): (a) and (b). A
statement is placed on the table of
the Lok Sabha showing the alloca-
tions made in the Second Five Year
Plan for programmes relating to the
Ministry of Transport and Commu-
nications (Transport Department),
expenditure incurred in the first two
vears of the Plan period, and the
expenditure budgeted for 1958-38.
[See Appendix V1, annexure No, 6].
It will be seen that the allocations
have not yet been fully utilised under
any programme. However, in respect
of shipping, commitments have al-
ready been entered into for the
entire amount provided in the Plan.

(¢) Yes. The Transport Depart-
ment approached the Planning Com-
mission for further allocation of
funds for shipping and road pro-
grammes.

Press Ploly in Delhi
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establishments who have been allot-
ted land in that area; and

{c) the terms on which the land has
been allotted?

The Deputy Minister of Works,
Housing and Supply (Shri Anfl K.
Chanda): (a) Yes, Sir. An area has
been selected on Delhi-Mathura Road
- near Hardinge Bridge in New Dell
for the Newspaper Presses. A few
plots had also been allotted by the
erstwhile Delhi Improvement Trust
for Printing Presses in the Jhande-
wala Estate on Mutiny Memorial
Road, New Delhi.

(b) Express Newspaper Soclety
(Private) Ltd; Shama; M/s. Gulab
Singh & Sons Litd. and Pratap &
Ranjana have so far been allotted
Jand in the area on Delhi-Mathura
Road. In the Jhandewala Estate, the
following allotments have been
made:—

(1) Rama Printing Press
(2) Caxton Press.

(3) The Delhi Printing & Publish-
ing Co. Ltd.

(4) Shiv Narain Das Kumar, Prop
Indian Printing Press.

(5) Roxy Press.
(6) Model Press Ltd.

(7) 8. Nand Singh and Sons,
Prop. Punjabi Press & Diamond
Calendar Mfg, Co.

Whether any of these printing
presses are connected with any News-
paper Establishment is not known to
Government.

{c) The land has been allotted to
the Newspaper Establishments at a
concessionat rate of Rs 1,25,000/-
per acre plus 24% annual ground
rent thereon. The plot is required
to be utilised for the construction of
a multi-storeyed building for a News-
paper Press with residential flats on
top-most floor for the bonafide staft
of the press, the other terms being
the same a3 are applicable to the

H mb“

wmm.- %

annwd Government land h
Dethi for business purposes.

Foreign Geologists

*1239, Shrimati Ila Palchoudhurl:
Will the Minister of Commerce and
Industry be pleased to state:

(a) Whether it is a fact that some
foreign geologists have been invited
by Government to assess the bauxite
deposits in the country;

(b) whether they have completed
their survey and submitted any
report;

(c) if so, what are their main re-
commendations; and

(d) whether a copy of the report
will be laid on the Table?

The Minister of Industry .(Shrl
Manubhai Shah): (a) M/s. Pechiney,
a French firm interested in extending
collaboration to India for the estab-
lishment of aluminium plants at Met-
tur and Rihand, deputed one of it
experts, Mr. Sabot, to India to see
the main bauxite deposits in the
country and to advise on the bemt
and most economical way of estimat-
ing the total amount of the reserves
suitable for the production of alumi.
nium.

(b) The expert visited India in
October-November, 1957 and his re-
port is etill awaited.

(e) and (d). Do not arise.

Industrial Gases

*1240. Shri V. P. Nayar: Will the
Minister of Commerce and Tndusiry
be pleased to state the present posi-
tion of production of Industrial Gases
in India?

The Minister of Industry (Shui
Manabkal 8ksh): The production of
tndustrial gases during the year 1087
was as under:

Name of gas. Production.
1. Oxygen 405.04 m. coft.

2. Acetylene 6400 m. cft.

9. Nitrous Oxide. 1112 millon:
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Impert of Cotéen

'-mwm Palchoudhuri:
Will the Minister of Commerce and
Mhplmedtnmte:

(s) whether it is a fact that the

. Government of In‘ia have decided

to permit the import of 70,000 bales
of cotton from East Africa; and

(b) i so, the details of conditions
ander which the import is to be
made whether on a charter system
or cash payment basis?

The Deputy Minister of Commerce
and Industry (Shri Batish Chandra):
(a) Yes, Sir.

(b) Licences for this cotton are
granted to actual users, namely, the
mills on production of quota letters
issued by the Textile Commissioner,
Bombay. Payments against these
imports are made on presentation of
shipping documents.

Trade Mission from Belgium

*1242. Bhri D. C. Sharma: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether a six-member Trade
Mission from Belgium visited India
recently with a view to exploring
possibility of expanding Indo-Belgian
trade;

(b) whether they held any talks
with Government; and

(c) i so, what was the result?

The Minister of Commerce
asd Industry (Shrl Batish Chandra):
(a) to (c). A non-official fact-finding
mission of businessmen and indus-
trialists from Belgium visited India
in order to study at first-hand the
scope for industrial collaboration and
mn{ion of trade between the twr
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It is hoped that these discussions
will help the Belgian industrial cir-
cles to get a fuller picture of our
economic policy and programme and
the possibilities of foreign participa-
tion in India's industrial development.
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Written Answers 16
Emrployment Statistics

1670. Shrl Vajpayee: Will the Min-
ister of Labour and Employment be
pleased to state the comparative
statistics in respect of the employ.
ment situation obtaining in the
country at the end of the years 1835,
1856 and 1957, as ascertainable from
the records meintained by the war-
ious Employment Exchanges in t!m
country?

The Deputy Minister of Labowr
(8hri Abld All): The information is
given below:

Year  No. of applications on the
Live Register of Em-

ployment Exchanges at
the end of the year,

seeking employment
assistance.
1955 6,91,988
1956 7,58,503
1957 9,22,009
T e
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(b) if so, for how many;

(c) the agency which is handling
the export; and

(b) the total capital of such com-
panies;

(¢) the total profits—gross and net
of such companies as revealsd from
the balance sheets in the year 1956-67;
and

(d) the total remuneration taken by

the Managing Agents in the sald
year?

The Minister of Commerce and Indms-
try and Finance (Shri Morarjl Desal):

(a) 18 companies.

(®) Authorised ital wRs. 10811 crores
Paid up Capil w=Rs. 24° 58 crores

() Gorss profits =Rs. 6-66 crores
Net profits =Rs. 2-93 crores

(d) Rs. 53 lakhs.

NOTE.—~The totals of gross and net
profits and managing agency remuneration
relate to the accounting years ending during
1956-57 for 15 companies, for year ending
March 1956 for 2 compenics and for year
ending September, 1957 for one company,

Displaced Persons from East
Pakistan

1675. Shri Kumbhar: Will the Min-
ister of Rohabilitation and Mimerity
Affairs be pleased to state:

(a) whether it is a fact that certain
number of displaced families from

(c) No specific agency handles exX- ____gost Pakistan are to be rehabilitated

Eﬂmuwmmaon—m

(b) if a0, the nature and details of
the sehemes for their rehabilitation?

ority Affalrs (Shri P. 8. Naskar): (a)
Yes.

(b) Detalls of the schemes are be- -
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.. Sssfiesms in Keala
" 1696 Ghrl Jinschandean: Will the
Minister of Osmmeres and Endustry
be plensed to state:

(a) the total number of handlooms
working in Kerala;

(b) what progress has so far been
made to bring the looms under Co-
operative sector and how many looms
are now under this sector in Kerala;

(¢) what is the present stock of
unsold handloom goods in the private
sector and in the Co-operative sector:

(d) the amount of Central aid given
for this industry in Kerala during
1957-88 and the amotnt proposed to be
given in 1958.59;

outside the Co-operative fold; and

(1) whether Government contem-
plate to publish the report of the
Sabhanayangam Committee which
was appointed to look imto the var-
fous aspects of Handlooms Industry
in Madras and Kerala?

The Minister of Commerce and In-
dustry and Finance (Shri Morarjl
Demal): (a) 101,611,

(e) Mo Sir.

(1) A copy of the Raport Is placed
n the Teble of Lok Sabha. [Placed
Lidrary. . See No.

58
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ment cannot be determined at this
stage as allotments are made from
year to year depending on the over-
all financial position, the types of
schemes proposed by the States, the

period of the current plan.

Grant Loan

Rs. Ras,
353,042 I,11,800
1,84,098 3,615

1956-57
1957-58

The allocation of Central assistance
for 1058-39 is Rs 2'5 lakhs as grants
and Re. 1-0 lakhs as loans.

Accidents in Coal Mines

Shri 8. M. Banerjee:
1679. { Shri Tangamani:
Shri N. R. Munisamy:

Will the Minister of Labour and
Employment be pleased to state:

(a) the number of accidents which
took place in coal mines during the
period from the 1st January, 1938 to
the 28th February, 1988;

{b) the number of persons dead and
infured; and

{¢) the amount of compensation
peid during the same period?

The Deputy Minister of Labour
(Shei Abid AH): (a) 6178.

~(b) 662 dead and 8980 injured
4¢) Information in regard to total

fwdwmmutbamldh not
available.

(a) the number of mines owners
prosecuted for not having proper
safety measures in coal mines during
the period from the Ist January, 1988
to 38th February, 1958; and

(b) the nature of prosecution?

The Deputy Minister of Labour
(Bhri Abid Al): (a) 974 prosecutions
were launched against mine owners
during the period.

(b) 324 prosecutions were for
working mines without qualified
managers, 170 for submission in-
correct returns, plans etc, 420 for
offences of general contraventions of
various provisions of the Mines Act,
and the Regulations and Rules framed
thereunder; and 80 for working mines
in a dangerous manner.
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be pleased to lay a statement on the
Table showing the amount contribut-
ed by the workers and employers
separately unit-wise and industry-

wise in U.P. State since the Em- .

ployees’ State Insurance Scheme
came into operation?

The Deputy Minister of Labour
(8hrl Abld All): The accounts of the
Employees’ State Insurance Cor-
poration are compiled region-wise and
not unit-wise or Industry-wise. The
workers and the employers in the
Kanpur Region as a whole (which
comprised Uttar Pradesh and a part
of the former Madhys Pradesh) con-
tributed Rs. 136,083924 and
Rs. 88,980,101 respectively upto  the
31st December, 1057.

. Rables Disease in NEF.A.

J Shrl Subodh Hansda:
1683. { Shri S. C. Samanta:

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that many
tribals suffer from Rabies; and

(b) if so, what type of infection is
prevalent in the North East Frontier
Agency?

The Prime Minister and Minister
of External Affairs (8hri Jawnharial
Nehra): (a) and (b). No Sir. In ‘he
three year period 1953-57, there were
only four (4) cases of Rabies among
223 tribals who were reported to have
been bltten by dogs.
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Renovation of Quarters in Gole
Market Area

1686. Shrl . C. Sharma: Will the
Minister of. Works, Housing and
Supply be pleased to state the num-
ber of Government quarters in  the
D.I.Z. area of New Delhi that were
renovated during 1957-58 with regard
to power supply, water supply and
sanitary arrangements?

The Minister of Works, Housing
and Supply (Shri K. C. Reddy):
None.

26 MARCH 1958
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Tea Board

1687. Shri Muhammed Elias: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) what set-up the Tea -Board has
got to help small Indian tea growers
to advise on manufacturing and mar-
keting of tea;

(b) whether it is a fact that some
years ago a suggestion was made to
the Tea Board on these lines; and

(c) whether Government have been
able to appoint a Director of Produc-
tion for the Tea Board?

The Minister of Commerce and In-
dustry and Finance (Shri Morarji
Desai): (a)

(1) A scheme for the reorganis-
ation and rehabilitation of
the tea industry in XKangra
intended for the benefit of
the small growers in that
region is under consideration.
It is likely that the scheme
would jnclude the establish-
ment of a co-operative fac-
tory for processing tea.

(2) The Board has a scheme for
subsidising smaller gardens
in North and South India in
the matter of payment of
advisory service obtained
from the research stations zt
present run by the Indian Tea
Association and the TUnited
Planters’  Association of
Southern India.

(3) An ad hoc advisory com-
mittee has been set up, in
South India to assist small
planters through dissemina-
tion of useful information to
them.

(b) Presumably the Hon. Member
is referring to a suggestion made by
Shri B. L. Serin his report on the
survey of certain marginal tea gar-
dens in Assam that the Tea Board
should set up a small Research Centre
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vided by the research stations main-
HM“ by the ind wtlons maln-
extent would be made to  the

of 50 per cent. of the cost of

m(b) what, it any, are the impodi-
in introducing butane as a fuel
on a large scale in suitable areas?

(a) the o )
far made by the Assam Billimanite
Ltd,; and

g Exports
Year "rod
(Tons) Qty. in —
tons in a0
952 . . 4476 4314 1,22
1953 . . 4,929 3,232 1,142
lm - " 3’“2 3,4!4 m

1955 . . 3,423 3,745 1,196
1956 . .
1957 (upto Aug.) oy 4,194 1,330
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{b)“m'mmao vernment have
any ts for the wm‘ﬂ.
or control with a view to maintain



he Minister of Commates and In-
dustzy snd Finance (Sbri Meewrfl
Desal): (2) Although the Aluminium
factories in India have no full-time
Teseaych  arrangements, they  are
earrying on some experiments at
gresent. One of them has entered
into technical collaboration with its
associates in Canada for research

arrangementa.

(b) Yes, Sir. The Indian Standards
Inlﬁhmon have laid down specifica-
tiens for a number of products like
ACSR and All Aluminium conduc-
tors, Also wrought Aluminium uten-
sils for export are required to bear
the Standard Certification marks of
the Indian Btandard Institution. The
Directorate General of Supplies and
Disposals also has strict inspection of
quality in respect of stores, before
indents are placed by them.

Displaced Persens' Colonles in
Funfab

. 1682. Shri Dalfit Bingh: Will the
Minister of Rehabilitation and
Minority Affairs be pleased to state:

(a) whether all the schemes for the
supply of water and electricity in the
eolonies of displaced persons have
been completed in the Punjab State;
and

(b) the details of the development
work undertaken so far?

The Parllamentary Secretary to the
Ministér of Rehabilitation and
Minerity Affairs (Shri P, S. Naskar):
(a) Schemes for supply of electricity
have been completed in all the new
fownships. Temporary water supply
arrangements also exist in these
ftownships.

(b) (i) Construction of romds.

(ii) Construction of drainage.
(ill) Street lighting.

{iv) Temporary water-supply.
(v) Hortlculture.
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Tripurs

1653, Shri Dasaratha Deb: Will the
Minister of Commerce and Endusiry
be pleased to state:

(a) whether any Statutory Board °
has been formed for Handloom,
Handicrafts and Small and Cottage
Industries in Tripura;

(b) if not, the reasons therefor;

(c) whether any organisation in
Tripura receives any loan or aid for
the development of trese industries;
and

(d) if so, what are these organisa-
tions and what are the amounts of
loans or aids granted to them?

The Minister of Commerce and In-
dustry and Finance (Bhrl Morarjl
Desal): (a) No, Sir.

(b) The Union territory of Tripura
is comparatively small and it was
therefore feit that an Advisory Board
rather than a Statutory Board was
more suited to local conditions.
Accordingly an Industrial Advisory
Board composed of non-officials with
the Director of Industries as its
Secretary has been formed in the
State, under the State Aid to Indus-
tries Rules, 1940.

(c) Yes, Sir.

(d) Mainly Co-operative Societies;
individual units of handicrafts, small
scale and cottage industries are also
given financial assistance according
to the provisions of the Tripura State
Aid to Industries Rules 1949,

Details of loans and grants paid to
these organisations are given in the
statement placed on the Table of the
Lok Ssbha. [See Appendix VI,
annexure No. 10.]

Radrasagar Refugee Fishermen

Co-operative Soclety, Tripura -
1684, Shri Dasarstha Deob: WIll the
Minister of Rehabilitation and
Minority Affalrs be pleased to state:
(a) the total amount of loan end
aild given to Refugee



'm&mﬁmm
pars;

(b) the present financial position of
the Soclety;

(c¢) whether any new scheme has
been aubmitted by the Society for
geiting additional loan; and

(d) if so, the decision of Govern-
ment regarding such schemes?

The Parliameniary Becretary to the
Minister of Rebabiliiation and
M} Afiairs (Shri P. 8, Naskar):
(a).

Rs.

]'.—
tlve Sodetr of Rudn—
sagar Displaced Fi:-
hermen . . .. 3,000

(%) Loan to Fishermen
families in cash .

{fi) Loan to fishermen
famil

4,03,170

land compensation .

(fv) Expenditure on
development of the
lake and the fishery
scheme in general

. (v) Establishment and
contingency as Emu
incurred thr the
Rehlbilimio:.fkpm-
ment . : : =G 1,16,103
(b) The financial position of the Society

is reported to be sound.
(c) No.

(d) Does not arise.

1,42,354

62,258

AIR. Programme Jourmals

1695. Shri Assar: Will the Minister
of Information and Broadcasting be
pleased to state:

(a) whether it is a fact that All
India Radio Programme Journals are
published in various Indian languages;

(b) if so, the names of languages;

(¢) whether it is a fact that it is
::d published in Marathi language;

(d) i so, the reasons therefor?

| 25, MARCE 1356
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deMaﬂ
mmmr (a) Yes,

(b) Hindi, Urdu, Bengali, Tamil,
Telugu and Gujerati

() und (d). The publication of
Radio Programme Journals in Marathi
and also other regional Ianguages is
under consideration.

Housing Schemes

1696. Shri Jadhav: Will the Minis-

ter of Works, Housing and Supply be
pleased to state:

(a) the amount of money as loans
and subsidies given to various States
under the various housing schemes
during the last flve years, year-wise;
and

(b) the number of houses built
during the above period each year?

The Deputy Minister of Werks,
Housing and Supply (Shri Anil K.
Chanda):. (a) and (b). A statement
giving the required information sepa-
rately in five parts for each Scheme
is placed on the Table of Lok Sabha
[See Appendix VI, annexure No. 11.]

Accommodation for Government
Offices

1697, Shri D. C. Sharma: Will the
Minister of Works, Housing and Bup-
ply be pleased to state:

(a) whether it is a fact that a num-
ber of sections of the various Minis-
tries are located in different buildings
in Delhi;

(b) it so, the steps that are being
taken for rational distribution of
office accommodation to ensure con-
centration of Sections of a Ministry in
one building rather than in various
buildings; and

{c) whether any steps are Dbeing
taken in this respect with a view to
avoiding additional expenditure as
well as avoiding inconvenience which
is caused to the staff for the purposes
of co-ordination and consultation?



i Tea Planters’

draw the export duty on tea at least
for a period of 3 months in order to
put the common teas of India in a
pompetitive position in the World
Market; and

(b) it so, with what result?
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ployees’ State Insurance Scheme

1700. Shri 8. M. Banerjee: Will the
Mivister of Labess sad o
be pleared to 'h"!lte:

(a) whether some complaints have
been received from various labour
organisations of Bombay,
and Kanpur reg p w“mc” -
the Employees’ State Insurance
Scheme; and

(b) if so, the action :

The Deputy Minister of Labour
(Shri Abld AlD): (a) Yes.

(b) Appropriate action is .
pect of complaints 'mmm
eceived from time to time.

Vegetable Ol Mills

1701. Shrl J —
ter of Commerce and Industry be
pleased to state: Minis-

(a) the total number of vegetabls
oil mills in India;

(b) bow many expellers and baby
expellers are working in them;

(c) what kind of seeds are crushed

. in the mills;

(d) the types of various
used in the mills and tluirmdl"; "

(e) the average production of each
type of expeller in a shift of eight
hours: .

(r)mmﬂmmmda.
in such expellsrs as por different



(b) (i) No. of mills having

1 baby expeller 2,057,
(ii) No. of mills having.

1 expeller. 982.
(iii) No. of mills having,

1 expellers 924,
(c) Castor, Groundnut, Coconut,

Rape and Mustard, Sesamum, Linseed
and Mowha.

(d) (1) Anderson type (Lghore
make),

(2) Arun B type.

(3) Anderson Red Lion.
(4) Carver.

(5) Chandler,

(e) and (f). It is difficult to answer
these questions, sz production depends
upon the seed treated and also the
type of expeller. It also varies with
the method of extraction such as cook-
ing the seed prior to extraction etc.

(g) 1956-57. Rs. 5,44,66,000.
1957-58. _ Rs. 7,95,05,000.
{upto January, 1958).

Oil Mills
1762, Shri Jadhav: Will the Minis-

ter of Commerce and Industry be
pleased to state:

(a) the number of oil mills in
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No. of mills having 1
mﬁnﬁlﬂ- ke 2,057
(%) No. of mills having 1

expeller.

(ﬂzgdoi"? mills having 2 02

{b) 1956-57 Rs. 5,44,66,000
1957-58 (Upto Jan., 58) Rs. 7,95,95,000

Payment under Minimum Wages Asct

1768. Shri Sadhu Ram: Will the
Minister of Labour and Employment
be pleased to state:

(a) the total number of Govern-
ment contractors paying the wages
to the workers in the undertakings
in the Central sphere under the
Minimum Wages Act, 1948;

(b) how many inspections of such
work-centres have been carried out
by each Labour Officer during
1957-58;

(c) how many cases of non-pay-
ment of holidays have been filed in
the courts under this Act during
1857-58;

(d) whether all the cases have
been decided by the courts; and

(e) if not, the number of cases
pending with them?

The Deputy Minister of Labour
(Shri Abld All): (a) The information
is not available,

(b) On an average 11
(c) 51.
(d) No.
(e) 48,

Employment Exchanges

176i. Bhri Sadhu Ram: Will the
Minister of Labour and Employment
be pleased to state:

(a) the total number of Harijans
registered in the Employment Ex-
changes the country
during 1986-57 and 1067-88 far
respectively; _



got
1966-5T7 and 1957-58 so far;

{c) the number of candidates re-
gistered with the Employment Ex-
changes for over two years and who
have not been provided with jobs so
fuy; and

{d)} the reasons therefor?

The Deputy Minister of Labour (Shri
AbM AN)
' acd 5b). The available informati
3‘)“ ; e i ion

No. of Sche- No. of Sche-
duled Caste duled Qste
applicants

Year registered at Iry tbe
Employmem
Exchanges
during the dnriu t
year year
1956-57 1,76,733 26,729
1,88,468 26,130

1957-s8

(Up:z Feb,, 58)
(¢) No information is available.
(d) Does not arise,

Stainless Steel Utenslls

1785. Shri Mohan Swarup: Will the
Minister of Commerce and Industry
be pleased to state the production of
stainless steel utensils in India (State-
wise) during 1957 and the places
where they are menufactured?

The Minister of Commerce and
Industry and Finance (Shri Morar}i
Desal): As these producers are spread
out throughout the country and as
other manufacturers of different
articles also manufacture these uten-
sils, exact figures are not available.

Socond Five Year Plaa

fnm Tix Paichoudirert:
T art Ramestwar Tanti:

Wil the Prime Minister be pleased
0 shate:
" () whether it is a faet that the

E;

.,,__‘.. J_- 1

hbimw”uw:
Board of the UNICEF has made
certain  objectionable and imeormect
statements in regard to Indias
Second Five Year Plan; and

(b) if a0, the action taken by the
Government of India in regard
thereto?

The Primes Minister and Minister of
External Affairs (Shri Jawaharial
Nelru): (a) The UNICEF Asian
Regional Director in his statement on
UNICEF 1057 Programmes in Asia,
inter alic stated that many of the
countries such as Indie had been over-
optimistic about their five-year plans
and had spent in the early years more
money than they could raise by taxes
or borrow at home or abroad.

(b) The Indian Representative
objected to these remarks being made
by an employee of the United Nations
about matters which fell clearly with-
in the domestic jurisdiction of India
and he requested that these remarks
be expunged from the records. After
his protest the Asian Regional Director
apologised. And it was decided that
his offending remarks, our protest and
his apology would not appear in the
records.

Hand-woven Cloth

1707, Shrimati Ila Palchondhuri:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that Indian
hand-woven cloth in length of 100
yards and more per piece is in great
demand in the American markets;

(b) if so, the steps taken or pro-
posed to be taken by Government to
meet this demand; and

(e) if the reply to part (b) is in the
negative, the reasons therefor?

The Minisier of Commmerce
Industry and Fimanos (Shri
Demal): (a) There is demand
mﬁuﬂ hrl-lln

4 yards and more per
American marhets.

) The All-India Handicern
Co-operstive Soclety 1

¥
;EEII

L3
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_Bembey, the Registrars of Co-opers-
tive  Societles and the concerned
‘Weavers' Societies have been advised
of American preference for longer
lengths.

(c) Doet not arise.

Harijans frem Pakistan

Shrl Achar:
¥s. { Bhri Elayaperumal:

Shri Assar:
Will the Prime Minister be pleased
to state:

(a) whether it is a fact that a large
number of Harijans from Pakistan
are arriving at Amritsar and of late
their number is increasing; and

(b) if so, the total number of such
refugees who arrived from the 20th
February, 1958 up-to-date?

The Prime Minisier and Minister of
External Affaimn (Shri Jawaharial
Nehru): (a) and (b). About 800 odd
Hindus including Harijans wishing to
migrate to India had been held up in
the DAV, College Transit Camp at
Lahore for several months past. As a
result of the efforts made by the Gov-
ernment of India, the West Pakistan
authorities have been expediting police
verification reports and authorising

6740

is placed on the Table of Lok Sabha
[See Appendix VI, annexure No. 12].

Second Five Year Flan

1710. Shri Daljit Singh: Will the
Minister of Planning be pleased to
state the Projects which have been
approved by the Planning Commission
in Punjab State to increaze the food
output during the Second Five Year
Plan?

The Deputy Minister of Flanning
(Shri 8. N. Mishra): A list of the
schemes together with the financial
provisions in the Second Five Year
Plan, actual expenditure in 1958-57,
expected expenditure in 1957-38 and
amounts agreed to for 1958-50 is placed
on the Table of Lok Sabha ([See
Appendix VI, annexure No. 13.]

Besides these, there are also certain
agricultural research schemes which
indirectly augment food production
over a number of years.

Employees’ State Insurance Scheme

1711. Shri Muhammed Elins: Will
the Minister of Labour and Employ-
ment be pleased to state:

(a) the number of T.B. patients
who have so far been treated under
the Employees’ State Insurance
Scheme since its inception;

(b) the number of patients on the
waiting list for hospitalisation at pre-
sent;

(c) the seats allotted for the T.B.
patients in different States under
Employees’ State Insurance Scheme;
and

(d) whether any T.B. Hospital Is
proposed to be built under this
scheme?

The Ministry of Lebewr
mmm

(s) 27,570 upto 30-9-1957.

() The information is not available.



Territory, reserved,
West Bengal . . . 95
Bombay .. . . o a7s
Madras . . . . 74
Keraa . . . 20
Madhys Pradesh . . 37
Bihar
Delhi . i . .

Andhra Pradesh . o 16

’et -
d“(td)h;es Itis intended to upu;m’

s, where the number
required s likely to be 100 or more,

Offices in Simia

1712. Bhri Hem Raj: Will the Minis-
ter of Works, Housing and BSupply
be pleased to state:

(a) the number of Government of
India Offices located at Simla and
number of buildings occupied by
them;

(b) the number of Government
buildings given out on rent and the
amount of annual rent received
during the last two years, year-wise;

(e) the bills paid as municipal
taxes for the last two years, year-
wise; and

(d) the bills of repairs for the last
two years, year-wise?

The Minister of Works, Housing
and Bupply (Bhri K. C. Reddy): (a)
25 and 16 respectively.

(b) Apart from 728 residential
buildings let out on rent during
1985-56 and 1956-57, in the former
year Government were also running
the Grand Hotel themselves. Rent
realisations including recovery of
past arrears tofalled Ra. 4'81 lakhs
in 1955-56 and Rs. 260 lakhs during
1964-57, the mﬂn figures of

assessment being Rs. 304 lakhs and
Rs.. 201 lakhs. No ren u assessed
hmdmm

%
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1955-56 9,102

@ 1956-57 5% 53,517

1955-56 498,560 1,88,675

1956-57 520,436  3,16,903
Ashoka Hotel

1713. Shrl Daljit Singh: Will the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) the amount spent on the main-
tenance of Ashoka Hotel building so
far; and

(b) the total cost of the imported
material used in the construction of
this building?

The Minister of Works, Housing and
Suopply (S8hri K. C. Reddy): (a) The
amount spent on the maintenance of
buildings and equipment of the Ashoka
Hotel for the period 1st November,
1956 to 28th I‘ebruu'y 1058 is
Rs, 2,34,265.

(b) The total delivered cost of
articles which were directly imported
by the Ashoka Hotel (inclusive of
Indian Customs duty etc.) and were
used in the construction and equipment
of the Hotel, is Rs. 44,39,653,

Bee-koeping

Shri Ghosal;
S {snu B. Das Gopta:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether there is any scheme
for the improvement of honey pro-
duction and for the establishment of
brood bee farms in West Bengal; and

(b) if 5o, the details thereof?

The Misister of OCommerce
Industry and Pisance (Bhrl
Desal): (a) There is a scheme
impm«mm

_E“I:Il



: Teble
7o (b) As m result schemes
. Ananced by the Central Government,

the following bee colonies have
set up in West Bengal:

1

:gs','-si
1955-56 195557 (10to 315t December 1)5 )

30 281 129

The Khadi and Village Industries
Commission which is concerned with
the development of bee-keeping indus-
try bas allocated Rs. 57,000 for the
development of this industry in West
Bengal during 1058-59. The details of
the scheme will be settled when
expenditure sanction is issued during
the year 1958-59.

PAPERS LAID ON THE TABLE

ANNUAL RerorT or HINDUSTAN STEEL
Prrvate LoMrreo

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): I beg to
lay on the Table, under sub-section
(1) of Section 639 of the Companies
Act, 1958, a copy of the Annual Re-
port of the Hindustan Steel Private
Limited, along with the Audit Report
for the year 1956-57. |Placed in
Lidbrary. See No. LT.—612/58].

STATEMENT CORRECTING REPLY T0 UN-
STARRED QUEBTION RE: KHADI AND
Amear CHARKEHA.

The Minister of Industry (Shri
Manubhal Shah): I beg to 1lay on the
Table a copy of the statement correct-
ing the reply given on the 25th Febru-
ary, 1968, to Unstarred Question
No. 510 by Shri J. M. Mohamed Imam
reganding Khadi and Amber Charkha.
[Placed in Library. See No. LT—813/
B8). . :

Table

regarding Ambar Charkha

Programme.
[Placed in Library. See No. LT—614/
58.]

Auvpirep  Accounts or Emrrovees”
StaTe INsUurRancE ComPoRATION, 1955~
56.

of the

The Deputy Minister of Labour
(Shri Abid All): I beg to lay on the
Table, under Section 36 of the emplo~
yees' Btate Insurance Act, 1948, a copy
of the Audited Accounts of the emplo-
yees' State Insurance Corporation for
the year 1055-56. [Placed in Library.
See No. LT—615/58).

ANNuUAL REPORT OF EMPLOYEES' STATE
INsURANCE CoRPORATION, 1956-57

Shri Abld All: I beg to lay on the
Table under Section 36 of the Empilo-
yees' State Insurance Act, 1948 a
copy of the Annual Report of the
Employees' State lnsurance Corpora~
tion for the year 1956-57. [Placed in
Library. See No. LT—815/58).

Shri Morarka (Jhunjhunu): Sir 1
want to raise a point of Order here.
The hon. Deputy Minister has just
now laid on the Table of the House
two Annual Reports of this Corpora-
tion, one for the year 1955-56 and an-
other for the year 1956-57 under Sec-
tion 36 of the Employees’ State In-
surance Act, 1948. If you look at this
Section, it says that not only should
the Annual Report be placed on the
Table of the House, but also a Budget
prepared by this Corporation and



[Bhri Morarka)
tions are not carried out by the hon.
Minister.

Shri Abid AH: The Report for the
year 1858-56 was placed on the Table
earlier. What I have placed today is
the Audited Accounts of the Employees’
State Insurance Corporation for the
year 1955-56. The second item that I
have placed on the Table is the Annual
Report for the year 1856-57. Audited
Accounts wil] be placed on the Table
when the auditor's report is received.
With regard to the Budget, I will look
into the matter and place a statement
on the Table.

Shri Morarka: May I make one sub-
mission? What is the use in placing
the audited statement of accounts for
the year 1955-56 today in March 19587
I took some care to go through the
papers laid on the Table and I did
not find any budget having ever been
placed on the Table. I could not find
even the Annual Report being placed
previously, as said here.

Mr. Speaker: So far as the first item
is concerned, it is only the audited
accounts that have been placed on the
Table. The Report for 1955-56 has
already been placed. Audited
accounts naturally take some time to
be placed on the Table.

1 have always been pointing out to
the Auditor-General and in the House
to the hon. Minister in charge that
audited accounts ought to be placed
before the House as quickly as poassi-
ble. -1 am sure all possible steps would
be taken to avoid delay in future.

otiser?

i Morarka: No, Sir.

xmm»md
arises because 20 far s the

to the placing of the Report on the
Table and that has been done.
Regarding the Budget, 1 feel
the Report has to be in
earlier year, and the Budget
future year. Therefore, a
may be followed in future
these budget 50 as to enab
House to come to a conclusion
the previous year and the Budget
gve an inkling of what is to
in the next year. The hon. Minister
will consider that, but it does not
out of the point of order. It
point which has to be notieed by
Hon. Minister, He may look into
and see that hereafter the report ls
accompanied by the Budget and that
both are placed together so that one
may help the other.

Shri C. R, Patiabhi Raman (Kum-
bakonam): 1 find that it has to be
published in the official gazette also
Section 38 is very clear about it. See-
tion 38 deals with the Annual Report
Section 38 requires that the Audited
Accounts and the Annual Report have
to be published in the official gazette.
They cannot be lagging behind. It is
similiar to the Companies Act require-
ments. ’

i
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Shri Abid Ali: I have already said
that I will look into the matter and
place a statement before the House.

Mr. Speaker: It may also be stated
why there has been delay and why
nothing has been done so far.

NotrricaTions 18sUED> unpEr Sea Cus-
ToMS ACT

The Deputy Minister of Finance
(Shri B. R. Bhagat): I beg to lay om
the Table, under sub-section (4) of
Section 43B of the Sea Customs
1878, a copy of each of foll
Notifications: —

the
(1) GAR. No. 59, dated the
February, 1058, making
amendment to the Custems
Drawback (Pipe and Clgareite
Tobsccs) Rules, 1007,

ix

ity
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12} GSR. No. 80, dated the 28th
February, 1068, making certain
further amendment to the Cus-
toms Duties Drawback (Cigaret-
tes) Rules, 1935

(3) GC.R. No. 80, dated the 28th
February, 1058. [Placed in Libra-
ry. See No. LT 618/88].

VOTIFICATIONS 1ssurp unber Ska Cus-
ToME ACT AND CENTRAL Exciszs ARD
Savr Act.

Shri B, R. Bhagat: I beg to lay on
the Table, under sub-section (4) of
Section 43B of the Sea Custom Act,
1878 and Section 38 of the Central
Excises and Salt Act, 1944, a copy of
each of the following Rules: —

(1) The Customs and Excise Duties
Drawback  (Hydraulic Brake
Fluid) Rules, 1958, published in
Notification No. G.S.R. 26, dated
the 17th February, 1938.

(2) The Customs and Excise Duties
Drawback (Linoleum) Rules,
1958, published in Notification No.
G.SR. 72, dated the 18th Febru-
ary, 1958.

(3) The Customs and Central
Excise Dutieg Refund (Dry Bat-
teries and Cells) Rules, 1858, pub-
lished in Notification No. G.S.R.
77, dated the 27th February, 1958.

(4) The Customs and Central Excise
Duties Drawback (Tin Containers)
Rules, 1938, published in Notifica-
tion No. G.SR. 79, dated the 28th
February, 1958. [Placed in Libra-
ry. See No. LT—817/88].
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DEMANDS FOR GRANTS—contd,

MmvsTry or lmmicaTion axp Powmn—
contd.

Mr. Bpeaker: The House will now
resume further discussion on the De-
mands for Grants relating to the
Ministry of Irrigation and Yower. Cut
of six hours allotted for these des
mands, fifty minutes now remain. 1
propose to call the hon. Minister
immediately after Shri Tyagi con-
cludes. It is now mnearly 12.15. He
will take 15 minutes. 1 will call the
hon. Minister at 12.30 Shri Tyagi

Shri Tyagi (Dehra Dun): Sir, 1 was
pleased to learn from the hon. Deputy
Minister of Irrigation and Power the
details about various measures this
Ministry has undertaken to effect sub-
stantial economies in the working of
the various projects under them. He
and his Minister deserve the congratu-
lations of the House, not because they
have done anything unexpected or
very spectacular, but because in the
general trendg of Government of
India's methods today and the way of
their working, such measures are

Ministry, in the other one which he is
going to take over, he will pursue his

think, has laid foundation in his
department.
B Tyazli: Thank you Sir



{Shri Tyagi)

In internal economy, the position Is
much more worse than what it looks
on the surface. External difficulties
can be met, temporarily though, by
means of subsidies or loans or begging
or borrowing.

Acharya Kripalani:
Or inflation.

(Sitamarhi):

Shrl Tyagl: But, the internal malady
would not yield to any superficial
treatment. There is no solution other
than (a) a drastic cut in our public
expenditure and (b) efforts to produce
more. Poverty and wastage do not
go well together. In India, today's
economy is so bad that we should de-
vote our first attention to effect econo-
mies and reduce public expenditure,
It is very difficult for a layman like
me or my other colleagues on this
side to put up any definite proposals
for the consideration of the Govern-
ment. The only thing we can press
for is that like my hon. friend Shri
S. K. Patil, my other friends, the
other Ministers might exert them-
selves to see what extravagance they
can cut off.

There is another point which J
would like to stress and that is the
method of working, not only of the
Secretariat—I think as far as the
Secretariqt is concerned, they are all
doing very wel] with great efficiency—
but, the manner in which our activi-
tles, our projects and our other Plans
are carried out. There is some change
nesded now. We are running the
show on the old feudal lines. The
labourer who is a wage earner, comes
as & wage earner. He works. He
earns his wages, which are more or
less definite and with his wages he
also tries fo earn lelsure, with the
Tesit that he has no heart in the work,
He has his heart only in his wage.
I think perhsps it was time that the
Government could give serlous
wtw:&e:mfuimormmu-
ideclogy as say, of establishing a
nogialist- pattern of society. That can
best be attained at the workers' level

-In the public sector weé have got
numerous workers, lakhs of worken.
Why should we not start charity at
home and give a pattern to all these
public corporations or public sector
industries, and take the workers not
only into consuitation in the matter of
management of these firms or buil-,
dings, or projects, but also give them
some Incentive by way of additional
wages if they do more work? The une
thing that bewilders me is that despite
the fact that we are not paying so
well to our wage-earners in India as
other countries are doing outside, our
costs are pretty high. It will surprise
the House to know that the cost of
production of 1 kw. of energy at the
Stalingrad Hydro-electric powerhouse
is .02 kopeks which is more or less .02
Naya paisa. This is the cost of pro-
duction of power in Stalingrad. 1
saw it myself. I went into the detals
and I found that there are about 29,867
workers, working on that project. It
is a huge project with 22 turbines of
105,000 kw. It is a huge task that
they have undertaken and they are
doing it very speedily.

The rate of wages is in no casc lcss
than Rs. 300 per worker per month.
Even a layman, a non-technical wor-
ker, gets at least Rs. 300. In spite of
this heavy wage that they are paying
to their workers, their cost of produc-
tion is not as heavy as it is in India.
I do not know where the fault lies.
That has to be enquired into. I think
it requires very serious study as to
how our costs are higher than else-
where where the wages are so high.
They have given incentive to their
workers. The only thing which occurs
to me is that there, the workers are
not working on their fixed wages as is
the case mostly in India. Even an
unskilled worker works with an incen~
tive. Whatever work is rendeped, he
gets a hart of the profit of the work in
every factory, everywhere.

It was surprising to learn this
After I saw this project, I was taken
tolluMeo! Culture whici & a

sbout Rs. 1} croves of -

-
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personally. I found that they collect-
od 7,20,000 roubles within six months.
But, they were spending on the wel-
fare of their workers during six

dered by the workers. Therefore, the
workers work from morning till even-
ing and work hard. That is the way
of production of wealth.

I have got a lot of figures and I
would not oppress the House by giv-
ing many figures. It was surprising
to know one itemn. Within six months
they had paid 14,860,000 roubles to pre-
gnant workers only, On sick leave of

28 ‘MARCK 1908 Demonds Jor Orests 6152

divectly interested Is the Yamumna
hydel scheme. The foundation-stone
of this scheme was laid in Dehra Dun
by the Prime Minister in 1948. Work
was started by the U.P. Government,
and they had spent Rs. 60 to 70 lakhs
on the work. Then suddenly, after
six months work, it was found that in
the records of the Planning Commis-
sion this project was entered as work
not yet started. There is a register
of works in the Planning Commission,
1 believe, where there is a column
‘“works not yet started”. This, unfor-
tunately, went into that column which
had the heading “work not yet start-
ed”, with the result that, after spend-
ing Rs. 60 to Rs. 70 lakhs, orders
were sent to stop the work The
work was stopped.

Later on, it so happened that the
Chief Engineer of U.P., happened to
be in Dethi, and he was in some con-
nection invited to an at Home in

and enquired what had happened to
the Yamuna hydel scheme. The Chief
Engineer said that because it was
entered as “work not yet started”,
orders had been received from
Central Government to stop the
and it had been stopped after
ing so much. The Prime Minister
was very much angry and he disgus-
tedly lett the Chief Engineer.

It was on that account perhaps that
orders were sent after a year or so to
restart the work. The Yamuma
scheme was taken up in the Second
Five Year Plan and work was again
started. For about six to seven

ig

i
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- [Shri Tyagi)
‘been done, or which was going fo be
dome in the first phase of the Yamuma
schame, will all be submerged under
water, and therefore they thought it
would be better to stop the work lest
it be ultimately abandoned and ulti-
mately drowned. So, work was again
stopped after spending a few lakhs of
Tipees.

Mr. Gpeaker: Who was responsible
for that?

Shri Tyagi: It was the Planning
Commisgsion.

done,. it would be better to have a
barrage down below, and so this
scheme had to be abandoned. Unluc-
kily it falls in my constituency. It

Mr. Speaker: What was the estimate
of this hydel scheme?

Shri Tyagl: The estimated cost of
the hydel scheme was only Rs. 15 or
Rs. 16 crores. Now they have taken
it to Rs. 80 crores.

Shri Braj Raj Singh (Firozabad):
More money.

Bhri Tyagi: Money, of course, they
ao not mind when they plan. Money
they are concerned with only when
the Finance Ministry says “No".

Shri D. C. Sharma (Gurdaspur):
The stars are brighter!

- Shri Tyagh: T consulted the local
_engmeers, went round there and found
- that the scheme as suggested by the
- Commission was defective in many
“respects. One was that in fixing the
<bed level they had committed a
. mathematical error in surveying. The

not be 380 feet high, but 30 feet mope,
'because the level was wrongly survey-
pry .

dig
30 feet more, and therefore, that also
will have to be added. Therefore, it
has become 310 feet instead of
feet.

Then. about
u_ri.dth measured by the Commis-

actually it is not 5,000 but 8,000 feet.
So, some errors have led to all these
misunderstandings.

Then, with the addition of the width
of the river stream, the leads to the
barrage will naturally have also to be
increased. So, the budget estimate
might go still higher.

Then about losses. If the barrage
is built in that area, 72 square miles
of land will be submerged. It will
involve 27,000 people of my district
and In Himachal Pradesh. It is a
matter of great concern to me per-
sonally. I have lived with my people,
I have eaten their salt, I cannot be
without them, and if they are to be
dragged away from my constituency,
I must go by them. I assure you will
stand by them rather than any other
force in the world

Bhri D. C. Sharma: I think he will
be submerged.

Shri Tyagi: I think, yes, that
going to be the fate. If mv friend
not prepared to change hiz ideas,
may kindly dig a grave near
foundation stone which the
Minister laid, lJay me alive and
it on me so that it may be a
memory of the Prime Minister
his loyal friend.

Thirteen thousand acres of
agricultural land in Dehra Dun,
also contains tea gardens, will have
be submerged, and 10,000 acres
agricultural lands of Himachal Pra-
desh will have to submerged. Becatise

b eldfecis
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stand my sentiments, that he should
not ride rough-shod over the finer
sentiments the Sikh people. The
Bikhs are a race. They are a chival-
rous race; they are a fighting race.

Pandit Thakur Das Bhargava (His-
sar): Dehra Dun people are not com-
parable to others,

Shri Tyagi: The Sikhs are a martial
race. They are potential, and to just
go on riding roughshod over thewr
sentiments will play havoc. If you
intend to submerge that Gurdwara, 1t
will be a first-clasg social probiem,
and I must say that the Planning
Commission, or even the Government

country, and this is a thing against
which I protest, and I raise my voice
here lest afterwards you may not say
that the man from the constituency
was sitting silent in his seat and did
not raise his hnger against it.

This is a matter which will affect
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quite but their sentiments were there.
They are a people who are patriots
they are the defenders of Indis, and
because they are on the border State,
they must be taken into confidence.
Before they start touching this Gur-
dwara, 1 would suggest to the P. M.
despite any opposition, to call Master
Tara Bingh who is their virtual leader
today. He carries their sentiments,
and you consult him as to whether he
is prepared to let you drown that his-
torical gurudwara. These are the
questions which will arise in due
course. But the Ministry has commit-
ted to it and now the scheme has been
stopped.

There is just one more point, and
that §s important from the defence
point of view, The barrage will con-
tain so much of water. It is being
said that this is being put up
in order to safeguard the rail-
way bridge in Delhi, and that it is for
the protection of Delhi that all this
is being done in my constituency. 1
say, consult any Generals of the Army,
and they will tell you what the case is.
Strategically, this will be very bad,
because your enemy need not bomb
Delhi; all that he needs to do is only
bomb where you have no protection
arrangements. If the barrage is once
bombed and broken, then Delhi is
gone, and Delhi will be swept away.
So, from the strategic point of view
also, I pray that you need not indulge
in this scheme which has little wis-
dom about it

Mr, Speaker: In all such cases,
wherever any hon. Member wants to
draw pointed attention to a particular
scheme which he wants to eliminate,
I would advise him to table a ecut
motion and draw pointed attention to
it; and if the House agrees with him in
view of the facts then, of course, that
scheme will be eliminated. That is
the only way in which it ought to be
done.

The Minister of Drigation and
Power (Shri 8. K. Patil);: At the very
outset, T must be grateful to the
Members of the House for the very
weful and constructive suggestions
that they have made. The level of
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[Shri 8, K. Patil)

My hon. friend Shri Tyagi who was
sv emotional, and very rightly su,
raised certain points. I would reply
1o the points that he has raised at the
end of my speech. But in the mean-
while, in order that we should not
work under that emotionalism
throughout my speech, I can promuse
at the very beginning itself that
nothing would be done to burt the
emotionalism of thousands of people
as he seems to imagine. If the case
ts genuine and real, I shall be very
pleased to examine it, or anybody

F

shall take them up first, because there

the fear that I shall run the risk
wood for the trees
I come to the individual criti-
I shall state these propositions

One hon. Member, Shri Surendra-
nath Dwivedy, I believe, said that the
hon, Minister while replying to the

because I am convinced that India has
been extremely lucky. Nature has
- endowed upon her all this benevol-
.ence. If only we know how to take
_advantage of it, we shall not lag be-
hind the rest of the progressive coun-
iries in this world.

that a country of this expanse and this
dimension has more than six hundred
rivers so nicely spaced in all parts of
India that wherever you want to ex-
ploit them, and wherever the need
arises either for irrigation or for
power, the rivers are there? We have
got some wonderful rivers, the like of
which I have not seen anywhere else.

I say this because it needs repetition.,

Everybody must know what the wealth
that we possess {s. It is not material
whether we are able to exploit it to-
day or tomorrow. But the fact re-
mains that all this potential wealth that
this country has got has to be taken in
view, so that we can plan out the
future, whether it be five years or
fifty years, as to "how best we mre
going to make use of that wealth.

The other day, I had the privilege
and the honour of laying the founda-
tion of a scheme which was pheno-
mena] in every respect, namely the
Sharavati scheme, of which mention
has been made here by the Members
from Mysore. ...

Shri Dasappa (Bangalore): Both of
us are here.

Shri 8. K Patil,..... Sir T. Subna-
manyam and Shri Dasappa. Whether
on this planet or any planet where we
propose to go after some time, can
you come across & river, which, as
you will be surprised to know, is 88
miles in length from beginning to end,
that Is, from the point of its rise up
to the place where it actually falls?
It is such & small and insignificant
river; even the water contents are not
also very heavy. But these 88 miles
of the river, in the process or in its
career from its rise to the place where
it actually falls creates and generates

this is not the wealth of the country,
tell me what the wealth of country s
You talk so much of steel, you talk se

much of coal and so on. But this river.
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of 1,358 million acre-feet of water.
It is something tremendous, which
can irrigate about ten countries like
India, out of which 450 million acre-
feet can be used, although we have
not used it, because we are wusing
somewhere about 120 million acre-
feet in all the schemes that we have
got and that we propose to have dur-
ing the Second Plan. And as for the
potential of the electricity, at the end
of the Second Plan, what we aim at
as power is 6°82 million k.w. and that

If I may give a rough estimate of
the ultimate potential of power in this
country, and this House need not
really be shocked or surprised, it is
nothing less than 100 million k.w.,

2

wewmﬂdnmmehlookhmw
owtside this coumtry,

Shri Tyagi: Why then is the Minis-
ter leaving this Ministry?

8hri 8. K. Patil: I shall say that
also.

Now, I shall give you a few
just to give you an idea of the g
tum of work that has been done d
ing the First Plan and that will
done by the end of the
Before the First Plan began, we
something like 515 million acres
under irrigation, and we were leading
in irrigation all along the line. Before
the First Plan, we have led the world,
and after the First Plan and after the
Second Plan also, I hope we shall lead
all along. Therefore, so far as irriga-
tion is concerned, that is a subject in
which India should be very proud
indeed.

Shri Panigrahi (Puri): You are
also leading the world in not fulfilling
the targets.

gh
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Shri §. K. Patll: 51'5 million acres
were irrigated at the beginning of the
First Plan; and at the end of the First
Plan, 65'5 million acres were irrigat-
ed. That includes the major, the
medium and the minor irrigation
schemes.

Mr. Speaker: What did we start
with?

Shri 8. K. Patil: We started with
51'5 million acres, and we added 14
million acres during the First Plan,
and made it 66'5 million acres. We
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[Shri 8 K Patil] .

to Rs. 1100 crores during these two
Plans.

So far as power is concerned, we
began, before we took the First Flan,
with 2:80 million k.w. We added in
the First Plan 1'01 million kw. So
the power available then was the ori-
ginal plus the addition, that is, 3'31
million k.w. We propose to generate
additiona! power in the Second Plan
of 3:50 million k.w., bringing the
total to 6-81 million k.w. at the end
of the Second Five Year Plan.

The money that we spent on power
projects in the First Five Year Plan
was of the order or Rs. 260 crores. In
the Second Plan, we have improved
upon it and gone higher to Rs. 427
crores, bringing the grand total to
Rs. 687 crores. If you add this to
irrigation. it comes somewhere about
Rs. 1500 to Rs. 1600 crores. You have
also got to aid the money that the
Ministry has spent on flood control—
Rs. 17 crores in the First Plan and
Rs. 60 crores in the Second. If you
take the grand total, the figure will
come to about Rs. 2000 crores. This
figure comes to nearly 30 per cent. of
the total outlay of the First and
Second Five Year Plans of Rs. 7000
crores.

1 am merely saying this to show
what importance we attach to all these
projects, and in order to have a realis-
tic and objective mmpression of what
we propose to do and what this coun-
try or this Government must do.

Mr. Speaker: How much of this has
been spent already?

Shri 8. K. Patil: Out of this, we
have spent more than Rs. 1000 crores
in all the power projects. For the
rest, 10 to 15 are in the process of
being completed. I have included only
those projects which have been taken
in hand on which we want to spend.

; Shri Panigrahl: What is the short-

and I can illustrate to you why I da

" s0. Sometime we get bewildered

because many things come in nationil
planning. We need them, not that
only irrigation and power are requir-
ed. We require steel, we require
cement, we require other things and
50 on and so forth. But remember
that for a country like India with &
preponderatingly  agricultural eco-
nomy, there is no salvation, and there
is no success of the Plan also, unless
you stand on your own legs 50 far as
your food requirements are concerned.
If we shut our eyes to that and say
‘Oh, if we have got more money, we
can buy food from outside’, we are
really doing something which is suiei-
dal so far as the interests of this

" country are concerned.

1 can understand it—if an illustra-
tion is necessary—if it was a country
like the UK, and if anybody said
there that the UK. must be self-
sufficient in food, it would be regard-
ed as foolish. because they cannot
make England self-sufficient in food.
Therefore, there is no attempt to make
it self-sufficient. They always attampt
to produce more and more industrial
articles and find a favourable world
market, balance of trade and so on
and so forth with which to buy food.
I can understand their economy. But
if we say in India that we shall pro-
duce more steel or we shall produce
more something and then sell it in the
world market and out of the money
so created, we shall buy our food, it
is something very strange indeed. It
putting the cart before the herse,
because food is there in our own
country, in our own land, and it is
only for us to exploit it, to create it
and so on.
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“l.‘heufm lldeuluuu production,
and particularly food production, is
the very sine qua non of our economic
existence in this country. If we take
that factor out of our minds, then
surely we are doing a very grievous
injustice indeed to the people of this
country. 1 am merely saying this
because sometimes we forget this fac-
tor in the process. This has happened.
As you know and as everybody knows,
when we started our projects, natu-
rally the demand came for cement,
then for steel and so on. We wanted
to have cement, steel and so on.

Shri Panigrahi: How much of the
irrigation potential which they have
created. .. ...

Shri 8. K. Patil: The hon. Member
will have some patience. He need not
abruptly interrupt me. That breaks
the chain of thought. He will have
his opportunity. 1 will not vield when
I am on my legs.

Mr. Speaker: Hon. Members will
kindly note down whatever difficulties
they have and in the end, they can be
resolved.

Shri 8. K. Patil: Therefore, we
required cement. Our attention was
directed towards that. Naturally, I
am not blaming anybody. Then we
thought that we were short of steel
Therefore, we wanted steel. We want-
od other things. In order to have all
these things, we have a Plan which is
a comprehensive whole, and every-
thing is important for the national
economy. I am stressing the point
that irrigation and power, to the
extent to which it is useful for all
these projects, is the very life-blood
of our economic life. Tt is the founda-
tion on which the very super-struc-
ture of our economy has got to rest.
Therefore, that point has not got to
be forgotien in any planning that we
might do now or in the future.

So also, what is the definition of
uﬂ-nﬂd«m in food? Many people
have curious idess. I am not an
expert in food production matters, but
after watching it in public life during
lmdllmmlylhu
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India attained independence, I can tell
you that food self-sufficiency is not
the quantum of food that we produce
in a given year like 1853-54, when the
production was excellent—we had a
million or two milion or several
million tons more. That was a gift
and such a thing does not come in
another two or three years. A rough
measure or rough yardstick by which
we can work it out is that we should
produce enough to eat in a normal
year plus at least Rs. 50 crores worth
of food which is exportable. We must
create this surplus, not because we
should necessarily export that
much food, but  when we
have got that potential for annual
exportation of food to the value of
Rs. 50 crores, in the lean years when
we have got less, we have enough food
in stock to go by and we shall npt
have to spend one rupee to buy food
from any country outside, with the
attendant  difficulties of transport,
shipping and so on to which headache,
of course, I shall be transferred after
some time.

But if that is {o be avoided, apart
from the headaches that are there,
while there is a chance in our country
to get these things, it is unwise in the
extreme to look for food to other
countries. Of course, we shall have
to import food for the next two or
three years or so, just because we can=-
not do otherwise. But I am simply
saying what should be our objective
for the future.

Some hon. Members referred to a
Welfare State, and said: ‘Look here.
How can it be a welfare state; it is
an impractical proposition’. What I
am saying is this. In a country where
every citizen of the State has got
enough food to eat, enough clothing
and enough shelter to live under,
enough education for his children,
reasonable amenities that a man re-
quires, what more do you want?
Therefore, all these difficulties of
foreign exchange and other things do
not come so long as this essential
point or the primary necessitios of life
are looked after. And that is exactly
the aim of our planning. that is, ire»
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#ation for food production, power for
the small-scale and other industries
and so on. Then we shafl have enough
in our country without having to
depend upon other countries for any-
thing. Of course, for some time,
during the transitional period, we
shallhavetodepmdtwmthmh

for being nice. But all this nicety
carmmot go on for a longer time. So
also the dependence of India on those
other countries must not be continued
beyond a reasonable period. This is
exactly what I think of the import-
ance that must be attached to irriga-
tion.

Now, having agreed that agricultu-
ral production is a very vital neces-

sity or, as I said, sine qua non of our -

economic life, the administration of
it has got to be so sireamlined that
we will exactly know as to how best
it has got to be done. Here several
suggestions have been made by hon.
Members—at least three or four hon.
Members, as my notes show. They
suggest that so far as irrigation is con-
cemmed, it has got to be integrated
under one chart. Whether it is pos-
sible or not, I am not going to say.
But I am going to say what exactly
hag got to be done...(interruptions).

Mr. Speaker: Order, order. I am
-afraid some hon. Members have al-
ways got the knack of interrupting
Members on the Treasury Benches, I
always take care to see that when hon.
Members from that side speak,
there is not a whisper from the other
side. But every time I have got to
request hon. Members from that side
not to interrupt Hon. Members
#hould hear both sides,

Shrimati Renu Chakravartty (Basir-
hat):© Your statement that there is
no interruption from the other side
when we speak is not correct.

Mr. Bpeaker: Whenever there is
inberruption, I have been chiding
tham. So I am entitled to chide
Mombers on that side algo.

mmmﬂm 'mt'
is a different thing.

Mr, Speaker: Let them not be
sensitive. "All that 1 want Is  that
every hon. Member must hear both
sides. We have come here for the
sake of debate, discussion, persuasion
and coming to a decision and not for
drawing swords against one, another,
hissing or hooting. If hon. Members
want to talk very important domestic
matters, they can go to the lobby. [
want to make it clear.

Shri V. P. Nayar (Quilon): On the
other ‘hand, we want him to address
vou. He is turning round and addres-
sing the back benches. We cannot
hear him and we appeal to you.

@ Mr. Speaker: Members have differ-
ent methods of speaking. They have
not learnt speaking here for the first
time. All hon. Members who have
spoken from that side also turn and
address all sides. They do take some-
time to look at the Chair. (Laughter).

Shri 8. K. Patll: 1 am glad that
they care so much about etiquette in
this House. I am equally keen to
maintain it.

In irrigation, the administration has
got to be streamlined and there must
be co-ordination in the efforts. I shall
illustrate what I mean. The agricul-
tural production or food production
today is the charge not of one Ministry,
but somehow or other ithas happen-
¢d that about five different Ministries
and departments have got something
to do with food production. Whether
it is good or bad, it is for the House
to decide. I am not commenting upon
it, because otherwise it might be said
that as I am leaving that Ministry, I
am leaving some legacy which is not
very palatable. So, I am not deing
it. From the very first time I came
into the Ministry, 1 have watched our
Prime Minister and other leaders
speak, Sometimes they show a kind
of feeling that in spite of their best
efforts, the agricultural production
doss not improve. Sometimes, whan



things go wrong, there is no fixation
of responsibllity, because everybody
wants to get out of it.
1 will now illustrate how 'this whole
; mechanism of agricultural production
functions in this country. At the top,
there is the Planning Commission.
There ought to be a Planning
Commission. The Planning Com-
mission plans; then, beyond
planning, they must also sup-
ervise. Therefore, they supervise,
Then beyond supervision, they also
appoint working groups and so on and
they go into the actual felds; every-
where they do it. It is very good. I
wi!l now point out how many authori-
ties are working in order to improve
food production and what a great
necessity there is for streamlining the
sdministration and in some way co-
ordinating the activities, so that there
should be no hindrance at all, bu!
everything ultimately will conduce to
better efficiency of the administration.

After the Planning Commission,
comes my Ministry, the Ministry of
Irrigation and Power. My Ministry
is a technical Ministry. Engineers
and experts are there and when the

plans come, they go into that and find
out . ..

The Parliamentary Sccretary to the
Minister of Labour Employment
and Planning (Bhri L. N. Mishra):
Politicians also.

Shri 8. K. Patil: Yes; and leave
aside the politician; he has also been
pocketed by the experts, But they
do a good job of it. Our C.W.PC.
and the other people, the engineers
etc. are there and they say, “Our busi-
ness is to prepare plans, estimates etc.”
There are the power houses and their
buziness is there. They are also in
food production. Then comes the
Agriculture Ministry and the Food
Ministry. It is their responsibility to
see that what is produced is utilised
in 570,000 villages in the country. We
have these facilities, but they are

this because three or four hen. Mem-
bers asked why irrigation—major,
medium and minor—-has not been
brought under one charge, so that it
may be rtreamiined and something has
got to be done about it.

Then come the Agriculture Minis~
tries in the States. They are lords and
monarchs by themselves and they
would naturally say, "After all, agri-
culture is a State subject. Who are
you to tell us as to what we should
do and what we should not do?®"
Therefore, they also come into the
agricultural production and food pro-
duction, Then, as if that is not
enough, the community projects also
are there.

Shri Tyagi: Confusion worse con-
founded.

Shri 8. K. Patil: It is their duty
also to see that all these facilities are
brought to the villages and they want
more and more villages to be brought
into their orbit.

Between all these five machineries,
sometimes there are lapses; sometimes
there are omissions; sometimes loose
strings are not tied together. So, the
difficulty arises. Almost simultane-
ously with my accepting this Ministry
11 months back, although we created
a water potential of as much as 85
million acres, only 4 acres were used
I began to say that something has to
be done. What could be done? I
thought of appointing a committee to
find out and investigate what has
happened. But I came to the conclu-
sion that I could not do so, because
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Akl Tyagl: Is there any cure for
that?

Bhri 8. K. Patil: There is a cure,
Every disease has a cure.

Now, in the first Five Year Plan,
there was a lot of enthusiasm about
irrigation, because we did not know
much about the Plan. It was the very
beginning and it was like a man who
Had just got married He is very happy
and he seems to be in heavenly bliss,
but that bliss does not rcmain the
same all the time. Things
take shape in a different
manner. Just like that as we went
along the line, five years passed and
naturally we were asked to render
accounts of what we have done. It
was not mercly being ready to do
something, but then people began to
expect results out of it. People began
to feel that these irrigation projects
are not very profit-making and they
do not give 4 or 5 per cent. return
and so they began to ask, “Why should
we spread so much on irrigation?”
Today a clever opinion is hardening
in this country because the irrigation
projects cannot be made self-paying
by themselves and therefore it is a
wasteful thing that we should spend
our money on irrigation. I must
answer that in the highest national
interest and not because I happen to
belong to that Ministry. It would be
really a foolish thing to imagine that
the irrigation projects should be estab-
lished as if they were a commercial
proposition, where 4 or 5 per cent.
dividend has got to be declared. If
that is the conception of an irrigation
project, 1 say no irrigation project
could be made in this country. Many
of us do not realise the implications
of the irrigation project, in what
hundred ways it reforms the society,
although it may not be possible to
point out what percentage of profit we
have made out of it.

I am particularly emphasising this
point, because very often questions are
asked here, "What is the percentage
of profit Hirakud would give? What
iz the pewcentage of profit Bhakra
would give!” So far as the irriga-
tion aspect of it is concerned, I shall

B

be very happy indeed and tht
shall be happy, if these irrigation
jects become successful even as com-
mercial propositions in giving & return
of 4 or 5§ per cent. All will be happy
and I will be happy. But because they
may not do so, that does not mean that
irrigation projects should not be
undertaken, because they do not give
50 much profit directly. I can tell you
the experience of this very country,
apart from the experience elsewhere.
In this country, irrigation is not a new
subject. Fifty or sixty years ago,
there has been irrigation—Krishna,
Godavari from where my hon. friend
comes and also there has been irri-
gation in Punjab. There you will find
that not for one year or two years,
but for 20, 25 or 30 years, the money
would not come, because the money
from irrigation is really very hard in
coming. It is very late in coming.

¥

The reason is the farmer is a most
orthodox and conventional person. It
takes a long time to train that person.
The indoctrination of a farmer or
peasant becomes more difficult in com-
parison to political indoctrination,
because in politics they are inflamma-
ble material. But the farmer is not
inflammable. He is a stone and he
will not allow himself to be burnt.
Therefore, he has got all the qualities
of the stone, He takes a long time to
understand the effects of irrigation.
Therefore in Andhra and in Madras it
took years and years.

Mr. Speaker: The hon. Minister
should look at the Opposition as well.

Shri 8. K. Patil: Otherwise they
will say that the stone was a simile
that I was giving.

13 hrs.

Therefore it becomes difficult for
all these wonderful results or irriga-
tion to accrue. You cannot count
them in terms of rupees and naya
paise at the end of the second or the
third year. Sometimes in regard to
Hirakud and Bhakra, people ask:
when we have got 2 lakhs or 3 lakhs
acres of land why was it not used? It
is sometimes not used, Mistakea
might be -purely ours, Other reasons
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omission on our part, the fact remains
that it is difficult for a farmer or
peasant to understand and appreciate
the value of it as quickly as in an
industrial concern a worker can
understand. Therefore, he finds it
very difficult.

To further illustrate, I should like
to make a point. Supposing a farmer
was told: look here, you have got to
spend Rs. 20 for fertilisers and Rs. 10
for water rate, or Rs. 30 per acre of
land, then you will get Rs. 35 at the
end of it. That man will say: “I have
nothing to do with it. I will not do
it for the sake of Rs. 5, although if
you calculate according to commercial
standards Rs. 5 on Rs. 30 comes to 15
per cent. dividend. But that does not
work with the farmer. He will con-
sider it hazardous for him. Besides,
he has not got the money; somebody
has to arrange for it.

So, please for God's sake do not
equate these two things, that immedi-
ately the irrigation project comes it
must start giving you benefit, so much
so that all the debt must be paid back,
the interest must be paid back and
something else can be done. That
cannot be done. It lakes time; it
will take time.

But what are the indirect benefits?
As I was telling the House, the
indirect benefits are many. When the
farmer produces food that means your
dependability on other countries is
reduced; your transport is not requir-
ed for it; he is a contented man; his
standard of life rises; his children get
education; he has got a nice house.
Although you cannot ascribe it exact~
ly to irrigation, these are the indirect
Tesults.” He becomes a buyer in the
Market; he becomes a seller, He pays
all the indirect taxes to the Govemn-

ment, which may not come to the
irrigation project, but may go to the
Finance Department. There you can-
not actually point out that these are
the results of irrigation; but much of
it is the result of irrigation. That
means, unless the food production
increases all these wonderful results
cannot come.

In view of all these indirect results
that we get from irrigation, which
are far more important than the direct
results, you must not really be carried
away by the argument that irrigation
projects have to be self-paying, that
unless they are self-paying we will
not really look at them, or encourage
them. I am telling this because that
kind of feeling which is hardening in
this country should not be there.

Then, Sir, many points have been
made here, not now, but all these
eleven months, about the non-utilisa-
tion of available water, That is so.
Il has not been used for the reasons
I am telling you. Besides the fact
that things were not streamlined—
that is one of our difficulties—our
social propaganda that the peasants
and all those people who are to be
benefited must start taking advantage
of it, must start from the very first
day. As soon as a project begins, the
social services should begin. We must
go to the area and tell the people:
now water is coming. you must be
prepared for it, you must be prepared
to pay water cess, betierment levy,
ete. But if you do not want (o empha-
sise it keep it apart, but—at least tell
them the glorious part of the scheme
as to how they are going to bemedit,
and how they must do it not only in
their interest, in the interest of their
family, but in the larger national
interest.

They must know that is not enough
for Andhra that they are a surplus
State. 1 can understand their gene-
rosity of being surplus. But if they
are surplus it has to be shared by
the rest of the country. Therefore all
that has got to be done. They must
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not like the industrialists when they
do something adopt the attitude that
they have got it by their own labour.
1t is not by their own labour that they
bave got it; others also have laboured.
Circumstances are favourable in their
case. The land is good, it is fertile,
water has gone for irrigation. For
all these reasons land in the four
Sircar districts of Andhra State, my
hon. friends from Andhra will con-
cede, which was not even worth
Rs. 100 per acre now fetches Rs, 5,000
to Rs. 10,000. Now this situation has
not come about by & miracle nor is
it something which has dropped from
the clouds. 1t has come about because
irrigation facilities were made avail-
able and pecple in their own interest
wisely used them. Therefore all these
omissions on account of which water
is not being used we have to solve.

Sometimes it so happens that these
social services do not start. All of a
sudden the Department goes and says
that water is there. People do not
know it, It is not their fault. That
particularly happened in Tungabhadra.
Generally our canals will go in an
area which was arid before. There
was no population. There was no
population, because naturally you take
water to places where there iz no
water, Therefore, generally it will be
to places where there was no popula-
tion.

What is the pattern of India's popu-
lation and, for that matter, the popu-
Jatior. anywhere else in the world?
Our population pattern always goes
and clusters round water, rivers,
wherever they are. You will find in
the whole of the Middle-East 80 per
cent. of the population is round about
the river Nile. It is so because the
rest of it is Sahara or desert. Simi-
larly people have gone and remained
where there was water. Now when
you bring that water somewhere else

. you have got to work from the very
beginning, so that they change their
habitation, from where they do not

 get enough to eat to places where they
can produce enough. When I come to

the Rajasthan Canal I shall tef
House as to how the canal [
through hundreds of miles
there is no population at all,

It you say that the peopl
come, fertilise the land and
agricultural production, how are they
going to do it, unless from the very
beginning you prepare them whether
from Rajasthan or elsewhere, and
colonise them by whatever method
you like? In Tungabhadra the canal
has gone to places where the popula~
tion pattern was quite different
Therefore, all these things, like social
services, etc, have to be taken into
consideration seriously. 1 illustrated
the cases of Godavari and Krishna
where it took twenty-five years for
people to use that water; it happened
in the case of Indus also.

° 5 T
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I can give the House examples from
elsewhere also. In other countries too
it has not been always possible to use
the water immediately, the Tennesse
Valley for that matter, the Columbia
River basin, where you have got the
Coolie Dam. It took a long time for
people to understand and realise the
value of it. In the Columbia River
basin there was a pattern to irrigate
10 million acres. After five years or
ten years they found that not more
than 1 million acres not more than
100,000 acres was used Even then
they say that it is a national asset
And what is the money that they had
spent on that scheme?
what we are spending on the Bhakra
Nangal, Rs. 350 crores.

It might perhaps be said that
America is rich; they can afford to
pay. But I say that the pattem of

people everywhere is just the same;
the farmer everywhere will be more
or less just the same; he will have
the same emotions, the .same senti-
ments, the same family relations.
Therefore, please do not run away by
the idea that unless you do things
very quickly, they cannot be dome.

So far as power is concerned, we
are very happy in that. At one time
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power. Now, power as soon as it is
generated, perhaps, long before we
put the wires, is gone. This country
and our people seem to be power-
thirsty some way or other, (Laughter)
every type of power, leave aside that
power. So far as this (electricity)
power is concerned in every country
they are thirsty.

When Bhakra was taken in hand,

the engineers of Punjab were worried
over it. The Punjab engineers wrote
10 the Delhi administration—then we
were not there—what can we do with
this electricity. ‘The electricity will
come and nobody will take it. For
God’s sake let Delhi take it. There
were in Delhi Diesel and steam plants
to generate electricity. They actually
stopped us from generating this power
in Delhi because they thought that
power generated in Bhakra would not
be utilised. That was how those plants
were closed, We got 20,000 kw. Very
often Rajasthan is angry and that take
up cudgels on behalf of their people
and ask: why should this capital,
Delhi, come in our way and take these
20,000 kw. and ask for more? If we
creatc more out of impounding the
Beas waters etc., say another half a
million kws. then, I can right from
now tell you, whether I am vyour
Minister or not, that Delhi will require
another 100,000 kws. for its needs.
After all, India is one. We must not
have this idea because if Mysore has
got Shirawati—88 miles of it—and
they get a million kws, they cannot
think that they can have the whole
of it. Surely, if the nei‘hboux:in;

- 170,000 kws. of power. Ultimately,

when Panchet Hill and one more plant
in Bokharo is added, we will have
another quarter milllon kws. Do we
know that even today before the
260,000 kws. are produced, we need
about 100,000 kws. right now? Indus-
tries are coming. Is it not really cre-
ditable that these things are happen-
ing? We may say that we did not
fully plan in a foresighted manner
as we should have done. But, that
is a different matter. We never knew
that our people would be so very
responsive and might utilise all the
resources that we are creating for
them. We have to look forward not
to the 6'82 million kws. that we shall
be producing at the end of the Second
Five Year Plan, but my estimate is
that we must be prepared to have
about 10 million kwts. of electricity
in this country during the next five
or six years. Your irrigation will not
increase to a great extent because
where there are no tubewells, tube-
wells are to be bored. Other things
have got to be done. All that means
electricity and it is ultimately elec-
tricity that will enable our small and
big industries and irrigation to shine.
Therefore, all this difficulty has got to
be faced. But, we must be prepared
for that even from now,

|
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steps that we have taken on
side of the river, we shall be
ing somewhere about a 260,000
of electricity—firm electri:ity
though it might be 450,000
it is not firm, because the
ply may not be always there and
on and so forth. Out of that, a
of it will be taken by fertilizer,
heavy water and Delhi Therefore,
what remains has to be distributed
between Punjab and Rajasthan, my
friend's State. He was complaining
that he was getting only 50,000 kws.
and that too is not coming. (Inter-
ruption). But, what I am telling is
this. Therefore, for the Punjab and
the increasing needs of Rajasthan—
Rajasthan is going to be by far the
richest part of India in the next 33

gs
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mn to come-—you take it from me;
and, therefore, it is a very safe con-
stituency that he has chosen and it
will be a land fowing with milk and
honey—for all these purposes, all
these things have got to be done. And
all that is not possible now becmuse
you have no water. Thirty or forty
crores more have to be spent in im-
pounding the water of Beas because
fllow from Sutlej has to be sustained.
It has got to be done because it would
get one million kws. It means thal
there would be 380,000 kws. of firm
electricity to meet the needs of Punjab
and Rajasthan and the needs of Delhi

All these things are not merely
dreams that I am telling you. The
dreams have got to be realised in the
larger interests of the country and
the successful implementation of our
Becond and Third Five Year Plans.

Now, there is a very ticklish point—
1 simply refer to this generally—as to
how to distribute the expenditure
between power and irrigation in
multi-purpose projects. How to do
it? Sometimes it may appear that we
have given a little more for power
because power only brings return but
frrigation does not.  Therefore, the
frrigation engineers comc up and say,
why do you give more to power
because they do not want to show that
they are working at a loss. They
won’t like things like that. There
is a fight between the irrigation
engineers and the power engineers
about the allocation of these things.
But, let them remember that after all,
all these multi-purpose projects are
of one family and when one son gets
snother son gets it also. They are
more or less supplementary and com-
plementary, After all, we have got
to make them a success. If power 13
getting something more than what is
spent on irrigation it is not & nationa!
- loss. It irrigation is spending that it
is the same thing. More is to be given
to power in so far as our village elec-
trification schemes should be com-

pleted, We must not geodge mt
Therefere, thete s this constant
quarrel khetween thun and that
generally o~curs as to how these
things should be distributed.

I do not think that there will be any
rough and ready method that I can
suggest. If you think that they are

_supplementary and complementary to

each other and that they both belong
to the same State, o the same coun-
try, the question can be settled
ultimately in the larger interests of
the country as a whole.

That does not mean that irrigation
must not be made to pay as much m
it can, Many people say, for irriga-
tion let water be free; give everything
free to the pessant. My friend Pandit
Thakur Das Bhargava was reasonable.
He said he is prepared to pay reason-
able charges. And ‘reasanable’ is a
word that nobody has defined.
(Laughter). I can quite understand,
he himself being reasonable, he will
propose something which would be
equally reasonable,

But, what I am saying is this. If
you see these big projects whether in
Punjab, Hirakud or DVC or Tungs-
bhadra, generally, it so happens that
the peasant does not want to pay.
Who wants to pay? Why blame the
peasant? If there is a chance for a
Member of Parliament not to pay, do
you mean to say that he is going o
show a different pattern of conduct
than a peasant or amybody else? It is
very just and natural. Therefore. I
want all your co-operation in this
business. The Members of this House
do not want to pay any irksome taxes
etc. But, we must so manage and
tactfully manage things that we must
take the maximum out of it. Why?
Not because that scheme must pay but
only because unless some schemes
pay, sometimes, other schemes cannot
be taken in hand. Supposing all this
money, some thousand crores of
rupees that we have thrown on these
irrigation schemes, becomes dead stop
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which we may have to spend if other
plans were to be taken up? Therefors,
we must do everything in our power
to see that these multi-purpose
projects, particularly irrigation pro-
jects, pay, if not completely at least
as much as it is possible. Therefora,
what to do?

There are two or three things that
are really to be done and I can tell
you how they can be dealt with. First
is the betterment levy. Why should
people fight shy of the betterment
levy? If an acre of land which was
worth Rs. 50/- becomes worth Rs.
150/- or Rs. 200/- because irrigation
water has gone there, is it not an
unearned income that the farmer has
got? I say do not repay me all that
complete income. I am not sugfes-
ting that. But, let him make Gov-
ernment a  participant in that
income. So, if an acre worth Rs. 50/-
becomes worth Rs. 200/-. then, let us
share this Rs. 150/- half and half; or,
let him take 60 per cent. and 40 per
cent. come to us, Do something like
that. Every farmer does not get
the same facility becauic our schemes
have not gone everywhere. Let others
also benefit. Therefore, the legisla-
tion for the betterment levy has gol
t0 be gone through by the State Gov-
ernment,

Sometimes, the State Governments
are very clever. They must be clever
as everybody is clever. Parliament
is not the less clever, What do they
generally do? When the elections
come in they think it is a very
unfavourable step. Therefore, the Biil
becomes ready. The Minister intro-
duces the Bill and then it goes into
the waste paper baskel until the
results of the elections are known.
Then, when the results are known,
they are in the flush of victory and
they do not touch that for a couple of
Years. Then. there is the next elec-
‘tion and they say, ‘we shall not touch
it because we will have to face the
volers and we shall not take risks’ In

the larger Interests of the country,
our friends have got to take risks,
‘Whether 1 come or you come, it 15 a
risk for the country. Therefore, if
they do not pass this legislation for
betterment levy or a cess, it will
become very difficult. Sometimes,
people do not take water because the
rain is there; the farmer says, T will
wait for the rains; if it rain comes,
why should I pay for water’? There-
fore, something has got to be done.
Take it on as part of the revenue on
that land or as some cess, which can
be measured by the waler he gets.

Al] these things, whatever they are,
have got to be done. I seek the co-
operation of every one of the Mem-
bers in this House. It iz not for a
particular project only that it showa
be self- paying, but it is in the larger
interests of the country You wam
irrigation not only for 5 years, but for
25 years we shall have to go on with
these irrigation schemes. It is not
merely 88 million acres. Ultimately,
vour irrigation potential would be
somewhere near 150 million acres m
this country with the raising popula-
tion. As I said, we must not be aiming
at achieving self-sufficiency; vou must
be able to export a little part of it; it
need nol actually be food but pro-
<ucts like sugar and things like that.
1f all this has got to be done, you
cannot take this situation in a
defeatist or hopeless or in a pessi-
mistic manner. That is the trouble
today. What do we find? In Bengal,
they fixed a rate of Rs. 8 or 10 per
acre. Many people did not pay., 1
got some wonderful figure from the
DVC. For the whole of six months
only Rs. 88 or so was collected. The
cost of collecting it must be pretty
heavy indeed. It is because nobody
tried. Now in Bengal at least for &
year, water has been made free so
that everybody gets free water. That
is good. The peasant will get
accustomed to it and if he gets it for
sometime he can understand the value
of that water vis-n-vis the agricul-
tural products that he produces or
loses. But for God's sake let him not
be labouring under the hallucination
that it ig going to be free for all time
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because samebody has spent the
money for it. I say so because these
things are very important and our
respongibility thereto is very great—
respongibility not only of the Ministry
but even of the Members of this hon.
House.

1 now come to the relations between
the participating States among them-
selves and unfortunately the Govern-
ment of India. I do not say that they
are bad; I am not suggesting that, But
the relation must be very good. The
debtor tells the creditor laughing:
‘You are a very nice man; so far as
the payment of debt is concerned, you
are a nice man, There is nothing
beyond that. I am not prepared to pay
the money. Sometimes it happens.
So, there is not that kind of amity,
co-operation and co-ordination as
must exist at all times everywhere.

QOur control boards are not legal
entities as everybody knows. It is an
administrative set up. There is no
law behind the establishment of con-
trol boards, Its decisions have got
to be implemented by the respective
States. So far as Bhakra is concerned,
any order of the Bhakra Control
has got to be implemented by the
Punjab Government and the Rajasthan
Government. If an engineer has to be
dismissed, the Board has not got that
right. In these four or filve years,
a convention has now been established
by the Board. It is because there are
eminent representatives of these
participating States and surely it has
-got to be done. But somehow or the
other it so happens that there is delay
in 'the implementation and in many
cases it is not implemented at all, The
result is that it becomes very difficult
for the Government of India.

_ The other day in the half an hour
discussion which you were kind
enough to allow my friend Shri
Mathur raised a very significant point,
‘When you have taken a decision that
Rajasthan must be given 30 much
#leetricity, why that electricity was
not given? Itillrkhtlhmtouk
Now, helplessly, I have got to say that

the Punjab Government has ' falled
purtlyinitldutrandﬂnlhim
Government. has falled partly ih its
duty. It is not very pleasant for me
to say so. I am not a ring master or
a monitor to admonish everybody in
the class and say that they are wrong
and I am right. T am conveying to the
House the predicament in which one
is placed. The Board is composed of
two States, Sometimes the Chief
Ministers or some important Ministers
are members, They have unanimously
taken the decisions. But they are not
implemented. Then it becomes very
difficult indeed.

If I go at this rate, I will naturally
take more time. So, I shall refer to
only two or three things as they occur
to me. They have got to be said
Otherwise, I would not have taken the
time of the House. Much talk is there
in the air about atomic energy. We
heard about the composition of the
Atomic Energy Commission the other
day. The coming of the atomic energy
and the possibility, within the next
five or ten years, of commercialising
the use of that energy for our purposes
are great factors that anybody in this
House and elsewhere had to take into
consideration. 1 am emphasising this
fact for another reason. When that
atomic energy comes, hydel electricity
shall continue and must con*inue.
What will be affected is the thermal
electricity because it depends upon
coal, transport, etc. If anybody thinks
that our projects of hydel electricity
have got to be losing because of the
coming of the atomic energy, he is
not right because it is nature's energy
that we get in hydel electricity. That
will continue, I hope within the next
five or ten years the atomic electricity
might become an established fact in
this country as anywhere else in the
world. America has done it in the city
of New York but it is & small plant
with 5,000 K Ws. for military pur-



Now, in the next few days we shall
Jay the foundation of the Rajasthan
Canal. What & wonder will it be! It
will be the pride of this country as it
will be the longest canal—435 miles.
Some fellow asked a gquestion..(An
Hon. Member: Some ‘fellow')...l
am sorry; some hon. Member asked
a question ;: “What will be the width
of the canal at the beginning and what

will be the width at the
end?” I gave him figures. (Inter-
ruptions.)

Mr, Speaker: There are fellows in
university,

shri 5. K. Patil: I at once correcteq
myself and said hon, Member’.

Shri Tyagi: Fellow means a com-
rade.

Shri 8. K. Patll: Let me not take
time in this, This Rajasthan cana!
passed through areas on the border
between India and Pakistan which is
an arid region. I was told that the
density of population in these areas
is not even ten people in a squarc
mile. It is absolutely desert. It is
virgin land. When this canal runs, it
will be reallly the pride of this coun-
try. 435 miles out of which, if we get
money, we shall make 200 or 300 miles
navigable. We are laying the founda-
tion already. When it will be navig-
able, whether money will be avail-
able or not and how much money will

there will be six million acres on the
other side. That could be done. It
may take time,

Shri Earnl Singhjl (Bikener): I
think in the consultative committee
you very kindly said that Bikaner
City would get water. I had refer-
red yesterday to the blackish water
about fifty miles north of Bikaner.

Bhri 8. K. Patil: I gave the hon.
Member more credit than he is pre-
pared to take. Bikaner city is a part
of the whole region. We are contem-
plating for the whole region. It could
also be done. What I am saying is
this. It is the longest canal in the
world.  The other day, I read that
there was going to be a 640 mile
canal in Russia; whencver it comes,
that will beat this but until that time
this will be the longest canal. It will
colonise & million people and perhaps
grow a million tons of foodgrains. It
would be a boon in the proper place.
It will be the border between India
and Pakistan. Instead of its being no
man's land, you can make it every-
man's land in this country.

Then there are projects like the
Gandak, Sharavati, Rana Pratap
Sagar, Ganga Barrage and so on, They
are very much in our thinking. As
soon as the times are propitious in the
sense that we get the resources 10
work them, they will be taken up.
Some of them have already been
taken up.. (Interruptions). So also
flood control. I do not want to take
your time. Every year, floods take a
toll of Rs. 40-50 crores. Yet, when the
flood control measures are taken, peo-
ple want to know how much they get
out of it. Is it not a fact that the
loss of Rs. 30-40 crores will he
stopped? It was going into the drain.
If that is stopped, the money is saved.
Although I cannot attribute to a parti-
cular farmer and ask him to
give me so much because of the
savings on account of the flood control,
they have got this much. The Govern-
ment has spent Rs. 17 crores in the
First Plan and in the Second Plan the
allotment is Rs. 60 crores. Flood ron-
trol measures are going on apace.
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My friends here from Gurdaspur or
other places have been talking about
flood control and ask why more money
is not given to Punjab for this purpose.
I could say that in respect of places
like Orissa or Andhra, which are
surplus places, anything that could
be done to stop and control the floods
should be done because they are our
granaries for the rest of Indih. That
is one consideration which should not
be forgotten. If Punjab wants wmore
money  which it could spend—not
merely money to ask 1t got it and did
not spend for one year—it will be
easy for us. I hope they will know
the art of spending; they know it, I
think.

Sardar Igbal Singh (Ferozepur):
May I bring to the notice of the hon.
Minister that though the schemes had
been sent by the Punjat Government
to the Central Ministry, they were not
sanctioned?

Shri 8. K. Patil: That is now, But
in the first year, they did not spend
the monev. They returned. Now,
there is no dearth about it. We are
trying to lock after Punjab. I am no!
sdying this merely to give a reply. But
it is in the larger interest of India that
this is done so that the granary of
India is really protected.

I do not want to take up much of
your time on the difficulties of foreign
exchange, Those difficulties may be
there. But, as I have explrined
already, irrigation and food produc-
tion must be regarded as not only the
core, the hard core, but the hardest
core of the Plan, because on that the
success or otherwise of the Plan will
depend. Therefore, I am not at all
afrald that the schemes already taken
in hand will be really dismissed or
thrown out.

Some hon. Member made a refer-
ence to the All-India service of
engineers. That matter has been
taken in hand very seriously. The
Cabinet has taken it in hand. They
want four services to be made includ-
ing medical services, education and
forestry. There are many advantages
if that is done. Some States do not

agree to this—naturally for obvious
reasons—because if they become Al-
India Services, naturally the services
of their Chief Engineers and other
engineers may not be hundred per
cent under their control. I can assure
thoge States that so long as thoss
engineers are under their service they
will be bundred per ceni under therr
control, and they should not stand in
the way of this necessary progress,

That brings me to soil conservation,
afforestation, Hazaribagh and Tilaya.
They are all going apace. We want to
give equal attention to both so that we
shall really conserve our soil and get
more yield out of it.

Stations like the Poona and other
research stations are also doing
wonderful work. Water-logging parti-
cularly in the Punjab is being
attended to and would receive
increasing attention from the Ministry.

Reorganization of the C.W.PC. is
also being attended to. There is a
high-power committee just now going
into the subject and surely reorganisa-
tion will be done in the next three or
four months in order that the CW.P.C.
wil] be in a position to give a better
account of themselves than hitherto
they have done. But I must say that
they have rendered an excellent ac-
count of themselves, so also our
engineers. I shall be changing my
portfolio within the next three o1
four days but 1 must say—not because
I am changing my portfolio, but 1|
have said so on the very first occa-
sion——that our engineers are second
to none in the world. They are men
of self-confidence and are painstaking.
When they say that they will do this
and do that because so much will be
saved 1 become very happy and proud
of them. We have today such young
people. They are not ostentatious
there is no searchlight of any publicity
on them; inspite of that they do a real
job of work. They are today laying
the foundation; but they are not seen
they are under the foundation. The
superstructure of our national
economic prosperity and peace that
we do think of having in the countty
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fests upon thue valiant people who
"have renered such an excellent
account of themselves.

_ There are also the officers of the
Irrigation and Power Ministry. Unless
there was complete liaison and good
relations between the two progress
could not be made, Progress was
made possible just because the
administration branch of the Ministry
and the engineering branch in the
Ministry have co-operated very well,

The last point, perhaps, is the canal
water dispute. I need not take up
your time on that, but some Members
asked why it is so and suggested that
we should be strong. What could have
been stronger than I am, and how
could anybody be stronger than he is?
I have already said that this Indus
water dispute has been there for the
last ten years, India has taken an
honourable, consistent and good
neighbourly attitude throughout. Wu
have not told Pakistan that we shall
not have anything. We shall give 80
per cent of the water contents of six
rivers, give us only 20 per cent. We
are prepared to pay for link canals
etc. The good offices of the World
Bank have been wused and they are
still being used. - Although there is no
time limit. if any friend wants to do
something we do not s*aud in his way.
We read in the papers that Pakistan
has acccpted something, rejected
something and given something. It
may be so. I can assure Pakistan as
a friend—there is no browbeating
about it—that we want to be good
neighbours of Pakistan. The interest
of the millions of peasants in Pakistan
is s much dear to us as the interest
of the millions of peasants in this
ecountry. Our Prime Minister ran ‘o
the rescue of those peasants when the
water was stopped for a little while.
He said, it shall not happen. He said:
“So long as they do not make any
alternative arrangement I am not
going to allow their fields to go dry".
All those stories of dust bowls etu.
are only picturesque stories; some-
times they are very very interesting
in ‘lhe United Nations Organisation.

that what we have said is no waming
at all, If 1 say that 1862 is the last
year up to which we are prepared to
wait it is not by way of some kind of
an ultimatum. It is no ultimatum at all
1962 is the year by which time we
shall be ready with our Rasjasthan
Canal and Sirhind Feeder which are
going to get water from these sources.
Thercfore, after spending Rs. 65 crores
on Rajasthan Canal and Sirhind
Feeder I have got to say: “Now, wait
for another ten years. Even if you do
not give water I shall remain withowt
that”, Let Pakistan remember that
just as the interests of peasants in
Pakistan are dear to them equally
dear are the interests of peasants in
India to us, equally dear is the situa-
tion of 380 million peaple who by
having the Rajasthan Canal will get
irrigation and have colonisation. Our
Lifeblood is there in that Rajasthan
canal. Therefore, it is not any kind
of threat that we are giving, we are
Just imploring them. Just as they
have done half the work-—out of 10
million acre feet of water for 5 million
feet they have already built up
canals; they are good people—we only
say, do a little better and finish the
other half of 5 million acre feet of
water, Draw that water so that you
may draw water from the western
rivers and leave the uother
rivers to  us. What  little
God has given to us or the good offices
of the #orld Bank have given us in
the 1954 proposal, we shall enjoy.
Therefore, that is the last word so far
as the Government of India is con-
cerned. We shall not wait a day
jonger than 1962. When our canal
and the Sirhind Feeder are ready we
shall withdraw the water that now
goes to Pakistan, 1 shall mplore
Pakistan that they should not regard
this as any kind of threat. Itis a
humble request that we are making.
We have made it clear again and
again that this is not a deadline, but
this is merely an accommodation that
we are giving. Since they have
finished half the work, in 1862 let us
lay the foundation that we do not give
any water to Pakistan because they do
not need it. They were taking some
electricity from us in Amritsar but
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we are not giving that now because
they have made their own arrange-
ments. That should be the function
of a country which really wants to
remain in peace, amity and friendly
relations which we want to maintain
with Pakistan notwithstanding what
Pakistan does in the matter.

Sir, there may be many things, but
I do not want to take any more time.
I have alreay taken five minutes more
than the time allotted to me, A
reference was made to the Public
Accounts Commitiee and the D.V.C.
and it would be wrong on my part if
I do not refer to it, because people
will say that I skipped over it. I
merely want to say that some
mistakes are rcal and some mistakes
are there berause we hastily under-
took our plans, and the plans go on
changing their trends and engineering
projects year after year. We all know,
Bir, that the Bhakra project was con-
templated to cost only Rs. 70 crores,
and now it has become Rs, 170 crores,
not because the prices have gone up-—
that is one factor—but because the
plang have gone on changing and
changing. Today we want it to be of
a height of 748 feet, which it was not
to be. So also is the case with D.V.C.
We want this to be built after the
pattern of the Tennesse Valley. That
pattern was good for that Rountry
because for a similar project they
spent as much as double the amount.
As I told you, on the Columbia Pro-
ject they spent Rs. 350 crores which in
size etc. will be the same thing as
Bhakra. Therefore, those mistakes
were made and we are looking into
them, 1 can assure the hon, Members
that we shall do everything in our
power to see that the suggestions that
are made by that august Committee,
the Public Accounts Committee, will
ot only be implemented, but we shall
see that similar mistakes are not
really made in future.

-]

This could have naturally brought
me to the individual criticisms, but 1
do not want to take the time of the
Bouse: I cin sssure everyone of them

ot

minute 1 do not know what will
happen to him. I am merely saying
that he is right. He was referring to
the Paonta Dam. He said that some
shrine will disappear and some others
will disappear. I would like to tell
him, apart from this particular pro-
ject, never to emphasise too much on
this ‘shrine’ business. So far as we
Hindus are concerned, there iz &
shrine every six feet everywhere.
Therefore, if we really want to build
our projects and see that no shrine
will come within them then the shrine
of mankind in India will have to be
closed for all time to come.

Shri Tyagi: You can talk in that
trend because today you are in power.

Shri S. K. Patll: I am saying this
not because they are in a minority—
Sikhs—they are brave people. I
want Shri Tayagi to understand that
I am not attacking him. I am agree-
ing with him, but while agreeing [
am merely saying that somewhere
else many temples have been sub-
merged. In Nagarjunasagar there is
a big monument that is going
10 be submerged. I
agree with him in other respects
Shrine is not the only one thing.
There are 72,000 people who will lose

§

fertile land is also being submerged.
Therefore, we shall hundred times
consider before that is undertaken.
1 agree that nothing should be done in .
haste, and he should not believe that
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“With thess words, Sir, [ do not
want to take any more time of he
House. The House has been so indul-
gent to me and the honn. Members
have given s0 much credit to my
Ministry, and a good part of it to me.
1 shall be changing my portfolio in a
dsy or two, but I can assure the hon.
Members that so far as irrigation and
power projects in this country are
concerned they are going to be my
first love in the Administration. No
matter where I am, even as Minister
of Transport and Communictions, 1
shall have to do a lot in order that
these projects are assisted in every
manner. Whatever oppcrtunities that
God and you give me in order thot
1 should fulfil all the promises that, on
behalf of Government, 1 have been
able to make, I shal] use those oppor-
{unities to fulfil the promises. It shall
be my proud day when I could fulfil
them and I shall have the satisfaction
. of a duty rightly performed.

Pandit D. N, Tiwary
One question.

Mr, Speaker: After one and a half
hours?

Shri Panigrahi: The Chair said that
we could put questions at the end.

Mr. Speaker: 1 did so, under the
impression that the hon. Minister
wo:l4 conclude within 20 minutes. He
has taken one and a half hours, He
has tried to anticipate tne questions.

Shri S. K. Patil: 1 took one hour
and ten minutes.

Mr. Speaker: Yes, I am not at all
complaining, The  whole House
welcomed his speech, and all the
doubts must have been resolved.
If, in the course of his
speech lasting for one hour and
ten minutes, he has not been able to
convince the hon. Members, I do not
think he will be able to convince them
at all,

1 shall now put all the cut motions
to the vote. Those in favour may
- pPlease zay ‘Aye’.
Shrl 8. K, Patil: Aye.

Mr. Speaker: Those against may
ay No.'

(Kesaria):

Several hon, Members: No.

Mr. Speaker: The Noes have it. All
the cut motions are negatived.

All the cut motions were put and
negatived.

Bhri Braj Raj Singh:
Minister said ‘Aye’.

Mr. Speaker: After all, the hon.
Minister's voice was just one voice and
it was drowned in the ‘Noes'! He has
been a little too generous to  the
others,

The question is:

“That the respective sums not
exceeding the amounts shown in
the fourth column of the order
paper, be granted to the Presi-
dent, to complete the sums neces-
sary to defray the charges that
will come in course of payment
during the year ending the 31st
day of March, 1959, in respect of
the heads of demands entered m
the second eolumn thereof against
Demand Nos 69, 70, 71, 124
and 125,

The hon.

The motion was adopted.

[The motions for Demands for Grants
which were adopted by the Lok Sabha
are reproduced below-Ed.]

Demanp No. 69—MiNisTRY oF IRRIGA-
TIGN AND POWER

“That a sum not exceeding Rs.
18,03000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1959, in respect
of ‘Ministry of Irrigation and
Power' ",

DeMAND No. 70—MULTI-PURPOSE
Rivir SCHEMES

“That a sum not exceeding Rs.
1,1740,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1959, in respect
of ‘Multi-purpose River
Schemes’".
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Demanno No. 71— MiscrLLANZOUS
DIPARTMENTS AND OTHER ExPENDI-
TURE UNDER THE MINISTRY OF IRRIGA-
110N AND Powsg,

“That a sum not exceeding Rs.
98,34,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31ist day of March, 1859, in respect
of ‘Miscellaneous Departments
and Other Expenditure under the
Ministry of Irrigation and
Power' ",

DEMAND No. 124—Caprrar OUTLAY ON
MuLTI-PURPOSE RIVER SCHEMES

“That a sum not exceeding Rs.
3,86,83,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1959, in respect
of ‘Capital Outlay on Multi-pur-
pose River Schemes'"”.

Demanp No, 125—OtHER CAPITAL OUT-
LAY OF THE MINISTRY OF IRRIGATION
AND POWER.

“That a sum not exceeding Rs.
51195000 be granted to the
Presiden. to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1959, in respect
of ‘Other Capital Outlay of the
Ministry of Irrigation and
Power' ",

MovistRy or TranwsporT AnD Com-
MUNICATIONS

Mr. Speaker: The House will now
take up discussion and voting on
Demands Nos. 84 to §3 and 129 to 133
relating to the Ministry of Transport
and Communications for which nine
hours have been allotted.

Hon, Members desirous of moving
cut motions may hand over at the
Table within 15 minutes the numbers
of the selected cut motions.

Hon, Members are already aware of
the time-limit for speeches.

1 should also Iike to make . an
observation. Apart from those groups
in respect of which lists have been
given to me mentioning the names of
hon. Members who are prepared t0
speak and who are set up by the
groups, I would like to give an oppor-
tunity to those hon, Members whe
have not spoken at all during this
session. So far as those groups who
have been giving the names of Meme«
bers wishing to speak are concerned,
it is for them to choose as to which
Member should be given the oppor-
tunity. With respect to others who
have not given me their names, and
who have not spoken at all during

“this session, let there be no misunder-

standing. Let them send me a chit
showing in legible handwriting theit
names, their division number and the
party to which they belong and
indicating whether they have nof
spoken at all during this session. 1
shall try to give preference to thoss
who have not spoken at all during
this session, as much as possible. This
is a matter on which all hon. Mem-
bers can speak—the Demands under
the Ministry of Transport and
Communications—since roads run
through the whole country.

Demanp No. 84—Mmirstry or TRANS.
PORT AND COMMUNICATIONS
Mr. Speaker: Motion moved:
“That a sum not exceeding
Rs. 70,24,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1959, in
respect of ‘Ministry of Transport
and Communications’ ",
Demanp No. 85—MercrRANTILE MARDD
DEPARTMENT
Mr. Speaker: Motion moved:;

“That a sum not exceeding
Rs, 56,93,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1959, in
respect of ‘Mercantile Marine De=
partment’ ", :
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88—Lignr-HOoUBES AND
LigHT-smrs

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 1,27,38,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1858, in
respect of ‘Light-houses and
Light-Ships’ ",

DeMmanp No. 87—CenTtRAL Roap Funp

Demanp No.

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 3,93.24,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1959, in
respect of ‘Central Road Fund'".

88—COMMUNICATIONS
{IncLupiNG NATIONAL HIGCHWAYS)

Mr, Speaker: Motion moved:

“That a sum not exceeding
Rs. 5,53,38,000 be granted to the
President to complete the sum
necessary io defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1959, in
respect of ‘Communications (in-
cluding National Highways)'".

Demanp No. 89—INpIaN PoSTS AND

TeLEGRAPHS DEPARTMENT (INCLUDING
WorgmG ExPENSES)

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs, 57,72,23,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1859, in

. respect of Indian Posts and Tele-

Department

@raphs (including
Working Expenses)’ ",

Drmaxp No. 90—METEOROLOGY
Mr. Speaker: Motion moved:

«#iffat a sum not exceeding
Rs. 1,48,01,000 be granted to the
President to complete the sum
necessary to defray the charges
whiol will come in course of
payment during the year ending

" the 31st day of March, 1959, in

respect of ‘Meteorology’ .

Demanp No, 91—Ovenseas COMMUNI-

CATIONS SERVICE
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 1,07,03,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the yecar ending
the 31st day of March, 1959, in
respect of ‘Overscas Communica-

tions Service'".

Demanp No, 92—AviaTioN

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 3.47,80,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1959, in
respect of ‘Aviation’”,

Denanp No. 93—MisceLLaAnEOUs De-

PARTMENTS AND OTHER EXPENDITURE
UNDER THE MINISTRY OF TRANSPORT
AND COMMUNICATIONS

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 1,27,12,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1959, in
respect of ‘Miscellaneous Depart-
ments and Other Expenditure
under the Ministry of Transport
and Communications’ ",



Denianp No. 120—CaPrrar OUTLAY o
Ports

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 3,71,25000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1859, in
respect of ‘Capital Outlay on
ml Il.

Demanp No. 130—CarrraL OuTLAY ON
Roaps

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs, 13,75,00,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1959, in
respect of ‘Capital Outlay on
Roads’".

DemaND No. 131—CaPrTaL OUTLAY ON
InpiaN Posts AND TeLEGRAPHS (Not
MET FROM REVENUE)

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 27,58,48,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1859, in
respect of ‘Capital Outlay on
Indian Posts and Telegraphs (not
met from Revenue)’”.

Demane No. 132—Caprrrar OUTLAY ON
CIviL AVIATION

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs, 2,96,70,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1858, in
respect of ‘Capital on Civil Avia-
m‘ l.

Demano No. 133-—O7raEn CAuut.Om-
LAY or THE Moustay or TraNspoer
AND COMMUNICATIONS '

Mr, Speaker: Motion moved:

“That a sum not exceeding
Rs, 10,33,18,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1959, in
respect of ‘Other Capital Outlay
of the Ministry of Transport and
Communications' *',

Shri Muhammed Elias (Howrah)z
The Ministry of Transport and Com-
munications has got many branches.
It would be difficult for me to deal
with all the branches. So, I shall
confine myself to one or two of its
branches which to me are very impor-
tant in respect of our national eco-
nomy.

First of all, I want to take the
subject of road transport industry.
Our country is a vast country with
five lakhs of villages, and it is thickly
populated. Also, our country Is
entirely backward and it is predomi-
nantly an agricultural country. At
the same time, our country has not
got sufficient railway lines. There-
fore, the road transport industry, in
this respect, has a very vital role to
play as an industry. Whatever mate=
rial we produce in big factories,
without road transport we cannot sell
or utilise those materials.

If we take the mileage of our roads
in this country we find that at the end
of the first Five Year Plan, the total
mileage of roads was 2,22,850, out of
which 97,500 miles were surfaced.
Today, the total mileage is 3,60,600
out of which 1,21,600 miles are sur-
faced. The target of the second Five
Year Plan is 8,79,000 miles of which
1,44.000 miles will be surfaced. These
surfaced roads also cannot be properly
utilised until and unless all the
bridges which connect the roads are
finished.

Today, our railways have got34,738
miles against which the national high-
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ways for inter-State traffic end com-
munication are only 13,800 miles. Even
‘these 13,800 miles cannot be utilised
properly because 54 bridges are still
to be built, and until and unless we
build these 54 bridges, we shall not
be able to utilise these 13,800 miles of
roads even.

In comparison with other countries,
our road position is very unsatisfac-
tory. I can mention some figures.
In Great Britain, the mileage of roads
per square mile is 3*24; in France it
is 3'3; in US.A. it is 1-00; in Ceylon
it is 0°38. In India it is only 0-25
miles per square mile of territory.

The rail capacity for carrying all
the traffic is also not sufficient today.
The Planning Commission has said
that at the end of the second Five
Year Plan, we shall have 81 million
tons to be carried by railways.

13'49 hrs,

[PanoiT THAKUR Das Buarcava in the
Chair]

The position as it is today shows
that we will not be able to carry the
whole traffic, these 81 million tons ot
material, by rail. Therefore, to meet
the extra traffic,c we find that 35
million tons have to be carried by
road. In this respect, we find that
our Government is not giving proper
attention to develop our road trans-
port industry.

Apart from its unique significance
to the national economy, road trans-
port yields considerbale amounts of
taxes on investment capital. The
railway yields 4 per cent of taxes, but,
at the same time, road transport
yields about 8 per cent of taxes
deducting road maintenance and cen-
tral contribution. Therefore, our
transport pays huge amounts by way
of taxes. If we look into the figures
of other countries, we will see that a
vehicle in our country has to pay too
much by way of taxes. The tax per
vehicle in 1940-50 was Rs. 1,115/-.
In 1954~55 it rose to Rs. 1,806/-. In
1956-37 it went further up to
Rs, 2070/-. Our country levies the

highest tax for motor vehicles. For
instance, in Australia the tax per
vehicle is Rs. 850; in United Kingdom
Rs. 1,300, Italy Rs. 1,550 and Germany
Rs. 1,200, whereas in our country it is
Rs. 2,070. So, we pay too much tax
to the Government. Still, Government
is not paying proper attention to the
development of road transport.

It we look into the number of motor
vehicles, the figure for India is very
low. It is not increasing. I may
quote some figures of motor vehicles
per lakh of population in other coun=
tries. In U.S.A, the figure is 38,008,
in Canada 25,236, Australia 22939,
Malaya 1,385 and Ceylon 803. Even
Ceylon has got as much as 803. In
Spain it is 808, whereas in India it is
only 89 per lakh of population.
Therefore, we find that the number of
motor vehicles which will help build
our national economy is rather hope-
less, So, first of all I want the Min-
istry of Transport to try to develop
our road industry, so that we can
build up our economy very quickly.

Then, why is it that we are not able
to develop our road transport proper-
ly? What is the reason? Here I
want to mention something about
what the Study Group have recom-
mended. They have made five or six
suggestions for the removal of diffi-
culties in order to build up a proper
road transport industry. They relate
to the absence of sufficient length of
good roads, low standard of living,
expensiveness of the motor transport,
high cost of repairs, predominantly
agricultural economy of the country,
preference of rail to road by the
public, lack of proper organisation of
the motor transport industry ete.
These are the reasons why we are not
able to build up a good road trans-
port industry. So, I request the Min-
istry to give proper attention to this
aspect of the matter.

At the same time, there is another
reason for this industry not dewvelop-
ing properly. The working and living
conditions of the workers of this
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industry, numbering about 4,00,000
are very poor. They are worse off
than the workers employed in other
modes of transport such as railways
etc. Wages paid in this industry to
the workers come to Rs. 40—70 per
month. Really speaking, there is no
dearness allowance for them, though
they get a very meagre amount as
dearness allowance, Their working
hours are also rather horrible. They
have generally to work for 9 steering
hours per day. Many of the workers
have to work for as many as 14 to 15
hours per day.

In this connection I may state that
the ILO have recommended that the
workers should not be asked to work
for more than 7 steering hours. This
recommendation of the ILO should be
properly introduced in the road trans-
port industry. Further, the workers
have got no social security schemes.
They have got no provident funds.
There is no accident compensation
scheme. It was recommended by some
committee of the Government that
accident insurance scheme should be
introduced in this industry. But, still,
it has not yet been introduced.

Then, the workers arc very often
harassed by the police. For instance,
in Calcutta I know that very often
the police unnecessarily intervenes
with the traffic and harasses the
workers. That trouble then spreads
to the public, with the result that
many times the city transport remains
standstill for hours together until the
representatives of the workers and
the Police Commissioner come to the
spot and settle the dispute. Very
many times, the transport system in
the city has gone out of order. That
must be looked into.

Then, in the Hamburg session of
the ILO last year they have recoms-
mended that road transport must
bhave a separate inspectorate, as

_otherwise it cannot tackle the prob-
lem properly. So, I suggest that a
separate inspectorate may be formed
in order to run this industry. In

other countries they have got road
transport inspectorates. But here, in
spite of the recommendation of the
Hamburg session of the ILO, we have
not yet got it.

Mr. Chairman: The hon. Member's
time is up.

Shri Muhammed Ellas: I will be
brief, as the time at my disposal is
short. I now come to the port and
dock workers. First of all I will
refer to the working conditions of
these employees. Some five or six
days back the hon, Deputy Minister
stated in answer to a question that
the recommendation of the Choudhuri
Committee is going to be implemented
very soon and that in Madras and
other ports the negotiation is going
on and cverything will be finalised
very soon. But the report says quite
a different thing.

We have come to know that on 27th
February the whole workers of the
Calcutta port and dock went on strike
for half a day in protest against the
non-implementation of the Choudhuri
Commitice award. The Federation of
dock and port workers have already
decided to go on general strike
throughout India and they have given
notice. If all the workers of the ports
and docks go on an indefinite strike
we can only imagine what the condi-
tion will be. In this matter the work-
ers are not unreasonable. The work-
ers of the Calcutta port submitted
their charter of demands in 1854 and
negotiations also started in 1954 itself.
But all in vain. Up till now no deci-
sion has been taken by the Governe
ment to implement the recommends-
tion in the Choudhuri Committee
report and to mitigate their griev-
ances, I, therefore, appeal to the
Government not to complicate the
situation existing now in the different
docks and ports in India. They
should some out and settle the whale

dispute.
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In this respect I want to mention
another point which we have come to
know. It has been brought to our
notice that a loan of Rs, 12 crores is
to be taken from the World Bank.
We have come to know that the inter-
est is much too high and that we
shall have to pay Rs. 19 crores as
against Rs, 12 crores taken as loan,
The terms, which we have come to
know, are very much insulting.
Therefore we want to know the actual
position.

We have also come to know that
without consulting the Trustee Board
of the ports and docks and without
consulting the Chairmen of the Cal-
cutia and Madras Ports, the Govern-
ment of India have taken this decision
and are going to take this loan under
the terms wich are very much humi-
liating.

Mr. Chairman: The hon. Member’s
time is up.

Shri Mohammed Elias: I have only
to make one or two points more.

Mr. Chairman: I have warned the
hon, Member twice. 1 warned him
two minutes ago that his time is
approaching.

Shri Mohammed Ellas: T am sorry,
Sir, that 1 did not notice it.

Mr. Chalrman: Let him conclude in
two minutes.

Shri Mohammed Ellas: 1 want to
mention a word or two about the
inland water transport. The inland
water transport, specially in Eastern
India, is operated by R.8.N. and L.G.N.
companies. These are two joint com-
panies, which are operating this line
from Bihar to Assam. This is a very
important line. They carry all thetea
and other produce from Assam to
Calcutta and other ports of India.
Recently, there was a serious labour
trouble and they have retrenched
many workers. The reason given is
that the Government of India have

set down certain things but we do not
know what actually has happened
over there. We consider this line as
a very important line because of the
growing oil industry and tea and
other industries in Assam. Therefore
this very important line should be
looked upon properly. These com-
panies arc making a profit of about
Rs. 7 crores per year but they arc not

' conducting their business and the

lines properly. Therefore I want to
appeal for the constitution of a sort
of a high power commitiee to go into
the working of these companies and
try to find out ways and means to
improve this line because we consider
this line ag a very important line.

Shri §. C. Samanta (Tamluk): Mr.
Chairman, Sir, the Transport Ministry
has a chequered life of its own. It
was linked with Railways. Now, it
has been separated from the Railways,
though the demand was that it should
be an independent Ministry, and has
been linked with the Communications
Ministry. You know well that I
pleaded that the Posts and Telegraphs
Department should be separated from
it. I would have been glad to see if
that was done and the rest of the
Communications Ministry: would have
gone to the Transport Munistry,

When we analyse the Communica-
tions Ministry we find that if Posts
and Telegraphs Department i« sepa-
rated the only thing that remains is
aviation. It has some sort of relation-
ship with the Information and Kroad-
casting Ministry. The Aviation Uepart-
ment moves men and gouds by air and
the Information and Broadcasting
Ministry send out news etc. wrough
the air. So, they have some comnec-
tion with each other. However, 1
would expect that in future the Trans-
port Ministry, which iz 30 impartant,
will be an independent Ministry and
Posts and Telegraphs Department will
be separated from it just like the
Railways.

The transport arrangement: in the
country will carry the country forward
or else no, However industrially and
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socially progressed we are without
transport everything will go to dugs.
Our Government has giver. thought to
the transport facilities ia the country
from the beginning, especially when
the Flan was to begin, these things
were considered by the Planning Com-
mission. I want ‘o sperk more on
ports simply because it is & door
through which we ean expect foreign
exchange, which will help a great
deal in the improvement—industrial,
social or otherwise—of the country.

When the country was partitioned,
we lost Karachi port and the Gov-
ernment had the courage to establish
another port at Kandla. But 1 would
remind the Government at this stage
that Calcutta was the first port in
India. On the eastern side, Chittagong
Port was lost. Government thought
that if Calcutta Port was improved
there would be no necessity for an-
other port on the eastern side of the
country. Government tried to improve
Madras Port, Vizag Port and Calcutta
Port. We are thankful for it, but
before the beginning of the Second
Five-Year Plan, layfnen from the
eastern side put proposals before the
Government and the Planning Com-
mission that the navigability of the
River Hooghly cannot be such as will
make the ships come and go from
Calcutta veryv easily and that trans-
port will suffer heavily. So, one of
the laymen one Mr. P. E. Mehta had
the courage to survey the western
bank of the River Hooghly and sub-
mit a report to the Government and
to the Planning Commission for the
establishment of a mechanised coal
and ore port at Geonkhali TUnfor-
tunately, the Planning Commission, on
the advice of Shri Mathur of the

_Railway Board, rejected it. The
reasons that were given were heavy
capital expenditure—Was not Govern.

. ment ready to incur heavy expendi-
ture on Kandla? Surely, they were—
heavy capital cost, expensive dock
system, loading and unloading equip-
ments and duplication of the develop~

- ment of Calcutta Port. Was this for

- the Railway people to say so?! Why

did the Transport people not speak
against it? None of the industrialists
were prepared to have their imports
routed through Geonkhall as was
pleaded by Shri Mathur, It was done
in 1855. In 1958, the Bengal Chamber
of Commerce passed a unanimous
resolution to the effect “We want
Geonkhali” and the gentleman said
that none of the industrialists were
ready to have their imports routed
through Geonkhali. How is this? I
would request the hon. Minister to
examine the grounds that were put
forward by Shri Mathur of the Rail-
ways. The Transport Ministry and
the Planning Commission would not
take it up.

You will be glad to learn that in
1956, the World Bank people came and
their report was laid on the Table of
the House on 14th August, 1956. Here
is a letter written on the 5th of Sep-
tember, 1956 by Mr. Eugene Black,
President of the World Bank; here is
the text of the memorandum which
I am reading:

“Examination of the feasibility
of a fully mechanised coal and ore
port on the West Bank of the
lower Hooghly, in order to relicve
congestion in Taleutth and as a
possible alternative to the plan for
the expansion of ore exports
through Visakhapatnam.”

Our experts some five months back
said that there was no nccessity for
any port on this side. 'They settled
it. After five months, this has been
pointed out. I would beg of the Gov-
ernment to look at the experts, They
should come to our standards, Why
should not they have the foresight of
developing the Calcutta port? Is the
Calcutta port for Bengal? No. It is
for the eastern part; nay; it is for the
whole of India. If the Calcutta port
dies, India will be industrially, social-
ly, in all ways handicapped. This
Calcutta port has been neglectad.

I may cite the examples of three
ports in Eurcpe. In Hamburg, the
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pre-port is Cuxhaven; in Bremen, the
pre-port is Wesermuende. In Rotter-
dam, there iz Hoeck Van Holland and

. in Nantes, there is St. Nazaire. If that
be 80, if they can foresee this, why did
not our experts foresee that there is
necessity for another port established
an the western bank of the River
Hooghly?

Shrimati Renu Chakravartty (Basir-
hat) : Geonkhali.

Shri 8. C. SBamanta: It may be
Geonkhali, it may be elsewhere, 1
am coming to that. I have no guarrel
if it is established somewhere else on
the western side of the River Hooghly.
I am not ¢namourcd of Geonkhali.
But, I must ask why this proposal
regarding Geonkhali has been neg-
lected in this way. There was the
proposal. Why did not the Govern-
ment bring forward any other pro-
posal?

We are thankful to the Government
that they had the courage to have
experts to examine whether Geonkhali
is a suitable place for establishing a
subsidiary port or a pre-port or an
independent major port, whatever you
may call it. The World Bank people
came. They tried to avoid all the
bars that are there in the Hooghly,
that is, 14 bars. From Calcutta to
Geonkhali, there are 11 and from
Geonkhali to the sea, there are only
three. The World Bank people tried
to avoid the last three bars also. They
proposed that a port be established at
Junput beyond these bars, which is a
place notoriously known to be in a
nodal cyclonic zone. The draft which
will be available will be one mile
away from the bank. A wharf has
to be constructed: not one, but two
wharfs, where the ships can be
anchored. Because the draft is one
mile away, the depth can be only after
one mile. Then, the railway has to
be taken to the middle of the river.
Other things will have to be done. I
request the Government to calculate
how much money will be necessary at
Geonkhali where the draft ig from 26
oot % 20 1o 40 feet and it is near the

bank, If two or three jetties are con-
structed and 25 miles of railway laid
connecting with the South Eastern
Railway, I think only Rs. 15 crores
will be necessary: not more than that.
What has been said against this? It
is said that there will be no return
cargo. Is cargo carried by anybody
other than the industrialists? If the
industrialists say that there should be
a port at Geonkhali, the thing stands.

Another thing that Shri Mathur of
the Railways said is that there will
be the Lilooah bottle-neck. You will
be wondering when the Railway offi<
cer, the Transportation Member says
that you have to connect the railway
to Geonkhali from the South Eastern
Railway and there is the bottle-neck
at Lilooah, which lies on the Eastern
Railway. 1 request the Government
to enquire into the matter why such
a thing has happened? Why should
I, a citizen of India think that the
right thing has not been done because
of this expertism? The Ministry has
to accept the verdict of the expert
They have to do so. Why has this
happened? 1 wouid like to be con-
vinced that the things that have been
put forward by the expert are all
right. If not, an explanation should
come. However, I would request the
hon. Ministers who are present to
look into this.

I would refer to the note which was
submitted by the Planning Commis-
sion. The World Bank said:

“Examination of the feasibility
of a fully mechanised coal and ore
port on the west bank of the
lower Hooghly, in order to relieve
congestion in Calcutta and as a
possible alternative to the plan
for the expansion of ore through
Visakhapatnam.”

If Rourkela is connected with
Geonkhali, it will be 250 miles. Only
26 miles of railway mneed be con-
structed. Why should ore be taken
from Rourkela to Visakhapatnam?
The distance will be 460 miles, and
150 miles of new railway Hnes have
to be constructed.
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I am a layman. 1 feel that the
wealth of my country is not properly
spent. So, I am giving vent to my
feelings. I hope the hon. Minister
will take note of the point and go
into the matter and have the port
established as soon as it is possible,
By this time, we would have gained
so much of foreign exchange, which
we want so badly.

Sbri Biren Roy (Calcutta—South
West): I thank you for allowing me
sometime to speak today, and as the
time is very short, only 15 minutes, I
shall, as onec who has been connected
with the light aircraft movement in
India since its inception in 10829, con-
centrate on the aviation part of the
‘Transport and Communications

budget.

The light aircraft movement in
India started in 1928-28 with the for-
mation first of the Aero Club of India
and the four flying clubs in Calcultta,
Karachi (at that time in India), Bom-~
bay and Delhi, and later in the next
year in Madras. We had a subsidy
from the Government on the basis of
the number of pilots being trained.

1 may point out in this connection
that the light aircraft movement in
England had started only five years
earlier, that is approximately in 1923-
24, but even then by the time we
started, that is within five years, they
trained more than 1,000 or 1,500 pilots
of amateur calibre, &t a time when
this movement was only having
DH-Moths and small flying machines,

. A few of us in India spent most of
our time and energy to popularise it
throughout India, but many could not
take to it because of the high cost
"of training. It came to Rs, 40 to
Rs. 48 an hour, and in some cases of
cross-country flights to Rs. 60 an hour.

.80, we could produce yearly only

approximately 100 pilots, but most of

_them could not keep on their licences

680y Demands for Grante 2 MARCH 1908 - Demands for Oroste. - 6Bigy. *

By the end of 1938, when other -
countries had progressed very much,
producing thousands and thousands of
amateur pilots as a base practically
for the auxiliary air force in their
countries, we had come to the figure
of 280 or approximately 300 pilots
when war broke out. From that time
on, in another seven years, that is by
1948, a period during which the world
was stuck in World War II, the num-
ber of private pilots was only 300 on
the list, and 165 professional pilots
had becn trained to carry on some of
the transport commands, who were
helped by the Indian Air Force,

I might add here, for the informa-
tion of the Members, that practically
our Indian Air Force, and the Indian
civil aviation of transport flying,
started near about the same time,
with only a gap of four years. That
means, the light aircraft movement
people gave the lead in 1928-20, and
civil aviation transport started in 1832,
and on the lst of April, 1933, the
Indian Air Force came into existence
with only six officers and 19 girmen.
By 1939, when the war started, they
had risen to only 16 officers and 169
airmen, but due to lavish expenditure
on them, and the amount of machines
that were also brought to them during
the Second World War, they made a
jump, and today we are proud that
they have got thousands of not only
trained airmen, but also technicians
and pilots.

Even after independence, it was
the Aero Club of India which, on its
own fnitiative, organised this popular
movement. It started the first nation-
al air rally in 1950 and another in
1951 practically from its own funds
The number of pilots trained by these
civil aviation centres which have now
risen to 12 flying clubs from seven
then, with two satellite flying clubs
called flying institutions is only 888 or
890 by the end of December, 1057.

Then there is another part of it
that is, we have got nearly 600 pro-
fessional pilots today, many of whom
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were trained by the flying clubs
(more than 200); some are foreigners
and some others were, of course,
trained outside India. But even tak-
ing together all these men, even today
we have not more than 1,500 civil
aviation pilots in India—a stagger-
fngly low figure, and a dismal pie-
ture, because we have an adult popu-
lation of more than 150 million and
this figure means one pilot for every
one lakh of adult population, whereas
even in small countries in Europe,
countries which are much smaller
than even half of any of our States,
the number of pilots is perhaps ten
times more.

I would not go for the Eastern
countries, I would take only one
example, Czechoslovakia; although
now it is included in the eastern zone,
that means controlled by Communism,
there flying or gliding is absolutely
free to any individual who can spend
the time to take it.

In India, the gliding movement
started approximately ten years ago at
Poona, and we tried to popularise it
through our popular newspapers and
s0 on, but up to 28th February, 1958
only 378 glider pilots could be train-
ed there and in the three other cen-
tres which are also controlled by
Government, except the one in Delhi.
We have got another 130 more train-
ed, also upto 28th February, 1958, of
which only 37 were trained in the last
two years, in the Delhi Gliding Club,
a private organisation. But apart
from this Delhi Gliding Club, which
has got only a few aircraft or gliders

from the Government and a winch’

and a subsidy of approximately
Rs. 14,000 per annum, no other gliding
club seems to be allowed to be form-
ed in India because of the principle
adopted that all gliding clubs must
be Government-controlled. I ask you
and I ask the Ministry why this prin-
ciple was adopted, It should be
revoked and private Gliding Clubs
aHowed to be formed.

This principle was not adopted in
respect of the flying clubs. They
were all allowed free scope, and the
gliding clubs attached to the flying
clubs could also be given free scope.
I not, they may be allowed as sep-
arate entities, and separate subsides
must be allowed. If that is not done,
you cannot have a base of N.C.C. and
auxiliary air force of the future for
the safety of your 360 million people.

And gliding clubs can very easily be
started.

There is another aspect. We must
find out why there is so much less
enthusiasm among our people in fly-
ing in spite of the fact that today
Government help towards flying char-
ges is very much more than in many
other Western countries. I am telling
you it is very much more. The fact
is that we have not got the type of
trainer planes which are useful, which
are economical and competitive in
flight i.e., operationally.

I should not be mistaken, and I
hope the Members would forgive me
if I state here that in 1948-48 my
humble self with two or three other
German technicians designed and
submitted a plane which could be
built at a cost of only Rs. 15,000, out
of which only Rs. 5000 to Rs. 7,000
worth of foreign exchange was requir-
ed at that time; the rest could have
been procured in the country, The
foreign exchange part was just because
of the engine and some parts. The

~ machine was approved, I mean on the

drawing board, by the Ministry of
Communications and the technical
department of D.G.C.A., by the C.AB.
of England and other places. Its per-
formance figures—even Dr. Nilakan-
tan will be able to testify to it—were
absolutely equal to those of the HT-Z
We are not against the HT-2, but
there was a discussion that the HT-2
would have cost Rs. 45000 at that
time; its foreign exchange compo-
nent—nobody gave thought to it at
that time—was Rs. 38,000 and only
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Rs. 5,000 to Rs. 7,000 would be the
Indian component. Today, the cost
of a HT-2 machine is Rs. 85,000. How
can you expect a flying club, even if
it is subsidised by Government, to
have machines at a cost of Rs. 85,0007
In 1889 there were at least fifty to
sixty private owners who had small
machines. But today, the number has
been reduced to practically a negli-
gible figure, and many of the existing
machines are not available for flying;
there were a few surplus machines, of
<course, which were made available to
the Indian pilots, and they did take
advantage of that after the war, but
those have now become completely
useless on account of the fact that the
spare parts are not available.

The Minister in charge of Aviation
was present, Sir, at the last mceting
of the conference of the flying clubs
when the guestion was mooted that
there should be no hesitation because
small machines could not bring in
profit, unless more than one hundred
or one hundred and fifty can be built
in series but we could still have a
co-operative of flying clubs and others
interested in it who will not make
much profit, and with technical col-
laboration even with foreign coun-

- tries, and with steel or other tubes
which are available in India, and
which will be available more and
more in India at cheap rates within
the next two years when our steel
plants would be going into produc-
tion, and with fabric and other things,
and with only about Rs. 3,000- to
Rs. 5,000 worth of an engine to be
imported and a few parts, we can
build aircraft for flying training pure
poses, ourselves and it will be com~
petitive.

I am not talking through the hat,
because I know that these things are
being done even in advanced countries
like Germany and others today, where
there is no subsidy at all. As for
. gliding, in those countries, gliders are
constructed by gliding clubs too. The

tools are there, the enthusiasm is

great, the jigs are there, and then
there are the amateur clubs of the
students who are trylng to understand
things and who design these gliders
and planes and learn. It was not the
scientists and physicists who brought
about the development of these planes,
but only ordinary practical men and
technicians, even from the time of
Orville Wright who brought about the
advent of heavier-than-air aircraft
that led to modern aviation.  Unless
you put in that enthusiasm among the
young people and among those who
are interested in spending time in this,
in the universities and in the colleges,
and organise lectures through the fiy-
ing clubs and through the Aero-Club
of India, you would not be able to
get flying fully developed in India as
also create more air-mindedness.

I now come to the aspect of the
Indian Airlines Corporation, and I
shall just touch it a little bit, because
immediately I shall have to go on to
the problems of modern aerodromes
in the country. The Indian airlines,
which came into existence after the
war as private organisations, and were
nationalised later in 1953, represent a
very big institution today. I hope it
will carry out much greater improve-
ments, although there is a loss today.
But it we have a proper enquiry, we
can find out where this loss of over a
crore of rupees occurs, because we
found out that the contribution to the
State exchequer itself in the shape of
excise duties and so on was also to
the tune of about a crore of rupees.
I believe that there is a lot which can
still be done, because we have taken
the legacy of duplication not only in
the matter of milage in some places
which we have cut down now, but
even in the matter of personnel. In
many cases, even the overhauling is
not properly done, and therefore,
many of the aircraft are lymg idle
and rotting and we are not able to
utilise them for even two thousand
bours & year. The total utilisation of
our aircraft is not there, When we
have the Viscounts and other highly
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costly machines coming in, if they are
not properly utilised, then on account
of the depreciation fund and other
. things, we shall be losing much more.
So, we have to look into this matter
very carefully and thoroughly.

From the published figures, we find
that our utilisation capacity has been
increasing every year; from 68 per
cent it increased to 71 per cent., and
this year it has increased to 77 per
cent. In any other country in the

world, if the utilisation of aircraft is

just over 55 per cent., there is break
even of costs; but with our utilisation
factor, we should not only break even,
but we should have made a profit.
Yet, why do we not do s0? We have
to find out the reasons for that.
There, it is not the question of utilisa-
tion that comes in; the question
comes from the other side, namely
what our administrative expenses are.
Unless our administrative expenses
are cut down, and the utilisation capa-
city goes at present figures of operat-
ing costs, to approximately 84 per
cen!. per aircraft, we cannot cut even—
but 84 per cent. is an  impossible
figure in any aviation industry, and,
therefore, we cannot do that, and we
have to be very careful.

Coming to the problem of the devel-
opments that we are having in the Air
India International and also in the
Indian Airlines Corporation, we come
to the problem of the future of
our aerodromes and runways during
the next two years. By 1960, the jet
aircraft will be in operation, and the
Air India International would have
got Boeing jet planes. But up till
now, we do not have even one run-
way which can take these jet aircraft.
We are still thinking of it, or why
even thinking, I have heard that
moneys have been sanctioned to the
tune of Rs, 4} crores for extending
one runway at Santa Cruz, which is
also to cross a river and cut down
part of the Ghatkopar hills and so on,
in order that the jet aeroplanes can
come and land in Bombay. What will
happen if we have only that? It
Would mean that the jet aircraft will

not be able to go right down to the
east, because there are no other air-
flelds on that side.

If we find out what the number of
landings is in Dum Dum and at Santa:
Cruz, we shall see that the number
of landings and take-offs on an av-
erage at Dum Dum is 26,000 in a year,
whereas at Santa Cruz, it is approxi-
mately 10,000 to 11,000 in a year; at
Palam it is still less, about one-third
or s0. In Dum Dum, we have two
runways; one is about 6,000 feet, and
the other is approximately 7,000 feet.
I think that even today when land is
available at a cheap rate, we can have
land acquired for Rs. 60 or 70 lakhs,.
and onc of the runways can be exten-
ded up to 8,000 or 10,000 feet, till the
other runway can be extended to
approximately 10,000 feet to take
these Boeings. If we do not do that,
then the Air India International will
have too much competition in Bom~
bay, because all the other airlines
operating jets will come down there
and take off passengers. And with
one runway over there, you may not
have sufficient time even to control
thes~ things. And in the case of jet
aircraft, you will have to have a lot
of other facilities, such as radar and
so on to give immediate priority for
the plane to land and not keep these
waiting round about a hill and flying,
for that sort of thing cannot be done
with a jet aircraft.

14.38 hrs.

[Mr. DepUTY-SPEAKER in the Chair]

As we have come to know, approxi-
mately Rs. 1 crore will be needed
immediately to extend the runway
and make it fit for jet aircraft at Dum
Dum as against the Rs. 44 crores
required in Bombay. [ do not know
why this matter has not been given
precedence. Besides, there is also the
other aspect. Even if the sanction is
given now, a period of three years
would elapse before the runway is
finally ready, and that means we shall
have to wait from 1858 till 1061. That
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was why I had asked the question

Dbefore, whether it was the policy that
«Calcutta or the far eastern side of
India would be completely cut off
from this kind of fast aviation and
with only Bombay over there all the
flights of jet aircraft would be only
to the west and nothing to the east?

Of course, the problem can be avert-
ed, and that is by changing the
planes. But I am not in favour of
that, If India is going to get ahead
then it must have bigger runways at
Bombay and at Dum Dum, and Dum
Dum should have been given the
priority because the amount of land-
ings and take-offs is the largest only
there, and nearly 17 airlines land
there; besides, the load and passenger
capacity at Dum Dum is over 500,000
a year whereas in Bombay, it is only
200,000, and for this 200,000 competi-
tion will come from the fast aircraft
and from the foreign jet aircraft land-
ing there, and thereby the share of
Air India from this 200,000 will be
reduced further.

I have no time to speak about my
cut motions on tourism. But I would
only say that air tourism is expand-
ing. And I hope that our Minister in
<charge of tourism will find it possible
to see that in future, at least from
the coming April, Indian tourists are
allowed about £25 or £50 or £100 as
a kind of basic allowance to travel
abroad. Otherwise, if you do not send
your own people there, you cannot ex-
pect that foreigners will come to our
country. Our own people there will
be better ambassadors not only of
tourism but also of our own country
for creation of more goodwill, friend-
ship and s0 on. That is one of the
aspects which will bring more money
to our airlines and to our tourist trade
and will also create more amity and
friendship with other nations of the
world.

8hri Achar (Mangalore): I would
like to begin by making a few obser-
vations on the postal side of the

Ministry. I remember the days when
a postcard used to cost 3 pies, that is,
13 nP. For a postal envelope, the
charge used to be 6 pies equivalent to
8nP. Of course, the value of the
rupee has gone down and naturally,
postal charges must increase. I do
concede that. But what used to be
sold for 6 pies is now sold for 30 ples
(old coinage). After all, the postal
department is of a commercial charac~
ter. I would request the Minister and
even all members of the Cabinet to
consicer this question, because this is
a utility service for the common man.
Educationally also, the country is pro-
gressing. Should we charge so high
a rate as 15 nP which is, as I pointed
out, five times what used to be the
rate a few years ago?

Before 1 make a few other observa-
tions, I would like to refer to what
was supplied to us yesterday, Activi-
ties of the Posts and Telegraphs
Department. 1 wish very much that
these reports and literature had been
supplied earlier. Probably there are
difficulties in the way of making them
available early. I am not making
much of this point, but I do find it
rather difficult to study all these mat-
ters in such a short time. This is the
case specially with some of us who
are rather new to this Parliament.
Anyway, that is an aside.

I find on page 2 that the revised
estimates of gross receipts have been
placed at Rs. 60.68 crores, that is,
Rs.1.38 crores less than the budgeted
estimate, while working expenses
have been estimated at Rs. 50.48
crores, that is, Rs. 1.33 crores more
that the budgeted estimate. The sur-
plus has thus been estimated at
Rs. 1.23 crores. The most important
portion is this:

“The decrease under revenue is
mainly due to lesser sale of
stamps, smaller realisation of pos«
tage and telegraph charges, realis-
ation in cash and less receipts of
money order commission”,
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1 would like to draw the attention of
the Minister to this. Less stamps are
" being sold. What is it due to? I
would submit that the entire policy
lying behind it may not be right. If
the rates are reduced there will be
an ineclination to write more and more
stamps will be sold. Probably we
have reached a stage of diminishing
retuns, Probably this aspect has
been considered, but the point deserves
consideration whether by reducing the
rates we cannot have more postal
communications and increase In
income.

After all, this is not for the purpose
of taxation. It is a utility service.
If we want more money for the Plan
or for any other purpose, of course
we have got olher budget proposals.
The former Finance Minister had
introduced a system of taxation which
is very elastic. By simply raising
some percentage somewhere, whether
it be the wealth tax, expenditure tax
or estate duty, by a very simple
means, just as the western countries
by increasing income-tax raise the
income, we can get increased income.
We have adopted such a scheme of
taxation. I do not think the postal
charges are for the purpose of increas-
ing income. If that is so, I would
request, if it is not too late reconsid-
eration of this matter,

1 find that for some years this has
been going on. Anyhow, this is a ser-
vice which is very much utilised by
the villagers also. It will also appeal
to their imagination. It will be for
the progress of the country that more
letters and more communications
should be taken to. From that point
of view, I would request the Minister
to cosider whether the rates should
not be decreased.

I would like to submit one more
aspect of this question. There {s con-
siderable difficulty felt by newspapers.
I am not referring to the big news-
papers, the dallies of Delhi, Bombay,

or Calcutia. I am referring to
the small vernacular papers. Postage
on them used to be very small It

has been gradually increased and I
find that by the simple system of deci-
mal coinage also, without anybody
knowing about it, postal charges are
increased on these newspapers. The
small weekly vernacular papers are
feeling it very much. You know that
so far as our village people are con-
cerned, they ought to be politically
educated. They should be encouraged
to read ncwspapers as much as they
can. From that point of view also, I
feel that the postal charges, specially
on ilhese small weeklies and news-
papers are rather too high. I would
ask the Ministry to see whether they
cannot see their way to reduce those
rates.

I would like to refer to another
aspect of postal affairs which specially
affects the State from which I come,
viz. the need for having a separate
postal circle for the different States.
After the reorganisation of States,
Mysore includes territories from dif-
ferent States adjoining it—some area
from Madras, some from Bombay,
some from Hyderabad and the old
Part C Siate of Coorg. But so far as
postal administration is concerned,
these areas are now attached either to
Madras or to Bombay or to Hyderabad,
so that if the State Government wants
to introduce any changes in that, they
have to approach three authorities—
Hyderabad, Bombay and Madras. It
is not in favour of administrative
convenience. From that point of view,
will it not be better to have a separate
postal circle for Mysore State. Ans-
wers have been given that so far as
these postal circles are concerned,
they are not based entirely on

Shri Mohamed Imam (Chitaldrug):
There is no quorum. All the benches
opposite are empty.

Mr, Deputy-Speaker: Can I compel
Members of a particular side to be
present?

Shri Mobamed Imam: At least as a
matter of courtesy, shey should be
present.



Aa Hon, Member: The lunch hour
is over.

Shri Mohamed Imam: That shows
the attitude of the ruling party
towards the opposition. They do not
care what we speak.

Mr. Deputy-Speaker: The hon.
Member is going to have his turn to
speak. (Interruption). The quorum
bell is being rung—Now there is
quorurmn. Shri Achar.

Shrl Achar: I was pleading for a
separate postal circle for Mysore.
Now, it is said that these postal cir-
cles are not organised on the basis of
States. But in practice, you find that
more or less almost in all areas, we
have got, these circles according 'o
the States. I can cite several instan-
ces. West Bengal has got a separate
postal circle; Bihar, Uttar Pradesh,
Punjab and Bombay—almost all the
States have got separate postal circles.
Hyderabad has got a separaste circle,
When Andhra was separated from
Madras, probably after it was separat-
ed, it got one circle. Now there are
two postal circles in Andhra. Apart
from that, we find that almost in all
the areas, each and every State has
got a separate postal circle. I would
submit that from the point of view of
eonvenience also, it is necessary that
& separate circle should be there for
Mysore State also.

There is one more advantage also.
‘When certain amenities are needed by
the workers or when opening of more
post offices is requested or when other
grievances are represented, it does
happen that these capitals are far
away. Of course, I do not say about
the influence of any particular State,
but it is quite natural that parts which
are very far from the capital, are not
so well attended to. From that point
of view, places like Coorg or South
Kanara and even places like North
JKanara and places which are very
distant from the headgquarters, do not
get the attention which they ought o
receive. From that point of view, I

would appeal to the Minister whether
he would find his way to see that a
separate postal circle is given fo
Mysore State.

Then, I would like to refer to one
or two small points. They may look
very small, but they are of vital
importance to the village people. One
small point I would like to mention is
about the postal seals on envelopes
and postcards. They are sealed in
such a manner that they are practi=-
cally smudged. It is done in such &
way that one is not able to find out
the date when it was posted or when
it was delivered. It may look a very
small point, but it is very important
especially in places where letters are
delivered once a week. Often it hap-
pens especially in the case of villages
from where the post offices are 10 or
12 miles away, their letters are not
delivered in time. Sometimes one
week is missed; it means that for two
weeks there is no delivery and they
cannot complain also because It is not
clear from the card as to when it was
posted or when it was actually receiv-
ed by the post office delivering the let-
ter. So, I would request the postal
authorities to see to it that the seals
are put in such a manncr that the
dates can be easily read. From an-
other point of vicw also, I would sub-
mit it becomes necessary, because
sometimes these seals are taken to be
so very necessary especially in courts,
where the date becomes so vital. It is
no doubt a small matter, but if it is
looked into, it will be of immense use
to the public, especially in the villages.

My next point is about delivery in
the villages, especially in the areas
which are considered to be backward
and in the areas which are consider-
ed to be Malnad in our parts. There
is a rule of the postal department that
where there ia a post office, there must
be a population of at least 2,000.
Those areas are not very thickly
populated, but as we want to advance
and progress, I would submit that this
strict rule may be relaxed so far as



villages are concerned, especially in
backward areas, this rule of 2,000
population may not be adhered to.
It possible, we may have post offices
for a population of one thousand,
especially in places where the houses
are not grouped together, When the
houses are not in one place and when
they are scattered, it is very difficuit
to find a population of 2,000 in such
areas.

I want to say a word about the
west coast road, in which I am very
much interested. 1 was under the
impression that this west coast road is
a National Highway, but I find It is
not so. As it has been pointed out
several times, this Konkan area from
Bombay up to Mangalore has not got
any railway connection. When we
find that the minor ports are not as
yet improved, the only means of com-
munication would be this important
road from Bombay to Cape Comorin,
I would submit that the work is not
progressing wvery quickly. I would
appeal to the Minister to take up this
road.

Mr, Deputy-Speaker: The hon.
Member's time is up.

8hri Achar: May I have only five
minutes more?

Mr. Deputy-Speaker: Now he has to
end with this appeal.

Shri Achar: I would conclude with
one point and that is about these
waterways. We read in the news-
papers that there is a proposal for
having a waterway from Calcutta to
Mangalore. Of course, I do not know
exactly when this will be done. Even
if that is not feasible immediately, I
would request that it should be deve-
loped at least in this west coast. Even
now in South Kanara and North
Kanara to a large extent, for consi-
derable distances, there are water-
ways already existing. Even if a
railway is not possible, this waterway
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Shri Khadilkar (Ahmednagar): Mr.
Deputy-Speaker, in our Plans I find
that road development and road
transport have been receiving less
attention than they deserve. When
one studies the Plan, one finds that
the total needs of the population for
communication and transport were
not either properly assessed or the
Plan, as it is, is, so far as transpert
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" is  concerned, conceived in a way for

helping industry and commerce and
nenmmtpmdthem
which is inevitably  bearing the
burden, in a way and oppressive
burden of development but iz sub-
stantially deprived of the fruit—I
mean the parts of the country where
there is no communication at all.

When 1 tried to study the Plan, 1
felt that our engineers—who are
quite competent—and social engine-
ers—I mean the planners—have
both prepared a Plan, so far as trans-
port is concerned, in a very lopsided
manner and they have completely
neglected that aspect of the Plan in
our present economy which is going
to meet the need of the people.
Unless by developing transport and
communications we  prepare the
ground for greater social and econo-
mic mobility, the development tempo
that reaches to the corners of the
villages would affect them adversely
but they would not be allowed to
participate in the development and
reap a little benefit out of it. This
is the net result. Let me examine the
Plan from this aspect. When [ *ry
to examine it, unfortunately, what do
I find? So far as the road develop-
ment and road transport is concerned,
we are told that we have based our
plan on the so-called Nagpur Plan
which was devised in 1943. Certain
targets were placed before the coun-
try for road development and road
transport for the coming 20 years.
And, what would be the result at the
end of the Second Five Year Plan? I
will not tax you with many figures.
In 1043-44 surface mileage was 88,000
and unsurface mileage was 1,32,000.
At the end of the Second Plan period
surface mileage will be 144,000 and
unsurface mileage will be 2,95,000.
Thus, if we look at it what would be
the picture before us? We find that
the mileage of surface road in 1913—
when the figures of that date were
available—was about 30 per cent. and

after two years of the Second Plam
and 20 years after the 1848 Nagpur
Plan it will be hardly 38 per cent.
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' This is important because with a
growing economy we do realise that
there are limits to railway expansion,
there are limits to our coastal com-
munication and overseas transport,
and though we are talking about jet
planes—my friend just now said
something very nicely and very
ably about it—still our economy
mainly is being run by the bullock-
eart. In 1843 it was estimated that
there were about 8 million bullock-
carts and today it is estimated by
the engineers with the Government
that the number may be about 10 mil-
lion. I do not know exactly what
is the number, but the total load
carriage that is undertaken by the
bullocks is much more than the
requirements that we could meet by
developing either the railways, the
sea transport or the air transport.
Therefore, [ would humbly submit
that our Transport Ministry must
concentrate on evolving a plan which
would meet the requirements of roads
and road transport of the people who
are affected and touched—sometimes
externally and sometimes in the very
heart of their economic life—by lack
of communication in the far-flung
parts of the country.

Then there is the question of
Nationa! Highways. Some targets are
fixed, and they are very important in
our development. But, unfortunate-
ly, when I look at those engineers
and planners who have planned the
National Highways, I feel that their
visilon was terribly benumbed, per-
baps their vision was of a by-l.ue,
and were planning for a Nation-
al ghway. When I was in
Germany I found that what is surviv-
ing Hitler in Germany is the auto-
bahn. You must see how it serves.
It not only scrves as the artery of cco-
nomy in the whole country, but
serves the defence needs for emerg-
ency. We will have more aircraft
in the country soon, but when there is
bad weather for emergency landing
these autobshns are used as for

helpful in times of emergency.

What are our roads, 1 mean national
Highways here? We are talking of
tourism. We get some foreign visi-
tors and we show them somes places
here and there. But I am confident
that if at least five or ten National
Highways are built on the pattern of
autobahns with two line carriage
ways, rest houses by the side at
suitable places, telephones and break-
down services, it will meet at least
partly the present needs of the peo-
ple. You are calling them National
Highways; I do not know what other
term you should use, but so far ws
the present planning of highways is
concerned, it is very very narrow.
It has no double line carriage way
anywhere, no good service, no rest
houses, no communication, no break-
down service and things like that.
If you will go to Germany you will
find how the autobahns serve there.
Why not take good things and plan
your National Highways on that
level?

This is planning for the future.
What is the story now? In 1943 we
had decided as the target that our
National Highways should be about
25,000 miles. The Central Govemns=
ment has so far taken over about
13,800 miles. And, how have they
finished it? There are 56 bridges
missing and other minor bridges are
also missing. There is double car-
riage way only for 2000 miles and
on the rest there is a possibility of
clash between one vehicle coming
from one side and another vehicle
from the other side resulting in
immediate break-down and what not,
This is the condition of our Natiunal
Highways.

In this connection 1 would like to
place before the Ministry concerned
a particular problem of the western
coast. As [ said, the road require-
ments of the country were not pro-
perly assessed, analysed and priori-
ties determined. If it had been done,



e has not lost his roots in the
from where he comes—
depend for their livelihood on Bom-
Recently I read that a com-
mission of experts came to advise the
Government on development of ports.
Regarding Bombay, in order 1o reduce
the congestion, that Commission has
advised—if the Press reports are cor-

H

side—which is not feasible for the
time being because of lack of funds—
or have a big highway and connect
small minor ports and the people who
are cut off from centres of communi-
cation, centres of commerce and cen-
tres of industry. As the hon. Ilady
Member pointed out, they come to
Bombay to earn their bread and once
in a year when they go back they lose
one month’s salary because the rates
for steamers are very high.

Bombay is a congested city. We
talk of slums, we shout at slums but
when we come to the concrete pro-
blem it cannot be solved by men
shouting. The only way is to create
channels of communications to fan
out the population round about the
city instead of keeping them cut off,
when the labourers on one side and
people living on the Marine Drive on
the other side. This sort of division
of Bombay must cease. The only
way {o meet the needs of Bombay, to
Tessen the congestion in that port and
al least give fresh air to those who
are serving in the offices and mills, is
o open this hig national rosd on the
western coast. It will help the def-
ence of the country as well.
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So far as the National Highways
are concerned, I would request the
Transport Ministry to give serious
thought. For want of finance (as we
see) it is difficult to have a railway
line. All right But at least com-
plete that road. Only some patches
are made here and there. Today
the planning is by patches. There
is no integrated view of planning.
That is the main drawback. They
plan by patches and leave the bridges
apart. From the other side a man
cannot come to this side and he simp-
ly shouts. So, I would request the
Transport Ministry to give up this
paich-work planning and come to a
planning which has got an integrated
view, continuous flow of communica-
tion, and that too assured for all
seasons, 30 far as the national high-
ways are concerned.

Let me come to the other aspect of
the situation. As I said earlier, road
transport is the most neglected aspect
of our Plan. Why? Because the
poor people who operate their trucks
on the roads come from lower sirata,
and they are half-educated, unorga-
nised, and have no pulls with the
Government.

after the other, the Government gives
them concessions and looks to their
needs. 48,000 operators are working
in this way, if my figures are correct,
The needs of these people have to be
met.

As we all know, we are developing
a sort of mixed economy. We give
assurances to certain people, but so
far as these operators on the strests
are concerned, there is no assurance.

I do agree that so far as the pas-
senger transport is concerned you
have taken a great step, that is, you
have nationalised it. But why not
have a little innovation? I would
suggest this to the Transport Minis-
try. Let them examine the experi-
ments carried out in They
have carried out on a co-operative
basis the business of national trans-

g
i

port by road for passengers,



[Shri ‘!hlﬂlhr]

what T know f{t is than a suc-
cess. Why not that experi-

make
ment, instead of having State Trans-
port Corporations in every ?
Try that experiment at that level and
see.

But the other aspect is very
important. Let us decide once for
all and let the Transport Ministry

decide once for all whether goods
transport on the roads is to be
nationalised or not. Otherwise, the

sword is hanging; there is a talk of
nationalisation. 'They are not orga-
nised. They are financed by money-
lenders ar others who claim interest
which is far beyond the limits of
the law. And in such a situation,
when they operate, they do not know
what is going to happen? There-
fore, my very humble and earnest
suggestion to the Ministry is, let them
appoint a Road Transport Commis-
sion and find out what the needs of
the people are, and how the road
transport which carries the burden of
transporting 50 million tons of goods
is to be improved.

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): 18 million to 20
million tons are carried by road.

8hri Ehadilkar: I accept it, because
the figures which 1 quoted are bor-
rowed and I cannot vouchsafe that
they are correct. Whatever it is, they
are carrying the burden. 8o, if you
give them directions, if you bring
sbout co-ordination and co-ordinate
them in small groups on a co-opera-
tive basis, and form small limited
concerns and make financial arrange-
ments for them, make credit arrange-
ments for them and regulate all the
inter-State flow, it will be very good.

The other day the Transport Minis-
ter announced appointment of the
Inter-State Transport Commission.
By setting up this Commission certain-
ly, the hurdles which were experienc-
od would be removed. But the basic
problem still remains. Though the

trade is in the hands of .

half-educated people, let them parti~
cipate in the development of the Plan
and the development of roads.
you will see that the present needs of

met if not completely altogether.

There is another aspect to this pro-
blem. We will have to look at it
ftrom another angle. How much
capital is invested in this industry?
According to my figures the total
investment of capital in railways,
shipping and all other means of com-
munications comes to about Rs, 1,350
crores. So far as transport by road
s concerned the investment comes
to about Rs. 1400 crores. These
are the figures. I do not know
exactly whether they are correct.

Shri Raj Bahadar: I do not remem.
ber them.

Shri Khadilkar: 1 have got them
from reliable sources. The Minister
could varify them. Now, I want to
siress another point. In our economy
at the present stage we find that we
are creating an industrial base and
in this transition period, take-off
period, whatever you call it, there is
not enough employment potential
along with industry. Therefore, in
order to meet this situation as a stop-
gap arrangement, you are investing
some money on Ambar Charkha
because it gives cmployment. In a
sense, it is dole-cum-employment, not
real or economic employment. Let
us be very plain about it, After ten
years, what would happen to the
Ambar Charkha, except that it will
be placed in a museum, I do not
know, This would be the fate of the
Ambar Charkha, as I see it, with the
coming in of atomic energy and
other things. But from the point of
view of employment potential and
capacity, road transport and road
development are so important that
they should be properly utilised in
this transition peried.

E
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If at all you want to devote some-
time to this aspect of our economy,
certainly you we faced with another
difficulty viz., the question of taxa-
tion. In our country unfortunately,
as I said, these people are taxed; they
are taxed at the central level; at the
State level; at the borough or munici-
pal level. At every level they are
taxed. Nobody is prepared to listen
to their pleas. What iz the tax
structure in the road transport indus-
try? Just look at the figures, as I do
not want to tax the House any more
about it. If you study the economics
of road transport and the tax burdens,
you will find that in 1934-35, the
average tax per vehicle, including
motor-cycle, was Rs. 567. In 1939-40
it went up to Rs, 808. In 1949-50
it went up to Rs. 1,115. In 1954-55,
it has been Rs. 1905, After 1857,
a new levy has been put in, and so it
must be much higher. This is the
position.

But if we lock at the western coun-
tries, the story is otherwise, We
here have got hardly a vehicle per
mile of road. In the west the ratio
of vehicles is much higher. But
here the taxation level is much
lower, and the repair and cost of
maintenance is also much lower. The
average taxation per wvehicle in
European countries comes to about
Rs. 1192, In Indla it comes to about

Rs. 2,070 or a little more.

India have come to certain conclu-
slons. Why is there stagnation in
this particular sector of economy, the
economy of road transport and vil-
lage communications? In the Nag-
pur Plan it was laid down that by
the end of the 20-year perlod no
agricultural village would be more
than five miles away from some sort
of road communication. But has
this target been brought anywhere
nearer, I would like to ask the Trans-
port Minister,r To my knowledge
and to the knowledge of the incom-
ing Minister, who belongs to the
Ratnagiri district from where six
lakhs of people go to Bombay, this
has not been achieved. I come from
that district. Even now, from my
home to reach a bullock-cart road I
have to walk five miles; to reach a
motor car road I have to walk eight
miles. The interior is completely
cut off. That is the position.

Mr. Deputy-Speaker: The hon.
Member's time is up.

Shri Khadilkar: Therefore, I
would humbly submit that so far as
this stagnation of road communica-
tion is concerned, it has resulted in
keeping certain pockets in the interior
cut off from the economic develop-
ment, in not giving an opportunity to
them to develop and have that social
and economic mobility and in not
permitting them to participate in the
growth of economy. As the hon.
lady Member has pointed out, they
have been made victims of the market
cconomy in their own villages, with-
out getting the benefits of the market
economy in return, because they have
no means of communication. Theirs
is a very pitiable lot.
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Thersfore, without giving more
figuwres—] have got them from
another report; I find that Govern-
ment have ample material in their
possession—I would request the Gov-
ernment to apply their mind to the
creation of an authority. I know
this is a Concurrent subject. But

will have to coax or force the
States to fall in line. Just like the
Reilway Board, there must be a
Road Transport Commission or autho-
rity, whatever you call it That
commission can co-ordinate the acti-
vities. The present anarchic condi-
tion, the disorganised condition
should be done away with and a
sense of cooperative effort should be

brought into it

Before I conclude, | would like to
say another word. As another hon.
Member stated, after partition we
thought that our plans regarding
* communication needed review. Unfor-
tunately, after the reorganisation of
States, this aspect of review was
completely neglected, We used to
talk in terms which carried very
little meaning. We talk of emo-
tional integration. But when Yyou
fail to bring about even a physical
integration in the newly constituted
areas it has no meaning. Small
areas which have gone from one State
to another are completely cut off
from the rest of the State. For
instance in the new Bombay State
the Marathawada is a small patch of
land of the Nizam's territory. which
now forms part of Bombay. It is
completely cut off from the new
State. 1f we exercise vision, if we
devote a little morc time, we will
find that with very little investment
we can open channels of communica-
tion in those arcas. There is a place
known as Niwasa where there is the
samadhi of thc great saint Gnanes-
wara. I{ you construct one bridge
there on the river Godavari, you can
have direct communication. Now to
reach that area you have to go in a
roundabout way. Still, this Thas
not been dene.

Therefore, | would submit that the
Transport Ministry should review the
pod::nmdh'ln“lhevlﬂﬂm

coun

not reach their mind,

As | said in the beginning, 1 repaat
that the Plan frame has shown com-
plete disregard for the road develop-
ment aspect of our economy. It has
remalned stagnant. Fresh thought
"has tc be given to this aspect
let us hope, the new incumbent
show a little dynamism which he has
shown in some other field . . .

-1

An Hon, Member: From river to

Shri Khadilkar:... .and will bring
about a planned development. Let
us hope that he will adopt a new
approach to the road development,
so that it would remove the oppres-
sive burden of growth of economy on
lhg neglected part of the country and
bring them in line, slowly but surely,
with the general pattern of economic
growth in other parts of the country.

- .

Shri Thirumala Rao (Kakinada):
Mr. Deputy-Speaker, the Ministry of
Transport and Communication is an
important wing of the Government,
extending its ramifications on land,
water, air and also ether, considering
its waves in wireless communication,
By controlling the posts and telegraphs
and telephones, apart from playing a
very important part as a wing of the
Government in catering to the needs
of the economic growth, it also helps
towards the emotional interchange of
feelings among the people, guarante-
a_ln,gs secrecy about their communica-
tions by telephones. The Ministry
is at crossroads, more or less, because



the dust of his outfit only this morn-

ing.....
An Hon. Member:: Has he?
Shri Thirumala Eas:........ and

to say about the department of which
he is going to assume control shortly.

1548 hrs,

[Sumt C. R. PATTABHT RAMAN in the
Chair |

An Hon. Member: Very creditable.

Shri Thirumala Rao: But his slow
and steady friend, Mr. Raj Bahadur
keeps an even keel, as he is in charge
of Transport Ministry, and I hope he
will steer his Ministry to the safe
waters with the clear eye and the
experienced mind that he has deve-
loped all these years when in charge
of this Ministry.

It is difficult to deal with this Min-
istry within the short period of 15
minutes allotted to members. when
I find there are so many departments
under its control with so many
loopholes creeping out al every stage.
It is such a difficult job. But I
want to deal with a certain aspect of
the Ministry with which I am inti-
mately connected as representing a
particular constituency in Andhra
Pradesh. I do not want to indulge
in an ambitious programme and go
about roaming over the whole field,
trying to advise the Ministry how to
improve their activities in all these
departments. It is beyond my scope
at present, and the time allotted is
short.

Shipping is one of the most impori-

ant activities of this nation and it .

has played a verv great part in the
development of this country. As
long as we were under the thumb of
the foreigners, shipping was com-
Pletely under their control; foreign
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trade, freight structure
everything was skilfully and credul-
owly designed to continue the
economic dominance of the foreigner
over this country. If you see the
reports of the previous committees
set up under the British regime, you
will find that they have always been
favouring Furopean vessels 10 carry
merchant shipping in this country,
In 1928 we were reading as young
men the famous Haji's Coastal Ship-
ping Bill where he wanted the Indian
coastal shipping reserved for Indians
only. But that was obstructed
That was not allowed to pass through
the then Legislative Assembly. But
whatever might have happened then,
now today if you sec the shipping
industry’s last year’s figure you will
find that 27 million tons of cargo has
been carried into and out of India.
And what is the shipping owned by
the nation? It is hardly six lakh
tons. We have not vet reached the
figure of nine lakh tons. It is the
target that has to be achieved by the
end of the Second Five-Year Plan.
In the First Five-Year Plan we want-
ed to achieve six lakh tons and we
have fallen short of the target by
18000 tons. And we hope to com-
plete the nine lakh tons by the end
of the Second Five-Year Plan. But,
what is the money allotted for the
development of shipping? A paltry
Rs. 40 crores in a Five-Year Plan of
Rs. 4800 crores. Is it commensurate?
Is it proper? Is it proportionate to
the needs of this country when we
see the whole Plan? 1 think the
Planning Commission has suffered
from the lack of proper perspective
in devoting such a small amount of
money to the development of ship-
ping. i

Merchant shipping is the sccond
line of naval defence of this country.
That is the history of cvery country.
Tet alone the British nation, which
has been a maritime nation for cen-
turies and which has built its own
empire on maritime strength, apart
from the defence wing of the Navy,
by merchant shipping which owns
thousands of small ships. See the
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shipping—I could not get the latest
figures. I have got some old figures
—and even they compare very
favourably with Western shipping.
If we are to compare these flgures
with the present state of affairs in
our country we find how long it will
take for us to at least have a sort of
parity with our neighbours for the
achievement of our - strength with
regard to merchant shipping.

Now we have to consider how best
to utilise our existing material and
develop our ports. Last year, there
was 30 much congestion in our ports.
We have got only four major ports—
I mean Bombay, Calcutta, Madras and
Visakhapatnam, Cochin is the fifth
in order and Kandla is the latest
addition to the major ports, which
has yet to establish its claim and
keep abreast with the expectations
that were roused when it was first
sanctioned and brought into exist-
ence. Therefore if you see the con-
gestion that prevailed during last
year—how many ships were waiting
in these ports? At times a ship had
to wait for 19 days outside the harb-
our waters to be called in to the
quayside. How many lakhs of rupees
were given by way of demurrage?

Shri Tyagi (Dehra Dun): About
Rs. 2 crores, I understand.
Shri Thirumala BRao: My friend

+will give the figures in his reply. I
could not get them.

Crores of rupees had to be given by
way of demurrage and ships had to
be diverted The figures for the
major ports are given here and Visa-
khapatnam was one of the worst
congested ports. Now it is time that
we have vigorous free-thinking as to
whether we have to develop other
major ports on the coastline of India
or. not. The whole coastline is 3,500
miles long and I plead for my area,
which gives you a very good oppor-
tunity of relieving this congestion.

Andhra has got more than 400 miles
of coastline extending from Ichapur
right down to Nellore and beyond—a
few miles from Nellore. We have
got only one major port in the whole
area, f.e, Visakhapatnam, which is
highly congested, There are several
other minor ports. 1 would like to
refer to one of the reports submitted
by Mr. Nanjundiah in the year 1950.
Mr. Nanjundiah is an experienced
Port Officer in Visakhapatnam, whose
opinions, knowledge and experience
are very much respected in Govern-
ment circles and in the Port circles.
He has submitted a report wherein he
has said that hitherto there were
only two varieties of ports—major
and minor ports. He has suggested
that there should be a reclassifica-
tion by introducing an intermediary
port of one lakh tons clearance. If
a port has got capacity of handling
one lakh tons of incoming and out-
going cargo it should be considered
as an intermediate port. How many
ports he has schedueld? I am com-
ing to my place, Kakinada. It is
considcred as one of the intermediate
ports in the Nanjundiah Report. He
is very harsh on Kakinada, but it
stood his test. My friend, Shri Raj
Bahadur has seen it, Several other
distinguished members of Govern-
ment, including the ex-Finance Min-
ister, Mr. Deshmukh, and my friend,
Mr. Alagesan, an ex-minister, and
the present hon. Minister, Mr. Raj
Bahadur,, have had the honour of
being our guests in Kakinada and
seeing the port for themselves.

What I am telling you is this that it
is nn use depending on Visakhapat-
nam alone on the east coast for all
your work because Visakhapatnam
is already ovrrcrowded. It is a port
where you are importing all the
heavy machinery and other articiea
of necessity for the Bhilai Steel Plant.
It is a port of export for iron ore and
manganese ore. It is a port for
exporting several other goods from
that area and it is so highly congested
that, if not today, you must think of
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relieving congestion of Visakhapat-
nam Port and developing another
port on the east coast.

Here 1 will give jou the figures
given in the Nanjundiah Committee
Report about Kakinada. In 1936-37
the total imports were 21,88,254 tons
and the exports were 75,80,624 mak-
ing a total of 97,68878. I think it
even compares favourably with
Cochin or Kandla port with regard to
these figures, The prosperity of
Kakinada has been artificially throt-
tled on account of the Second World
War. They closed the port for trafic.
They closed the port for commerce
and converted .t into a training
ground for amphibian operations—
land and water operations— of the
British troops where at one time dur-
ing the war they had stationed 20,000
troops for training them in amphibian
operations. Since then the prosperi-
ty has declined, but now it has again
come up. It has got a natural spit,
Godavari spit it is called, which is a
natural protection against the winds
and against the high seas for all the
steamers that come into the harbour.
There were reports by experienced
and well-known Port Officers of
Madras 25 years ago which said that
Kakinada is the only port on the
east coast that gives the best pro-
tection and has got all the natural
advantages.

Now I want to say a few words
about the difficulties in Viskhapat-
nam. You are now entering into an
arrangement with Japan to export two
million tons of iron ore. The
Japanese Mission that has visited all
the iron ore areas has gone to Kaki.
nada and has also visited Visakha-
patnam. They have for the present
chosen the Bailadila iron ore mine in
Madhya Pradesh, which is on the
border of Andhra Pradesh near
Bastar. The line that connects to the
north eastern main line....

Mr. Chairman: The hon. Member's
time is up.

Shri Thirumala Rao: My friend,
the previous speaker, has had 33

minutes, o

llrmw:hnvegotnlmg
list of So, we have to
keep to 15 minutes time limit.

Shri Thirumala BRao: 1 should be
shown a little consideration because
I do not want to say anything which
is irrelevant except for the purpose
of my argument with regard to this
point. I have got so many things to
say about roads, small crafts and all
that. I will be finishing in two or
three minutes.

Visakhapatnam is so congested and
you can develop Kakinada at less
cost. You can connect the new line
at Tunu which is between Kakinada
and Vizagapatam on the North East
linc, which is 180 miles from the
mines. The other ports are more
than 400 miles. They have all beer
rejected in favour of connecting the
iron ore areas to the north east
Calcutta Madras rail line, covering a
distance of 181 miles. If you want
to avoid the congestion there—I have
the detalled information here—if
you want to fulfil the programme of
exporting two million tons of iron
ore, “Madras is too far to the south
of the mines. Calcutta, on the other
hand, is handicapped by the tides
on the Hooghly (to which my friend,
Shri Samanta, referred in his
speech),

“which limit the size of the ore
carriers to 10,000 DWT and 30
feet draught (modern one and
oil carriers tend to be at least
four times that size). Calcutta’s
docks are also crowded with other
shipping and are not expected
to be able to handle more cargo
without considerably adding to
the present congestion.”

16 hrs.

With regard to Vizagapatam,
am giving these facts to be consi-
dered. Vizagapatam is  situated
midway on the coast.

Mr. Chairman: 1f you are reading
from any documrent, you will have to
give the source.
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Shri Thirumala Rao: I am giving
the difficulties.

‘““The Vizag harbour .... needs
censiderable improvement and
expansion. The Russian ships
which have been calling here
since August, 1856, bringing
equipment for the Bhilai steel
plant have highlighted this need.
Often, because of poor heavy-lift
facilities and lack of berths,
many of these ships have had to
lie out on the roads for as much
as a fortnight. At one time, as
many as fourteen ships had to
queue up to discharge, as besides
handling Bhilai cargo, the port
has also to take manganese ore

-'1112 port can handle only ships
with a maximum draught of 28
feet; the narrow entrance and the
hair pin bends in the channe] rule
out the entry of ships of more
than 515 feet length. There i3 no
night navigation for the same
reason.

You have also provided Rs. 10 lakhs
for night navigation and other
equipment.

Dredging is tricky as the bottom
here is rocky, but the acquisition
recently of two modern rock-
cutting-cum-suction dredgers by
the port should help to solve the
problem.”

This is the difficulty there I shall
finish with a little quotation from an
authoritative Engineering survey of
the Kakinada port.

“Rakinada Port, though defined
as an Intermediate Port is in
fact an open Roadstead port where
shipping operations are carried
on by lighterage from ship to
shore and where stermers anchor
in the Bay usually in 6 fathoms
of water or less according to
thefr draft. The singular feature
about the Port is that the an-
chorage. ...

This {s the relevant point I am
making.

unchorage is probably the best
minor port anchorage on the
coasts of India, being at the
entrance to Kakinada Bay, which
is a nstural formed Bay north-
ward of the estuary of the
Godavari River. Further, there
are no rocks in the vicinity which
is a significant feature when
dredging and deepening is to be
considered, In addition, owing to
the proximity of the River
Godavari, the “holding ground"
which is comprised of sand, mud
and clay is the best to be found
anywhere in the world being une-
qualled for the safety of vessels
that anchor. The words “holding
ground” being a loose nautical
expression indicating the nature
of the bed of the bay in so far
as it grips the steamer anchor”

That is the description given.

This matter has been considered in
the National Harbour Board at its
meeting held in Kandla in September,
1887 and it has been decided that
there should be a programme of
investigation and priorities fixed for
development of intermediate ports
into major ports. This description of
Kakinada comes under this category.
I would request the Government te
order an investigation. There should
be a thorough and scientific investiga-
tion of the possibilities of this Port,
so that it may be developed into a
major port. With a very much less
cost, it will add greatly to the facili-
ties of trade and commerce on
the east coast. This is one of the very
few ports which can very well favour-
ably compare itself with other ports
that have newly come into existence.
It has got a very rich hinterland
covering the rice bowl of Andhra,
the four districts of Andhra. Also,
the Nagarjunassgar dam is coming
into operation. Masulipatam cam
never aspire 1o be a competiter to
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By 861, 886, 913, 914, 923, 924
925, 976, 984, 985, 986, 937.'
988, 989, 997, 998, 999, 1000,
111 467, 468. 469, 470. 1001, 1002,
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88 887.
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90 201.
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93 642.
129 917,918,
130 929, 930, 931.
132 919.
133 920,

Policy in regard to the development
of Road Transport

Shri M. R. Masani: I beg to move:

“That the demand under the head
‘Ministry of Transport and Com.
munications’ be reduced by
Rs. 100.”

Need of developing Poradip ar s
major port

Shri Surendranath Dwivedy: I beg
to move:

“That the demand under tlie head

i of Transport and Com-
munications’ be
Rs. 100.”

Need for construction of a big State
hotel like the Ashoka Hotel in Cal-
eutta for tourists,

Shri P. K. Deo: 1 beg to move:

“That the demand und2r the head
‘Ministry of Transport and Com.
munications' be Teduced by
Rs. 100."

Need for construction of a State hotel
at Bhubaneshwar to encourage
tourist traffle.

Shri P, K. Deo: I beg o move:

“That the demand under the head
‘Ministry of Transport and Com.-
munications' be Teduced by
Rs. 100.”

Need to make the Mahanadi naviga-
ble all the year round

Shri P. K, Deo: I beg to move:

“That the demand under the head
‘Ministry of Transport and Com.
munications’ be 7reduced by
Rs. 100.”

Need for improving the East-Cuast
Canal in Orissa and extending it to
join the Buckingham canal at
Madras.

Shri P. K. Deo: ] beg to move:

“That the demand under the head
‘Ministry of Transport and Com.
munications' be rteduced by
Rs. 100"

Working of Hotel Standards and
Rate Structure Committee

Shri P. K. Deo: I beg to move:

“That the demand under the head
‘Ministry of Transport and Com-
munjcations' be reduced by
Rs. 100.”
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Need jor utilising the revenue collect- Follure to estadlish  negotiating
ed under the provision of Motor machinery in Posts and Telegraphs

Vehicles Act, 1958 on improvement Department. -
roads. 1

o Shri 8. M. Banerjee: [ beg to move:

Shri P. K. Deo: I beg to move: “That the demand under the head

‘Ministry of Transport and Com.-
munications’ be reduced by
Rs. 100.”

Failire to improve the service condi=
tion of the industricl workers I
telegraph workshops.

Shri 8. M. Banerjee: I beg to move:

“That the demand under the head
‘Ministry of Transport and Com-
munications’ be reduced by
Rs. 100.”

Failure to give full amount sanction-
ed for the comstruction of Bombay
Goa Road.

Shri Assar: 1 beg to move:

“That the demand under the
head ‘Ministry of Transport and
Communications’ be reduced by
Rs. 100."

Failure to meet demands of Posts and
Telegraphs employees
Shri Assar: I beg to move:

“That the demand under the
head ‘Ministry of Transport and
Communications’ be reduced by
Rs. 100.”

Irregularities in Postal and Telegraph
services

Shri Assar: I beg to move:

“That the demand under the
head Ministry of Transport and
Communications’ be reduced by

“That the demand under the head
‘Ministry of Transport and Com-
munications’ be reduced by
Rs. 100."

Failure to meet the demands of the
Posts and Telegraphs employees
with regard to up-gradation of
Delhi, Kanpur, Madras and Agra os
‘A’ and ‘B’ class cities.

Shri 8. M. Banerjee: 1 beg to move:

“That the demand wunder the
head ‘Ministry of Transport and
Communications’ be reduced by
Rs. 100"

Failure to establish more Posts and
Telegraphs offices in villages

Shri 8. M. Banerjee: I beg to move:

“That the demand under the
head ‘Ministry of Transport and
Communications’ be reduced by
Rs. 100"

Failure to finalise the report of the
Telegraphs Inquiry Committee

Shri B. M. Banerjee: I beg to move:

“That the demand under the head
‘Ministry of Transport and Com-
munications' be reduced by
Rs. 100.”

Failure to remove the discrimination

between the service condition of o 10

the industrial workers of telegraph Need for Telephome Exchanges in
workshops at Jabalpur, Alipore and Chiplum, Mahad md Malvan tn
Bombay. District Ratnagiri.

Shri 8. M. Banerjee: ] beg to move:

“That the demand under the head
‘Ministry of Transport and Com.
munications' be Teduced by
Rs. 100."

Shri Assar: I beg to move:

“That the demand under the
head ‘Ministry of Transport and
Communications’ be reduced by
Rs. 100.”
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Defective mode of recruitment of
Smms_
Shrl Ghesl: I beg to move:

“That the demand under the
head ‘Mercantile Marine Depart-
ment' be reduced by Rs. 100.”

defects of
of Seamen

Failure to remove the
medical examination

before employment.
Shri Ghosal: I beg to move:

“That the demand under the
head ‘Mercantile Marine Depart-
ment’ be reduced by Rs. 100.”

Failure to redress the grievances of
Seamen

Shrl Ghosal: I beg to move:

“That the demand under the
head ‘Mercantile Marine Depart-
ment’ be reduced by Rs. 100."

Failure to take over Raja Begam
Dockyard from Joint Steamer Com-
panies.
8hrl Ghosal: I beg to move:

“That the demand wunder the
head ‘Mercantile Marine Depart-
ment’ be reduced by Rs. 100.”

Failure to construct new ship-building
yard in Vijayadurg port of Ratna-
@iri District,

Shri Assar: I beg to move:

“That the demand under the
head ‘Mercantile Marine Depart-
ment’ be reduced by Rs. 100.”

Failure to dredging ports in Ratna-
giri District
Shrl Amssar: I beg to move: '
“That the demand wunder the

head ‘Mercantile Marine Depart-
ment’' be reduced by Rs. 100.”

Failure to aid States for the develop-
ment of rural roadways
Shri Ghoesal: I beg to move:

“That the demand under the
head ‘Central Road Fund' be re-
duced by Rs. 100"

Fallure to permit plying of Buses on
the national highway of Howrgh-
Amta,

Shri Ghosal: I beg # move:

“That the demand under the
head ‘Central Road Fund’ be re-
duced by Rs. 100.”

Delay in the progress of work in the
National Highways in Orissa

Shri Sunrendranath Dwivedy: I beg
to move:

“That the demand under the
head ‘Communications (including
National Highways)' be reduced
by Rs. 100."

Failure to fulfil the demands of the

Posts and Telegraphs Department
employees.

Shri Ghosal: I beg to move:

“That the demand under the
head ‘Indian Posts and Telegraphs

Department” be reduced by
Rs. 100.”

Failure to instal phone-connections in
Calcutta in spite of depositing the
amount of Rs. 2,500 by the intend-
ing subscribers,

Shri Ghosal: I beg to move:

“That the demand under the
head ‘Indian Posts and Telegraphs
Department’ be reduced by
Rs. 100.”

Delay in repairs and other services in
Calcutta and Howrah

Shri Ghosal: I beg to move:

“That the demand under the
head ‘Indian Posts and Telegraphs
Department’ be reduced by
Rs. 100"

Failure to eliminate irreglarities and
inaccuracies in postal and telegroe
phic deliveries.

Shri B. C. Mallick: I beg to move:

“That the demand under the
head ‘Indian Posts and Telegraphs
Department (including working
expenses)’ be reduced by Rs. 100"
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“That the demand under the
head Indian Posts and Telegraphs
Department (including working
expentes)’ be reduced by Rs. 100.”

Need of splitting up the Sambulpur
Posts and Telegraphs Division

Bhri P. G. Deb: I beg to move:

“That the demand under the
head ‘Indian Posts and Telegraphs
Department’ be reduced by
Rs, 100."

Need for having one Branch post office
at every Gram Panchayat ares in
the State of Orissa.

Shri P. G. Deb: I beg to move:

"“That the demand under the
head ‘Indian Posts and Telegraphs

Department’ be reduced by
Rs. 100.”
Need for increase of sub-postal staff

in Orissa
Shri P. G. Deb: I beg to move:

“That the demand under the
head ‘Indian Posts and Telegraphs
Department’ be reduced by
Rs. 100.”

Need for reversion of telegraph engi-
neering and telephone staff includ-
ing Jharsuguda Repater Station in
the District of Sambalpur from the
control of Bihar circle to Orissa.
Shri P. G. Deb: I beg to move:

“That the demand under the
head ‘Indian Posts and Telegraphs

Department’ be reduced by
Rs. 100.”

Injustice done to Oriya students by
discharging them in the middle of
their training at Jubbalpur.

Bhri Surendranath Dwivedy: I beg
to move:
“That the demand under the
head ‘Indian Posts and Telegraphs

Department’” be reduced by
Rs. 100"

mmmmm' :
“the Orissa Cirele of the Post “end '
Telegraph Department to Ifwh-
neshwar. .

Shri Surendranath Dwivedy: I beg
to move:

“That the demand under the
head ‘Indian Posts and Telegraphs
Department’ be reduced by
Rs. 100."

Inadequacy of quarters for the staff of
the Office of the Director of Posts
and Telegraephs, Cuttack.

Shri Sarendranath Dwivedy: I beg
to move:

“That the demand under the
head ‘Indian Posts and Telegraphs
Department’ be reduced by
Rs. 100.”

Defective telephome and telegraph
gervice in Orissa

Shri P, K. Deo: I beg to move:

“That the demand under the
head ‘Indian Posts and Telegraphs
Department’” be reduced by
Rs. 100.”

Need for ameliorating the pay and
service conditions of the staff of the
Posts and Telegraphs Department.

Shri P. K. Deo: I beg to move:

“That the demand under the
head ‘Indian Posts and Telegraphs
Department’ be reduced by
Rs. 100.”

Need for recognising an extra depart-
mental employees organisation for
representing their grievances.

Shri B. C. Mullick: I beg to move:

“That the demand under the
head ‘Indian Posts and Telegraphs
Department’ be reduced by
Rs. 100"



- Poiture to. include employees repre-
- ‘sentative in the RM.8. Reorganisa-
tion ‘Commiitee,

Shrl Tangamani: 1 beg to move:

“That the demand under the
head ‘Indian Posts and Telegraphs
Department’ be reduced by
Rs. 100."

Failure to give adequate protection to
R.M.S. staff travelling during the
night in R.M.8, vans,

Shri Tangamani: 1 beg to move:

“That the demand under the
head ‘Indian Posts and Telegraphs
Department’ be reduced by
Rs. 100."

Inadequate protection measures re=
sulting in death of three RM.S.
employees near Tundla on the 12th
March, 1958.

Shri Tangamani: I beg to move:;

“That the demand under the
head ‘Indian Posts and Telegraphs
t* be reduced by

Rs. 100."

Need for separate arrangements for
carrying insured articles a3 sug-
gested by All-India R.M.S. Workers
Union,

Shri Tangamani: I beg to move:

*“That the demand under the
head ‘Indian Posts and Telegraphs
Department’ be reduced by
Rs. 100.”

Need for providing mew and bigger
R.M.S. van in T9 gection of Trivan-
drum Ezpress in Southern Railway.

Shri Tangamani: I beg to move:

“That the demand under the
head ‘Indian Posts and Telegraphs

Department’ be reduced by
Ra. 100.”

Failure to provide work for N.D.T.Os.
in Madras on basis of past service

Sbri Tangamani: I beg to move:

“That the demand under the
head ‘Indian Posts and Telegraphs
Department’ be reduced by
Rs. 100.”

Need for increasing the interim relief
awarded to Extra Departmental
staff of Posts and Telegraphs.

Shri Tangamani: I beg to move:

“That the demand under the
head ‘Indian Posts and Telegraphs
Department’ be reduced by
Rs. 100."

Failure of the Meteorological Depart.
ment of Calcutta in forecasting
weather correctly.

Shri Ghosal: I beg to move:

“That the demand under the
head ‘Meteorology’ be reduced by
Rs. 100."

Failure to introduce gir service for
Cooch Behar, West Dinajpur ond
Jalpaiguri.

Shri Ghosal: I beg to move:

“That the demand under the
head ‘Aviation’ be reduced by
Rs. 100.”

Failure to bring down the rate of
charge of air travel

Shri Ghosal: I beg to move:

“That the demand under the
head ‘Aviation' be reduced by
Rs. 100

Failure to introduce air service

between Calcutta and West Dinaf>
pur, Cooch-Behar and Jalpaiguri.

Shri Ghosal: I beg to move:

“That the demand under the
head ‘Aviation’ be reduced by
Rs. 100"
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Failure to compensete for the lands
scquired for Dum Dum aerodrome

Shri Ghosal: ] beg to move:

“That the demand under the
head ‘Avistion’ be reduced by
Rs. 100.”

Failure to improve air transport to
Andamans and Nicobar Islands

Shri Ghosal: I beg to move:

“That the demsnd under the
head ‘Aviation’ be reduced by
Rs. 100.”

Delay in construction of buildings for
Post Offices in Orissc

Shri B. C. Mullick: I beg to move:

“That the demand under the
head ‘Miscellaneous Departments
and Other Expenditure under the
Ministry of Transport and Com-
munications' be reduced by
Rs. 100."

Delay in the construction of & major
port at Paradip on the Orisza coast

Bhri P. X. Deo: I beg to move:

“That the demand under the
head ‘Capital Outlay on Ports’ be
reduced by Rs. 100.”

,Need to investigate the possibility of
a major port at Dhamra on the
estuary of the Brahamini.

Shri P. K. Deo: 1 beg to move:

“That the demand under the
head ‘Capital Qutlay on Ports’ be
reduced by Rs. 100.”

Need for making National Highway
No. 6 connecting Caleutta and
Bombay, all-weather.

.ﬂnd?.l.mztbe‘hmve:

« “That the demand under the
‘head ‘Capital Outlay on Roads’ be
‘reduced by Rs. 100.”

mm# W
road bridges on the Mahanadi, an
the Caleutta-Madras National High-
way passing through Orissa.
Shri P. K. Deo: I beg to move:
“That the demand under the

head ‘Capital Qutlay on Roads’ be
reduced by Rs. 100.”

Need to allocate more funds to Orises
for road development

Shri P. K. Deo: I beg to move:

“That the demand under the
head ‘Capital Qutlay on Roads' be
reduced by Rs. 100.”

Replacement of Dakotas by Viscounts
n the Indian Airlines

Bhri P. K. Deo: 1 beg to move:

“That the demand under the
head 'Capital Outlay on Civil
Aviation’ be reduced by Rs. 100.”

Defective construction of M.V. Anda.
mang in the Hindustan Shipyard

Shri P. K. Deo: 1 beg to move:

“That the demand under the
head ‘Other Capital Outlay of the
Ministry of Transport and Com-
munications’ be reduced by
Rs. 100.”

Mr. Chairman: The above cut
motions are now before the House.

. A list indicating the numbers of the
selected cut motions will be put up on
the Notice Board and will be circu-
lated to Members to-night for their
information.

Shri Sambandam (Nagapattinam):
Mr. Panel of Chairmen, Bir, I rise to

speak a few words on Transport and
Communications (Interruptions.) . .

16 hrs

Some Hon. Members: Mr. Panel?

Shri Sambandam: Mr. Chairman,
8ir, ....

Mr. Chairman: The hon. Member
can go on.

Shri Sambandam: Regarding Come

munications, first, I want to draw the
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attention of the Government to the
fact that the Extra~-departmental postal
workers have not been taken care of
for & very long time. I thank the
hon. Minister who has come forward
to inform the House that a one-man
committee will be appointed to go into
the question in detail and that all
steps will be taken to improve the
condition of the extra.departmental
postal workers. When I gave the
memorandum to the one-man com-
mittee, that is Shri C. V. Rajan, 1
gave copies to hon. Members also.
Some Members have asked me who
are these ED workers and what s
the fundamental work that they are
doing. These extra-departmental
postal workers are working in the
villages and for the past 30 or 40
years, they are working in the same
scale of pay, that is, a meagre pay
<of Rs. 20 per month

There are four categories among
the ED workers, that is, extra
departmental Branch postmasters, ED
sub-postmasters, ED delivery agents
and extra-departmental mail carriers.
All these people are getting a nominal
pay of Rs. 20 a month. Even during
the first Pay Commission, the Gov-
ernment accepted the CPC recom-
mendations with regard to the pay
ocales of the regular P & T.
employees, but the recommendations
made so far as the extra departmen.
tal workers are concerned, were com-
pletely ignored. Anyhow, I thank the
Government for having come forward
to appoint an one-man committee,

With regard to the ED delivery
agents, they are working the whole
day, but they are considered to be
only working four hours in a day and
they are considered as part-time
workers. But, throughout the day,
they are working in the X

Not only this. The ED delivery
agents as well as the mafl carriers,
though expected to have a daily
circuit of not more than 10 miles in-
cluding unfixed villages, are asked to
effect delivery in villages covering a
longer distance, that is, 20 miles and
80 on. On the other hand, a postman
is expected io cover only 15 miles.
The so-called postman is working
eight hours a day. He covers only
15 miles. On the other hand the
extra-departmental mail carriers, as
well as the extra-departmental de-
livery agents cover more than 20
miles. The branch postmasters are
expected to keep open their offices
throughout the day to sell stamps and
other things. There is no time for
them to attend to any other avoca-
tion.

Then, so far as security of service
is concerned, many instances can be
cited. As regards branch postmasters,
they have to work in many branch
post offices in order to upgrade it into
a regular departmental post office. As
soon as it is converted into a depart-
mental post office, these workers are
left out. They are not attended to,
they are not given any posts.

Then, they are not given leave. In



6865 Demands for Grants 28 MARCH 1089 Demands for Gramts - 6986

[Shri Sambandam]

departmental offices, this object is
being defeated. =~ The branch post-
masters and the extra-departmental
delivery agents have to remain late
in the post office, and they work more
than what we expect of them.

A large section of the unemployed
men in the villages take wup the
extra-departmental system of work
as a full means of their livelihood
without any other alternative source.
The Government also knows this posi-
tion, as has been pointed out by the
hon. Shri Raj Bahadur at the All-
India Convention held at Madras
under the presidentship of Shri K. R,
Sambandam on 30-7-1957. Contrary
to principle, there are many who
have taken up extra-departmental
work with their eyes open because
of unemployment. The problem be-
fore them now is how best to im-
prove their service conditions.
Under these circumstances, rationalis-
ation of the wage structure of the
extra-departmental employees on the
basis of the present pay conditions is
imperatively called for. If the Gov-
ernment is not in a position to in-
crease their salaries, at least some of
the allowances may be given to them,
so that they can get living wages by
means of allowances,

For example, though it would be
very difficult for the department to
defray the full rental value of the
office accommodation, it is just and
proper that the extra-departmental
branch postmaster be given a house
rent allowance of Rs. 5 because he
is having an office in front of his
house.

Then there is yet another category,
the  extra-departmenal  sub-post-
master, Hq is maintaining a sub-

W big office, and for this purpose he
oan be given a house rent allowsnce
at Jeast Rs. 10. Then, so far as
of stationery is comcern-

. Mr, Chalrman: Are these mat-
‘fers before the commission?

Shri Sambandam: Yes, Sir.

Mr. Chalrman: In that case, I

think he can give all the information
to them, and go to some other
ject. It will be very useful for the
commission.

Shrli Tangamani (Madurai): This
matter is not before the Pay Com-
mission. There is a special com~
mittee appointed for this purpose.

¥

Shri Sambandam: I also request
the hon. Minister to give an op=-
portunity to have a talk over the
report given by the one man com-
mittee.

Then, considering the transport
facilities, the eastern coastal road
must be taken into consideration. It
is a long-pending one. It was taken
up even during the First Five Year
Plan, but I do not know why they
have left it. At least during the
Second Five Year Plan it can be
taken into consideration and given
effect to.

During the cyclone and flood, the
inhabitants of the coastal area under-
go a lot of difficulties, as they did
during the last cyclone period. So,
this road is important not only for
defence purposes. If we really want
to improve the condition of these
inhabitants of the coastal areas, we
can do so very well by taking a
pucca road there. This connects
vearly six districts. It starts from
Cape Comorin and ends at Madras
City,
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to the nearby cities. For 20 to 30
" miles they have to take it on thejr
heads or in bandis, and in the sandy
areas the bandis also will not rum.
80, they have to take it on their heads
to the cities, with the result they are
poor still because of lack of trans-
port communications. So, I request
the hon. Minister to take into con-
sideration this important road and
finish it as early as possible.

Shri Mohamed Imam: Within the
limited time at my disposal, I
afraid I cannot go into details.

It is agreed that a well-developed
and efficient system of transport is
absolutely necessary and vital for the
economic growth of the country. It is
also vital for the growth and develop-
ment of industry and business.

It is true some substantial achieve-
ment was effected in the course of
the First Five Year Plan and a policy
was laid down of converting many
important roads into national high-
ways. In the Second Five Year Plan,
a sum of Rs. 1,375 crores has been
set apart for the development of
transport, out of which about
Rs. 900 crores will be consumed by
the railways. A sum of Rs, 208
crores is set apart for the develop-
ment of roads, Rs. 100 crores for the
development of shipping and har-
bours, and about Rs. 43 crores for
communications and telephones. I do
not know how much of this amount
is going to be spent, and whether the
target will be achieved.

The hon. friend fo my left just
now remarked that the Planning
Commission has not bestowed as
much attention as it ought to have
done on thiy important Ministry.
I entirely agree with him. But I am
doubtful whether even this amount
that has been earmarked will be util-
fsed. fully on account of the present
finaneial snd other dificulties. We
are anxioys that the entire amount
should be spent at least in cases

where foreign exchange does mnot
present any difficulty.

Transport includes wvarious facets,
such as road development, shipping,
harbours and ports, posts and tele-
graphs, civil aviation etc, It is neces-
sary that there should be a co-ordi-
nated effort to develop all these
means of transport. It is only then
that there will be an efficient sys-
tem of transport.

1 shall first take shipping. It must
be admitted that our transport
through shipping is still in its infancy,
when compared with what it is in
other western countries. The total
haulage we effect every year through
our five major ports is only about 20
million tons, as compared with a
haulage of 217 million tons in
England through their half a dozen
major ports, Of course, I am not
finding fault with Government. We
have to develop our shipping trans-
port. We must be in a position to
see that our entire export is carried
through our own ships, and similarly
the imports also come through our
own ships. This is the best way of
earning foreign exchange, and this
is the only way how the foreign ex-
change problem can be solved. The
amount set apart for this is meagre.
Of course, a time may come when
our shipping transport will develop
to such an extent that we shall not
need the assistance of foreign vessels
or foreign ships.

This leads me on to its corollary,
namely the development of harbours
and ports. India has a long coast-
line of more than 3,500 miles, and a
number of ports and harbours are
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Madras about Rs. 8 crores. But
what I would submit is this, In
order to make shipping transport
effective, it is necessary that every
State which has a coast-line along
with it must have an important and
well-equipped port. At present, we
have got only five major ports, and 1
think Kandla will mike the sixth
though it is not fully made use of or it
is still not as useful as it is expected to
be. If we take into consideration all
these ports, we shall see that Guja-
rat has a port, Bombay has a port,
Madras has one, and Kerala has a2
port in Cochin and so on. I think
the two States that have been neg-
lected in this respect are the States
of Orissa and Mysore. So far as
Orissa is concerned, I think the Para-
dip port was under contemplation.
Of course, promises are made, and
assurances are given, but the promis-
es are rarely kept and the assurances
are rarely fulfilled.

So far as the Mysore State is con-
cerned, it is not the old State of My-
sore. It is now a big State with a
long coastal strip. There are a num-
ber of places which are eminently
suited for conversion into very good
harbours, such as Karwar, Malpy and
Bhatkal. I am sure the new Minister
for Transport and Communications
would have formed a good idea of
this port just as he has formed a
good idea of the Sharavati project, of
which I am proud, because I was
associated with it

Regarding Karwar, I may just
quote the opinlon of some eminent
engineers, and 1 make the claim that
this requires the first preference.
This is what has been said in the re-
port which has been given to me
By the Madras Government:

“In the words of 8ir Arthur

more remarkable collection of
advantages than this  should
have, considering its position in
respect of sea and the country—
its security, its accessibility, ita
improvability, its claimate, its
connection with internal com-
munications, its sanatorium, its
freedom from drawback. That
such a harbour should be blessed
by such an npening in the ghats
leading to such country with in-
ternol communications is most
remarkable and it would seem
madness to neglect so great an ad-
vantage.”

There are many «ther reasons, but
I have not the Lme to quote them.
It this port is properly developed,
then on account of its natural ad-
vantages, it will be a much better
port than any of the existing major
ports.

There is a proposal to start a
second shipbuilding yard in the
country, The committee set up for
this purpose visited this place re-
cent.y and has secn this place The
Goverarent of Mysore also have
bee:: urging the Government of
India to locate this second shipbuild-
ing yard in this area in the south
either at Bhatkal «r at Karwar, pre-
ferahiv at Karwar which is  suited
for starting such a shipbuilding yard.
It will not only be technically sound,
but I would even say that the South
also must be given preference; when
you have got one somewhere at the
centre, it is but reasonable and equi-
table that the second shipbuilding
yard should be located at Karwar,
and thereby that area given a certain
amount of prominence.

In this connection, I may also invite
the attention of the Minister t{o the
inland water transport. I would not
like to go into it in detail but I am
only concerned with the Ilarge
number of tragedies and accidents
thnthawhomhppulnﬂnthm
of river mavigation, whersby
muwammm



lost. Recently, we had some tragedies
on the Godavari, on the Krishna and
also on the Ganges, Some leaky boats
or perhaps some unriverworthy boats
collapsed, and hundreds and hundreds
of lives were lost. This shows that
the Central Government or the State
Government are not very vigilant re-
garding the nature of the boats and
their use. It must be on account of
the faultinesy of these boats, or per-
haps because they were unflt to be
used or perhaps because they were
overloaded, that these large number
of accidents have happened. Govern-
ment should take care to see that such
accidents do not happen; they must
tighten their vigilance. They must
see that all these boats are subject to
close investigation before they are
actually put into service. That such a
large number of tragedies should hap-
pen is a serious matter, and I am sure
Government will take this into con-
sideration.

I now come to the posts and tele-
graphs. Before proceeding further, I
entirely agree with my hon. friend
Shri Achar who pleaded for the forma-
tion of a separate postal circle for the
State of Mysore. The present circle
is rather curious. The State of Mysore
is cut up into three or four parts, and
each part is thrown into one circle,
which has been causing a great deal of
annoyance and nuisance not only to the
postal employees but also to the pri-
vate persons, [ think it must be the
policy of Government to see that the
jurisdiction of the postal circle and
its activities correspond with the juris-
diction of the State itself, Every
State has a circle. Not only the em-
ployees of the Posts and Telegraphs
Department, but even the Government
of Mysore and others have been urg-
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Last year we discussed the Demands
of Posts and Telegraphs under the
shadow of a threat of strike. I hap-
pened to speak at that time also, 1
was one of those who urged that Gov-
ernment should take every measure
to see that the strike did not material-
ise. I am glad the strike was averted.
I think I must congratulate both the
employees and Government on avert-
ing the strike and averting a disaster
to the public. In my opinion, when-
ever there is a threatened strike in a
public utility service with which the
public are intimately connected, Gov-
ernment should see that such a thing
does not happen, that the strike does
not materialise. They must take every
preventive measure to see that strikes,
not only in posts and telegraphs but
in every concern of public utility, are
averted. I am glad the strike was
averted. I am glad a Commission has
been appointed to look into their
grievances. I am glad that they have
been given some interim relief.

Shri Tangamani: Five rupees!

Shri Mohamed Imam: The Commis-
sion is still considering the matter. I
am sure Commission will do the need-
ful; I am sure they will take into
consideration their living conditions,
their wants and grievances and do
everything possible to satisfy them,
especially in the matter of associating
them with the concern’s management.

There was a proposal that represen-
tatives of labour should be associated
with the management in all concerna.
There was a good deal of talk about
that. I do not know at what stage it
is. I think if that scheme is properly
worked and if there is intimate under-
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think the employees of the postal de-
partment can work with safety.

Therefore, it is necessary that well-
protected mail coaches are supplied.
I understand that only rickety comches
are supplied to the postal employees.
They are so rickety that they are not
secure against intruders. In areas
ridden by dacoits, it is necessary to
give the postal staff necessary police
protection.

Apgain, housing accommodation and
other amenities have to be made avail-
able to these employees. There are
various grievances which for lack of
time I cannot detail. I am sure the
Commission will look into all these
matters and see thet no occasion for a
strike will arise.

I will now refer to telephones and
telegrams. Sometimes there is inordi-
nate delay caused in the transmission
of telegraphic messages and also tele-
phone calls, Sometimes it takes one or
two days. 1 do not know to what it is
due. I have got my own personal
experience, On August 24, I sent o
telegraphic meassage to my place inti-
mating that I would be arriving there.
The message arrived after I reached
my place; after two days!

* Shri Narayanankutty Menon (Muk-
andapuram): That is all!

. Bhri Mohamed Imam: I suppose
there is a lot of lethargy which has to
be whipped up. Similar is the case
with regard to telegraphone trunk
calls. When we come here, we are
anxious to speak to our people in our
places. We book calls. But we have
to wait for hours and hours, sometimes
for one day.

takes away our patience, I think we
cannot stand it, .

Something must be done. They
must see that at least within half an

hour, our calls materialise, We have
got a number of lines, I do not know
how they work. This is a matter
which must be looked into. We pay
very heavily and in spite of it, if we
do not get response in time, it will ba
very disheartening.

As regards telephone bills, there are
arrears of nearly Rs. 72 lakhs. I do
not know how such amount was left
to be accumulated. I think the autho-
rities must see that the amounts are
collected in time. I am sure those who
have to pay will readily pay if they
get the bill. But there is delay in the
submission of bills and other things.
All these are matters which have to be
looked into.

Regarding civil aviation, I will men-
tion two points. This is the modern
age and aviation is the quickest means
of communication in the present age.
I think everybody is air-minded. But
I am rather disheartened to read that
there was a serious accident near
Kathmandu day before yesterday in
which 17 valuable lives were lost.
They were flying in a Dakota.

What I want to submit is this. Our
civil aviation has doubled. I am not
entering into the technical side of it,
which has been ably expounded by
my hon. friend, 8hri Biren Roy; I am
looking at it from the commonsense
point of view, All our Dakotas are
out of date Many of them are very
old and one will be a bit nervous to
fily in them. In spite of this, 1 under-
stand Government have purchased
second-hand Dakotas. For example,
they recently purchased one from the
Jam Saheb of Nawanagar. They pur-
second-hand Dakotss. For example,
This will mean purchasing wrecond-
hand ‘Dakotas which may have some
hidden or other defects jn them.
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Shri Moehamed Imam: Government
are buying things from the Jam Saheb

of Nawanagar just as they purchased
the Ashoka Hotel,

Shri Narayanankuity Menon: They

are to be sold through the Disposals
Directorate,

Shri Mohamed Imam: Figures are
given in the Report., There are 61
Dakotas. They are out of date. As
soon as possible, all these Dakotas
must be replaced by Viscounts, Sky-
masters and other aircraft so that
safety is ensured, and people can tra-
vel in safety and comfort.

Regarding the financial position, it is
rather discouraging that the 1AC has,
after it was nationalised, been running
at a heavy loss every year. In 1855,
it sustained a loss of nearly Rs. 98
lakhs, in 1856 the loss was Rs, 117
lakhs and last year also, I think the
loss is considerable. 1 am glad that
Air India International is working at u
profit. But the financial position of
LA.C. must be looked into. Every time
wc see that all the Dakotas are full
and when we go to purchase tickets,
all seats are booked. In spite of that, I
do not know how they incur such

losses. There must be something
Wrong.

One hon. Member pointed that there
is top-hcavy expenditure. Too much
is spent on administration. On labour,
they spend about Rs. 50 lakhs. I do
not know what are the material
reasons contributing to this loss, I am
sure the private companies taken
over by Government to form the LA.C.
were not running at a loss, but when
it comes to being run by Govern-
ment .

The Minister of State in the Ministry

there is no competition, that is all the:
more reason why we should make it
profitable, Maybe that if we enhance
the rates, we may get more income;
or if we reduce the rates, we may get
more passengers and consequently
more income. All these matters
should be looked into.

1 understand that recently a Council
was appointed to report on this. I do-
not know if the report is submitted and
if so, it is going to be placed on the
Table of the House. Anyhow, I would
request Government to look into this
matter. We cannot allow ourselves to:
sustain such heavy losses every year,

and then spend the wage-earner's
money.

Lastly, I am going to refer to road
development as compared with other
countries. I had occasion to look atthe
system of road developmentin Eng-
land. There you have got 2 miles of
road for every sq. mile, whereas in our
country we have one-fifth of a mile
for every sg. mile, That shows that
the country needs opening up. Espe-
cially in rural areas if you open up a.
road, you will be throwing power and
joy in that area.

Our country is a land of long dis-
tances. I admit that Government has
done a lot towards improving and
developing the roads, especially the
national highways which were once
very much neglected not only by the
States but by the local bodies also.
They are really very good. But, I
must say that the roads that are main-
tained by the local boards and the
village panchayats need a good deal
of attention; they are thoroughly neg-
lected and many of them are obli-
terated beyond recognition.

1 do not want to say anything more.
It hes been ably advocated by my
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Jdustry, commerce and our economic
growth,

.on those points, I shall speak some-
thing of the P. & T. employees and the
promises which our hon, Minister
made, if I am not mistaken, in the
same House on the Bth August, 1957.

You remember, Sir, that in 1957,

gtrike, the Prmte Minister and the
‘Minister of Communications handled
the situation, I should say, very sens-
ibly and honestly; and, the net result
+was that the strike was called off.
PBut, certain assurances were given.

1 may remind the hon, Minister that
‘he promised two things. One thing
was the appointment of a Standing
Committee, not to discuss the grievan-
«<es of the employees but just to see
-whether some assurances which were
given in the past, either by the Dir-
ector General or by thT;“hmsHmuter
“were emented. i tanding
cmh& has not yet been formed.
May I remind the hon. Minister that
at the time of realignment, the then
‘Director General of P. & T. said:

“It has been my cherished
desire to associate workers in the
administration of this greet pub-
lic  utility department, This
whole-hearted co-operation of
‘lle Unions has offered me an op-
portunity to fulfil that mission
«f my service in the department.

establishing Whitley Councils

may be taken up."?

May I remind the hon. Minister
that this was written in the year
1964 when the realignment took
place, Al] those unions wunder the
P. & T. merged into one strong federa-
tion, the National Federation of P &
T. employees. I wish to know what
has happened to that Whitley Council.
Are they having it in the P, & T, if
not, what are the reasons therefor?
The Standing Committee is no substi-
tute for Whitley Council. So, I wish
to know from the hon. Minister
whether the P. & T. employees, who
definitely feel that their demands can
be redressed or heard or discussed in
the Whitley Council, are going to
have itornot. It may be a matter of
opinion. I want to know from the hon.
Minister whether this is being granted
to them because participation of labour
in management is a very important
thing when we are thinking in terms
of the successful implementation of
the Second Plan. In the 15th Labour
Conference, we have decided that a
scheme of participation of Labour in
the management should be introduced
in the public sector. I wish to have
some reply from the hon. Minister,

We are having meetings. The P. &
T. employees are having meetings at
various levels—monthly meeting with
the Director-General and bi-monthly
meeting with the hon. Minister. I do
not say that no problem is solved. But
I would like to mention that only two
items are discussed in the monthly
meetings with the Director-General.
Five items with restricted time are
discussed with the hon. Minister with
the result that certain grievances—
may be genuine, or fabricated or half
genuine—do not come up and these
are accumulating. It has become a
problem now as to how to solve these
matiers. I say with all humility that
the hon. Minister Shri Shastr} and the
Deputy Minister Shri Raj Bahadur...
(An hon, Member: Minister of State)

. 1 am sorry—the Minister of
Mﬂ;ﬂ&j&hﬂdﬂr have always
given a patient hearing.
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Shri Raj Bahadur: I do not mind.

Shri S. M. Banerjee: I would only
like to know that when we are having
a negotiating machinery at three tiers
in the Ministry of Defence—top level,
middle level and the lowest level—,
when we are having the negotiating
machinery in the Ministry of Rail-
ways, why cannot we have this Whit-
ley Council or a committee like that
to discuss our problems at the minis-
terial level in the P. & T.? It is a
matter which should be considered
immediately.

My other point is about the various
committees. May I remind the hon.
Minister that a Telegraph Enquiry
Committee was appointed. A union
representative was to be taken in this
committee. What happened is this.
The union representative was not
taken as a union representative but
he was taken in his individual capacity.
I may read out a sentence from the
letter:

“It has been decided not to in-
clude a representative of any
union or section of the wunion
as a member of the Com-
mittee. Shri M. L. Gour, telegra-
phist, has been appointed as a
member of the committee in an
individual capacity.”

‘What is this individual capacity? As
a telegraphist, he has no place in the
union. He was the general secretary
of that particular union. That is why
he was treated as a representative of
the union in the Telegraph Enquiry
Committee by the union.

16.48 hrs.
[Mgr. DEPUTY-SPEAKER in the Chair]

We did not accept him as a union re-
presentative because of pressure from
the employees. I could not follow
this ‘individual capacity’. In another
committee—the R.M.S. Enquiry Com-
mittee—another union representative
has been taken. When the P. & T.
employees and the Minister or the
Ministry or the Director-General have
such harmonious relationship between
them, between the employees and the
employers, why are these things tak-
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ing place? It provokes the employees:
and gives the feeling thatthereis no
proper appreciation of their co-opera-
tion. I wanted to know from the hon.
Minister why these representatives
were not accepted in these committees,

A third committee which has also to
submit a report is the extra-depart-
mental committee. It was formed
some time back and some dearness al-
lowance was given to these people. I
think it was Rs. 2; it was very meagre.
The hon. Minister says that it is still
going into the service conditions and
their various aspects and that a final
decision will be taken later on. The
history or tradition of these com-
mittees in this country is peculiar. In
these committees, the minutes are
noted and not the hours—that is the
old tradition—with the result that
hours are lost and ultimately it be--
comes days, months and years. So I
am afraid, because I have a bitter ex--
perience of the various committees ap-
pointed. All the reports must be pub-
lished at the end of the financial year
or, if that cannot be done, at least
30th April should be taken as the date
on which every report should be pub-
lished.

Then, Sir, we talk of economy. The
National Federation of P. & T. em-
ployees submitted a memorandum—if
I am not wrong, an exhaustive memo-
randum—stating how certain economy
measures could be taken. The rates
for envelopes have been increased’
from time to time but, I think, Sir,
you will be surprised to learn that a-
subsidy of Rs. 50 lakhs—perhaps,
more—is being paid to the Air Corpo-
ration in addition to the actual freight
because this Corporation is running at
a loss. I do not know what sort of
economy is this. So, let us take the
Federation into confidence. Let us not
accept all their suggestions, but let us:
accept those suggestions which are
sensible, which have some force:
behind them. If their suggestions are:
accepted, I am sure there will be
some economy which will not only he
in the interests of the employees
but in the larger interest of the
country, because it will give:
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us some money for the successful im-
plementation of our Second Five Year
Flan.

1 now come to the question of quar-
ers for the employees. I had been to
‘Bihar recently. I was in North Bihar,
agpecinlly in Muzaffarpur. There the
hon. Minister—] do not know which
<©of the Ministers—made a promise
that 400 quarters will be constructed
for the employees. The employees
came to me and told me that in
Muzaffarpur they had no place to live,
in one house at least four families
were staying together. They wanted to
‘know what has happended to the pro-
mise made by the Minister. When
they put this question to me, as a
Member of Parliament I told them
that T would immediately trasmit it to
the hon. Minister and try to get a re-
Ply. Therefore, I want to know what
has happended to that promise. As
you know, Sir, Bihar—especially
North Bihar—is a flood-affected area.
Every year they have to face this
menace of flood. They should have
:some accommodation to live, other-
wise it is not possible for them to
work efficiently in their department.
“That is a matter which the hon, Min-
.ister must consider.

About the pay scales and other
things I need not tell anything be-
«cause the whole matter has been re-
ferred to a Pay Commission, but I

ber should be increased. I have seen
that there is no place in the Telephone
Exchanges. There is some much con-
gestion and there are dormitories
where sometimes only one bed is
there. Sometimes somebody sleeps
there because he has no other place
4o stay. This must be improved in
the larger interest of efficiency of the
employees. If we cannot possibly give
them these things it will not be pos-
sible for the employees to give their
best in the work.

Then I want to méntioh ‘sbout the

RMS. employses. You know, - Sir,
there was recently murder of three
persons at the Tundla Station. These
RMS. people who carry 80 much
money with them must be properly
protected. The Railway Protection
Force is useless because it cannot
protect anybody. I know it. These
RMS. people should be properly
protected. Today we know that three
people were murdered. The door of
that particular bogie was only open-
ed and they were actually murdered,
and nicely murdered How can we
possibly protect their interests?

An Hon, Member; How nicely?

Shri 8. M. Banerjee: Nicely be-

cause they were sleeping in their
proper places in that bogle.

Mr. Deputy-Speaker: Is that the
result of the post-mortem?

Shri S. M. Banerjee: Before post-
mortem; I do not know what was
the result of post-mortem. They were
sleeping actually on the berths. That
was the report in the press. So
everything should not be decided aftes
post-mortem. In this country 1le
something be decided before post:
mortem. That is my suggestion.

Mr. Deputy-Speaker: The hon.
Member’s time is up.

Shri 8. M. Banerjee: Lastly I
would read a wonderful letter. I wish
tu take only two minutes. The House
may remember that when the strike
was about to be started some volun-
teers, some nationalists, offered them-
selves as volunteers to save the coun-
try against the disaster. Those
pedple gave their names. At that
time we also said that they were con-
gidered by us as black-legs, though
it sounded bad to some people. We
may have some differences of opinlon,
but what happened after thatt Even
after the P. & T. employees pescefully
withdrew the strike notice,—they
never wanted to harm the country



Mr. Deputy-Speaker: If he hed
intended to place it on the Table he
ought to have brought it to my notice
so that I could have seen what it is
about.

Shri 8. M. Banerjee: I shall cer-
tainly place it on the Table. I shall
read only certain extracts from it
The letter says that those people who
volunteered themselves for this noble
cause will be given concessions even
after the strike. It says:

“The maximum age limit is re-
laxed to the extent of five years.

A pass in all the four prescrib-
ed subjects in the Matriculation
Examination or equivalent ex-
amination is not to be insisted
upon, but a candidate should have
pasted in English in the Matri-
culation Examination.

The total marks secured by a
candidate in the Matriculation
Examination will be reduced to a
figure as out of total of 400 and
a bonus of 25 marks will be given
to him™

The letter further says:

“A list of such volunteers train-
ed for the P. & T. work must have
been prepared by the Divisional
Officers and coplies thereof sent
for record to the Circles and Ad-
ministrative Offices. . .”

And then:

“The above concessions may be
brought to the notice of such per-
sons and applications invited from

them by the 15th December, 1057,
it they ure willing to be consider-
ed for appointment in the Depart-
ment in the current recruitment
for vacancies arising in 58.”

Mr. Deputy-Speaker: The hon.
Member takes all the responsibility
for the authenticity and the authority
of this letter.

Shri 8. M, Banerjee: I have read
certain portions of it.

Mr. Deputy-Speaker: This letter
should be placed on the Table of the
House.

Shri 8. M. Banerjee: I will place
it. [See Appendix VI, Annexure No.
13-A.] There is truth in it. They
agree.

S0, I would respectfully and
humbly ask our national leaders who
are in power today, “Have you for-
gotten your glorious, or rather, re-
volutionary traditions? Is it not a
fact that you also condemned those
black-legs who came in during the
strike? Why do you create this con-
fliet among employers and the
employees?” You took advantage of
the unemployment in the country and
toock this army of unemployed peo-
ple trom the Employment Exchanges
and wanted to use the black-legs
against them. I may remind the
Minister who is also a national
leader.

Mr. Deputy-Speaker: Is that all
directed to the Chair?

Shrli 8, M. Banerjee: I would re-
quest our national leaders to realise
that this gives a bad taste, and the
employees, specially the P. & T. em-
ployees, are pained at this. They are
loyal employees; they are true to
their country; though they gave
notice of strike, they withdrew it
merely on the assurance of the hon.
Prime Minister who is considered to
be the beloved Prime Minister of
the country.

May I remind the hon. Minister
not to issue such letters and not to
have an army of black-legs in the
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country. We have got many black-
legs in the country who come from
the family of Mir Jaffar. Let us not
increase their number any more.

Some Hon. Members roze—

Mr, Depuiy-Speaker: I am to call
Shri Jangde. The others have to wait
till tomorrow.

ot whwy (FremaqR) @ SITVw
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17 hrs.

The Lok Sabha then adjourned il
Eleven of the Clock on Thursday, the
27th March, 1968.
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